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Date: May 15, 2026

To,

Corporation Finance Department
Securities and Exchange Board of India
Division of Corporate Restructuring
SEBI Bhawan, Bandra Kurla Complex,
Bandra (East), Mumbai — 400 051

Dear Sir / Madam,

Sub: Submission of Public Announcement for Buyback of Equity Shares of CyberTech Systems
and Software Limited (“Company”)

This is with reference to the captioned subject and in continuation of our submission of the Board
resolution dated May 14, 2026.

In compliance with Regulation 7(ii) of the Securities and Exchange Board of India (Buy-back of
Securities) Regulations, 2018, as amended (“SEBI Buyback Regulations”), we hereby submit
copies of the Public Announcement dated May 14, 2026, which was published on May 15, 2026,
in the following newspapers:

Newspapers Language Editions
Financial Express English All Editions
Jansatta Hindi All Editions
Navshakti Marathi Mumbai Edition

We request you to take the above information on record.

Thanking You,
Yours Faithfully,
FOR CYBERTECH SYSTEMS AND SOFTWARE LIMITED

Digitally signed by

LEELA RAMANI LEELA RAMANI SARITA
KUMAR

SARITA KUMAR Date: 2026.05.15

12:44:32 +05'30"

Sarita Leelaramani
Company Secretary and Compliance Officer
Membership No.: A35587

Encl.: As above
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CYBERTECH SYSTEMS AND SOFTWARE LIMITED

Registered Office: CyberTech House, Plot No. B - 63 / 64 / 65, Road Mo. 21/34, J. B, Sawanl Marg, MIDC, Wagle Estate, Thane (West)- 400604, Maharashtra, IndiaTel. No. 022-6983 9200;

Email: cssLinvestors@cybertech.com; Website: htips

PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS/ BENEFICIAL OWNERS OF EQUITY
SHARES OF CYBERTECH SYSTEMS AND SOFTWARE LIMITED IN CONNEGTION WITH THE BUYBACK OF EQUITY
SHARES ON A PROPORTIONATE BASIS THROUGH TENDER OFFER ROUTE USING STOCK EXCHANGE MECHANISM TO
THE PUBLIC SHAREHOLDERS OF THE COMPANY (“BUYBACK™)

Thig Public Annoumaement ("Public Announcement' or "PA") is being mada in relation to the buyback of fully paid-up
Equity Shares, of face vaiue of € 10/- (Rupees Ten only) each (“Equity Shares”), by CyberTech Systems and Saltware
Limated ("Company®) from the Equity Shareholders’ Baneficial Ownars of the Company {*Buyback’ Buyback Difer/ Offert)
through the fender offer raute using the Mechanksm for acquisition of shares through Stock Exchange pursuant fo Tendes-
Oiffers wrider Takeovers, Buy Back and Delisting (“Stock Exchanpe Mechanism) nofified by SEBI vide
CIR/CRO/POLICYCELL /20
December %, 2016 and the SEBI Circular SEBVYHO/CFD/DCR-ILCIR/P2021/616 dated August 13, 2027 and  the SEBI
cuw.ar S Bl HD CROVPoD-2/P/CIR2023/35 dated March 08, 2023, such other circulars or notifications, as may be

15 dated April 13, 2015 read with the SEBI Clroular CFODCAZ/CIRE2016A 31 dated
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{o the provisions of |
ol Securilies) Regulations, 2018 (“SEBI Buyback
amendment(s) ar re-enactments from time to time) and contains the disclosures as specified in Schadule Il read with
Schedule | of the SEBI Suyback Regulations.

OFFER TO BUYBACK UP T0 850,000 (EIGHT LAKH FIFTY THOUSAND) FULLY PAID-UP EQUITY SHARES OF FACE
VALUE OF 2 10/- (RUPEES TEN ONLY) EACH DF THE COMPANY (“EQUITY SHARES™) AT A PRICE OF ¥ 170/~ |(RUPEES
ONE HUNDRED AND SEVENTY OMNLY) (“BUYBACK PRICE®) PER EQUITY SHARE, PAYABLE IN CASH, FOR AN
AGGREGATE AMOUNT HOT EXCEEDING ¥ 14,45.00,000 (RUPEES FOURTEEN CRORES AND FORTY FIVE LAKHS
ONLY), FROM THE EQUITY SHAREHOLDERS / BENEFICIAL OWNERS OF THE EQUITY SHARES OF THE COMPANY AS
ON THE RECORD DATE, ON A PROPORTIONATE BASIS THROUGH TENDER OFFER ROUTE USING THE STOCK
EXCHANGE MECHANISM.

Cartain figures contained in this Public Announcement, icluding financlat information, have been subject to rounding-off
adstments. All decimals have been rounded ofto 2 (fwo) decimak posnts. In cartain instances, {i} the sum or percentage
ahange of such numbers may no1 confarm exacty to the tatal figure given; and (i) hesum ol the aumbars i a Colimn
incertain tables may not conform exactly to the fofal figure given for that coduma or row.

T

.- The Buyback shall be endartaken on a proporfianate basis from the Equity Shareholders/Be

32

34

35,

41,

f any ar statutory moditications for the time beseg in force ("SEBN Clroutars"), pursuant
7{i} and other app ions of the Securities and Exchange Board of [ndia (Buyback

-5 aany statutory modificabion(s),

DETAILS OF THE BUYBACK DFFER AND BUYBACK PRICE

The Board of Dirsctors of the Company, (which sxpression shall inchuda any committes constituted and authorized by
e Board to exercise its powers (“Board” ), &t its mecting hesd on Wednesday, May 13, 2026, (“Board Meeting”)
has. pursuant fo the provisions of Article 64 of the Articles of Association of the Company, Sections 68, 63 and 70
and all other applicabla provisians, i1 any, of the Comganies- Act, 2013, a5 amendad (“Companies Act”), the
Companies (Share Capital and Debentures) Fules, 2014, to the mdent appkcable (“Share Capital Rules”)
Companigs (Managemant and Administration; Rutes, 2074 (“"Management Rules”} and in compliance wilh the SEBT
&uyhack Hegulations, he Sacurities and Exchange Board of Ingia (Listing Obligations and Disclosure Requiremants)

quiations, 2015, as ded (“SEBI Listing Regulations™) and subject to such other approvals; permissions,

consants; sancmrts and exemplions as may be necessary and subject to #ny modifications and conditions, if any, as
may be prescribed or Imposed by the Securmies and Exchange Board of India (“SEBI"), Ragistrar of Compandes,
Mumbai, Maharashirs (“ROC"), BSE Limited ["BSE™). National Stock Exchange of India Limited ("MSE") and/ or
othar authorities, instiutions or bodies (topsther with SEB, BSE and NSE. thie “Appropriate Authorities™). as may be
necassary, and sibjoet to sueh conditions, aherations, amendments and modifications as-may ba praserbed or
impogad by them while pranting-such approvals, permissions, consents, sancfions and axemptions which may be
agread by the Board, approved the buyback by the Company of up 1o 850,000 (Eight Lakh Fitty Thodsand) filly paid-
up Equity Shares ;e valug of $10/- (Rupdes Ten only), representing up fo 2.73% of the total number of Equizy
Shares i ihe existing tolal paid-up Equity Share Gapital -t a price of T170/« {Rupess Ong Hundrzd and Saventy Only)
per Eguily Share (“Buyback Prica”) payabe In cash for an aggregate amoun! up 1o and nol exceeding T
14,45,00,000/- (Rupees Fourteen Crores and Forty Five Lakns Only), (“Buyback Size™) which represents 9.81% and
7.55% of the apgregate of the tofal paid-up capital and free reserves as per the latest audited standabome and
consolidated financial statamentsof the Gompany, respectively, for the financlal vaar anced March 31, 2026, which is
within the prescrifed limit of 10% of the total paid up equity share capita! and free reserves excluding Transaction Cost
fas defined bebow), on a proportionats basis through the tendec offer (“Tendeér DHer”| routs as prescribed under the
SEBI Buyback-Regulations, from all of the Equity Sharsholders/Benaficial Dwners of the Company who hold Equity
Shares as of the Record Date {as defined befow) (“Buyback”).

. In accordance with Reguation 5(via) of the SEB| Buyback Regidations, the Board ar Buyback Commitiae may

increase the maximum Buyback Price and decrease the number of Equity Shares proposed fo be bought back
provided that thers is no change In the Buyback Size, till 1 {ong) working day prior 10 the Record Date fided for the
purpose of Buyback.

¢ Since the Buyback is 10% of less of the apgrgate of the total paid up equity share capial and free raserves of the

Company basad on bath audited s financial and cor financial siatements of the
Company for the fmancial year ended March 31, 2026, the approval of the shareholders is not required for the

Haryhack interma of the SEBI Buyback Regulateons and th Compans Act,

. The.Company proposas 1o Buyback up o 8.50.000 (Eight Lakih Fity Thousand) fully paid-up Equity Shares of the

Company, reprazenting 2 7.3% of this total numBer of Equity Shares i the existing total paid-up Equity Share Capital for
tive financial year ended March 31, 2026, which s within the fimit of 25% as per the provisions of the Companies Act
and the SEBIBuyback Reguldtions

. Tha Company confirms that &s required under Section 8B(2)d) of the Compariies Act and Repulation 44ii} of SEBI

Buyback Regusations, tha ratio of tha aggrenals of securad and unsecured sebis gwad by the Gampany 1o the paid-tg
share capial and free reserves shall be less than 211 on standalons and consoBdated financial statements of the
Crimpany after the proposed Buyback,

.. The Buyback Size does not include any expensas or transaction cotts incurred orto bencurrad for the buyback, such

18, brokarzge, Tang fess, advisory fees, intermediarias’ feas, public announcament publicalion expensas, printing
and dispatch axpenses, applicable taxes such a8 securitias transacton tx, goods and services ta, stamp duty et
and ather incidental and refated expenses {“Tranzaction Costs”),

. The Eguity Shares are l|sted an the BSE Limited {“BBE") znd tha National Stock Exchange of india Limited ["NSE"}

{hereinafier tngether raterred to as the "Stock Exchanges™)
ficial Bwners of the

Company &5
specificaiy peofibited under tha applicable faws by Appropriate Authorities), excluding the Prometars and members
of thie Promotar Group, wha hald Equity Shares as on Record Diata (*Efigibbe Shareholders") through the tender offer
process prescribed under Raguiation 4{v)ia) of the SEBI Buyback Regulations and subject to applicable laws, sha
b simplemented by tendaring of Equity Shares by Eliolble Shareholders and satlament of the same through the Stock
Exchange Mechasism as sgecified m the SEBI Circulars, bn this regard, the Company will request the BSE o pravide

5.0n the Record Date (a5 defined befow) (except any shareholders! beneficial owners who may be

iva acquisition window for facilitating tendaring of Equity Shares undar the Buyback and for tha purpases of this
Burybiack, BSE will ba th i & exchanie | d Stock Exchiange”)

. Inderms of the SEBI Buyback Reguiations, Under Tender Dfter route, Fromotess, members of the Promoter Group amd

persan in cantral of the Company have an eption to particizate in the Buyback. In this regard, Promoters and members

ybertech.com Corporate Identification Number (CIN): L72100MH1995PLC084788 Cantact Person: Ms. Sarita Leelaramani, Company Secretary & Compliance Officer

of the Fromater Group and persons in control of the Comgany, vide their tetters dated May 13, 2026, have exp i
hair intenthon not 1o participata in the Buyback, To the axdent of Buyback E to Prom
Promoter Growp s Rafl ba now given to the Pubiéc Shareholders of the Compary,

and mambers of the

1,10, Tha Buyback from the Eligibla Sharehosdars wiho ass resldens catside India including non-rasident indians, foresgn

nafionals, foreign comarate bodies fincluding erstwhile overseas corporate bodies), foreign insbtutional investors!
Torgign portfolio Investars, shall e subject o such approvals, fany, and to the extent necessary of raquired from the
concernad autharities Including approvals. from tha Reserve Bank of India (*RBI™) under the Foreign Exchange
Neanagement Act, 1999 and the rules and regitations ramed thereunder, and that such approvals shall be required to
b taken by such non-resident shargholders.

1,11, The Buyback will not rasult in any banefit to the Promaoters and members of the Promater Group, parsons i control of

he Company or any diractees of the Company excapt to the extant of increass in their shareholding percantanea as pes
tharesponse recaived in tha Buyback. as a result of tha extinguishment of Equity Shares which willlazd o reductionin
tia Equity Share Gapital of the Company past Buyback. The Gompany confirms that afler the compigtion of the
Buyback. the non-promoter shareholding of the Company shall not fall beiow the manminm level mquired as per
Regqulation 38 of the SEBI Listing Repulations, a5 amended. Any change in vating rights of the Prometer 2nd mamber
of the Promatar Group of the Comgarty pursuant to compiation of BuyBack will nof result in any change in control oves
tha Company.

1,12 Participation in the Buyback by Ehgide Sharsholders may trigger capital gaing taxation in Indiaand In thair country of

residence. The transaction of Buyback would 2so be chargeable fo securfies transachon f2x in India. Eligible
Shareholders will receive a letter of offer, which will contain more datadad note on tueation, in due gourse. Howevar, in
viaw of the particularized hatura of tax consaquances, Eligibia Sharsholders are advised to consult thelr own leqal
financial and fax advisors for the applicable tax implications prior to parficipating in the Buyback:

1,13, & copy of this Public Announcemant is availab e on the website of the Company at htips:/feyberiech.com, websita of

Az Manager o the Buyback at www, saffrenadvisor.com, and s expacted to be available on the websita of the SEBEat
www.sabi.gov v and on tha website of the Stack Exchanges at wivw bsaindia.com and wwwnseingia,com.
NECESSITY FOR THE BUYBACK

The Board atits mesting held on Wednesday, May 13, 2026 considered the accumulated free reserves, cash iquidity,
siralzgic and cparational cash raquiremants of the Gompany reliected in the atest available autited standalone and
consolidaied financial statements for the financial year endad March 31, 2026-and considerad and approved to
Buyback of up to B.50,000 (Eight Laki Fifty Thousand} fully paid-up Equity Shares of face value of $10/- {Rupees Ten
Only) at a price of T170/- (Rupess Ona Hundred and Severty Only) aach from the Blgible Sharaholders of the
Company and dacided to0 afiocate up o T14,45.00.000/ (Rupees Fourtesn Crores-and Forty Five Lakhs Only)
excheding the Transaction Costs, for disiributing to ths Eligible Sharehabders through the Buyback which will elp the
Gompasy 1 achitve the loBowing obictives:

The Buyback will hefp the Company to refum serplus cash to fs shareholders. holding Equity Shares, tharehy,
enfiancing the ovesall retura o shasehokdars;

The Buyback, which 15 being implementad through the tender offer route 35 prascribed under the SEBI Buyback
Requiations, would involve allocation of nember of Equity Shares as per their entitiement or 15% of the numbear of
Equity Shares 1o be bowght back whichever is highey, reserved for the small sharghalders, The Company beBeves that
s resarvation for gmall sharaholders woult barefit 4 farge sumbar of public shareholders, who would get classified
a3 "small sharsholder" a3 par Regulation 2 (f) (n) of the SER] Buyback Regulations;

Tha Blyback may il in improving Hs reiurn on aguity, by rduction in tha squity base, tharaby leading 1o long tedm
increasein shareholders' value: and

The Buyback gives-an optien 10 the: sharshasdars holding Equlty Shares of the Campany, who can choose to
participate and get cash in Beo of Equity Shares to be accepied under the Buyback offer ar they may choose not to
participala and enjoy & resultant increase in their parcantage shareholding, post tha Buyback offer, without additionad
Investment

Aceordingly, the abova proposed objectives could ba achieved by seliming parl of the surplis cash bagk 1o
sharehalders through tha Buyback process gnd laad t reduction of outstanding Shares. Further, the Buyback will not
in-any manner impair the ability of the Gompany to pursue growth apportunities or meet its cish requirments for
business operations

MAXIMUM AMDUNT REQUIRED UNDER THE BUYBACK AND ITS PERCENTAGE OF THE TOTAL PAID UP EQUITY
SHARE CAPITAL AND FREE RESERVES AND SOURCES OF FUNDS FROM WHICH BUYBACK WOULD BE
FINANGED

Thi maxsmam: amount requirgd weder the Buyback will not exceaed 14, 45,00,000/- (Rupees Fourtean Crores and
Farty-Five Lakhs Only) ("Buyback Size”). excluding Transaction Costs. The said amount constitutes 59.61% and
7.55% of the aporegate of th tolal paid-up cagital and free resarves &5 par e (atest auditad standalons and
consolidaied financeal statements of the Company, respectively, for the financial year ended March 31, 2026, which is
withinthe prescribed Gmit of 10%

The Buyback is 10% or less of aggregate of the total paid up equity share capial and free reserves of the Company
based on both audited standalons and consolidated financial statemants of tha Company for the financial year ended
Meargh 31, 2026, parmifted through the board approval route as par tha provisians of the Companies Act and Buylack
Regqulations,

. Tha funds for the implementation of the Buyback (including the Transaction Gosts) will be sourced ouf of the frae

TESErYES oF securities premium gccount of the Company and’or such other source as may be permitted by the SEBI
Buyback Reguiations or the Gomganies Acl

The Company shall transler from its free reserves or securibes premium account and /or such other-sources as may
he peemitted by law, 3 sum egqual 1o the nominal vale of the Equity Shares 5o bought hack to the capital radamption
reserve accountand details of such fransfer shall be disclosedinits s t audfited financial

Thefunds borrowed, iFany, frombanks and financial instinions will not be used for the purpose of the Buytack.
MAXIMUNM BUYBACK PRICE AND THE BASIS OF ARRIVING AT THE BUYBACK PRICE

The Equily Shares of the Company are proposed o b2 bought back at & price of 170/ (Rupees One Hundred and
Saventy Only) ("Buryback Price”} per Equity Share,

. The Buyback Price has been arived  after considering various 1actaes including. but not fimitad to trends in the

mwvolving the Compdany, and-no public announcement of the Buyback shall be made durng pepdency of any such
Seheme;

wolurme waighted avarage market prcas of the Equily Shares traded on the Stock Exchangss wheea the Equity Shares I, tha Company shall not make any further offer of Buyback within a period of oneyear reckoned from the expiry of the
are lizted, the elosing markat psice f th Equity Shares on the Stock Exchanges, the net warth of the Company, price Buyback Perind 1.2 dato on which tha payment of considaration 1o shareholders who have acceptad the Buyback
aatnings ratic, impact on other fineneial parameters and the possible impact of Buyback on the eamings per Equity Dfferts made;

Share % theGomgany shall natwithdraw the Buyback offer after the public announcement of the Buy Back Ofteris made;

4.3, Infing with the recent market practice i refation to the Buybacks, the Buyback Price represants: w. the Company shall comply with the statutory and regulatoey timalines in respect of the Buyback in such manner as

B} Premium of 47.05% and 41, BB% over the volume weighted average market price of the Equity Shases on BSEand peescribed under the Act and/or the SEBI Buyback Regulztions and ey other applicabla ws,

WSE. réspectively, during the three months preceding Thussday, May 07, 2026, being the dale of infimatien 10the . tha Company shall nol utllize any borrowed funds, whether secured of unsecirad, of any torm or nalure, from Banks
; Stock Exchangas for the board meating to consider the progosal of tha Buyback (“Intimation Date™) orfinancial insfitutions forthe purpose of buying back #s Equity Shares fenderad in the Buyback,
Clicular 45y Premium of 33.29% and 32.71% over the yolume weighted average market price-of the Equity Shares on BSEand il the Company shadl not directly or indirectly purchase its own Equity Shases through any subsidiary company
MSE, raspectivaly, during tha 2 {teio) weeks preceding the Intimation Data mchuding Its own subsidiary companies, or through any nvestment campany or group of investment companies;

() Premium of 32.87% and 32 44% ovar the closing price of the Equity Shares on BSE dnd NSE, sespectively asonthe v the Company shall earmiark and meake arrangements for agequate sources of funds for this perposs of the Buyback in
day preceding the Irtimation Date, accordance with the SEBIBuyback Repitations;

i) Premium of 20.22% and 20.34% over tha closang price of the Equity Shares on BSEand NSE, raspectivelyasondats.  ww the company is incompliance with the provisions of Section 92, 123, 127 and 129 of the Act,
of Board Meetmg Le.. Wadnesday, May 13, 2026, wvl. the Company will ensure congaquent raduction of ts share capital post Buyback and the Equity Shares Beugnt back

(v The closing market price of the Equiy Shares as on the date of imtimatean of the Board Meeting for consiganng the by the Campany will be extinguished and physically destroyed in the manner prescribed under the SEBI Buyback
Buyback, being Thursday, May 07, 2026. was ¥ 125:65/-on BSE and ¥ 126.41/- onNSE. Ragulations amd the Actwithin the spacified tmslines,

(vl The closing market prica of the Equity Shares on the date of Board Meeting for considaring the Buyback, balng  wvii. thare are no defaults {either in pest or subsisting) in the repayment of deposits, interest payment thereon; redemption
Wednesday, May 13, 2026 was T 141.40/- onBSEand ¥ 141.37/- an NSE. of vabanturas or payment of inferest theraon or recamption of praferance shares or payment of dividend due 1o any

5. MAXIMUM NUMBER OF EQUITY SHARES THAT THE COMPANY PROPOSES TO BUYBACK sharehoder, or repaymant of any ferm (0ans or interest payable thereon to &y sharehobder or firancial instiution or
AL Buyback Price and Buyback Size, the Comgany proposes 1o Buyback up 1o 8 50,000 (Eight Lakh Fifty Thousand) banking company, as e case may be;
fully pasd-up Enuity Shares of face value of £10/- (Rupees Ten eachy each of the Campany, representing up 10 2.73% il the Company will not buybzek Equity Shares which zre locked-in or non-transfecable until the pendency of such lnek-
of the totl nurmber of Equity Shases in the easting tolal paid-up Equity Share Capital, wivich shall not exceed 25% of it ar untid the tiria the Equity Shares become translerable. as applicable;
the total number of Equily Shares in the existing totai paid-up Equity Share Cagital of the Company &1 the Buyback . the consideration for the Buyback shall be paid by the Company only in cash;

Price-for anamount not exceeding 14 45 00,000/~ (Rupees Fourteen Crores and Forty-Five Lakhs Only): wx, theratio of the aporegate of secured and unsecured debts awed by the Company after the Buyback shaf be less than

f. METHODTOBEADOPTED FOR THE BUYBACK o equel o 21 of its paid-up capital and fres resarves basad on the audited standalone and corsolidated financial
The Buyback shall be'on a proporiionate basis, theough the tender offer route, 45 pressribed under the SEBE Buyback statements of the Company as per the |2lest audved standalone and consolidated fnanclal statements for the financial
Regulations, to the exent permissible, and the “Mechanism for acquisition of shares through Siock Exchanges® year ended March 31, 2026 respectivaly, whichever Is lower as prescribed under the Act and the SEBI Buyback
nofified by SEBI vide circular CRR/CFO/POLICYCELL1/2015 dated April 13, 2015 read with the SEBI Circular Ragulations;

GFODERZCIAY PA2016 31 dated Decamber 8, 2016 and the SEBI Ciccular SEBIHOCFD/DER-IVCIR/F2021/818 ol the Company shall transfer from its free reserves o secunities premium account and) or such sowrces s may be
dated August 13,2021, the SEB| circular SEBLHO/CFD/Pol-2/P/CIR/2023735 dated March 08, 2023 incfuding any parmittad by law, 4 sum equal to this nominal vaiue of the Equity Shargs bought back through the Buybiack 1o the
amendmants o stalulory modilications for the fime besng in force ("SEBI Circulars"), The Bisyback shall be capltal redamption resarve aceount and the detalls of sech transfar shall be desclosed in jts subsequent audited
Implamented In accordance with the Companies Act read with the rules framedd there under, to the axtent applicabie, standalone and consolidated financial statements;

e the SEBI Buyback Repulations and on such terms and condifions a3 may be deemed fit by the Company, inthis. o), the Buyback shall not result in delisting of the Equity Shares or othar specifiad securnties from BSE Limited and
regard, the Gompany will requist the BSE to provide the acquisilion window for facitating terderng of Equity Shares Mational Stock Exchangs of India Limited (" Stock Exchanges”);
under the Buytack, For the purposes of this Buyback, BSE will be the desigrated stock exchange i, the Buyback would be subject to the condition of maintaining minimum public shareholding requirements: as

7. DETAILS OF THE SHAREHOLDING AND TRANSACTIONS OF THE PROMOTERS, MEMBERS OF THE PROMOTER specified in Regulation 38 of the SEBI Listing Regulalions and under the Securibies Conbracts (Reguiation) Rules,
GROUP DIRECTORS OF PROMOTERS/MEMBERS OF THE PROMOTER GROUF, DIRECTORS, KEY MANAGERIAL 1957, a5 amended;

PERSONNEL AND PERSON IN CONTROL OF THE COMPANY. IN THE EQUITY SHARES OF THE COMPANY iy a5 per Regulation 24{i)(2) of the SEBI Buyback Regulations, the promaters and members of promater group, and their

7.1, The aggregate shareholding of the ) Promaters, members of the Promoter Group (“Promoter Group”) and Persans associates shall not deal n the Equity Stares or othar specified Securities of the Company eithar through the stock
in Cantrol of the Company, if any; (i) the Directors of the Fromaters of Promoter Group, where Promoter or Promotar hi of off-market (incleding inter-se fransier of Equity Shares among the pramoters and
Groupis a Gompany, and (i) Directors and Key Managerial Personnel of the Comparry as on the Board hMeeting Date, mambers of promoter group) from the date of the Board meefing approving buybiack 10 tha ciosing of the Buyback
Le.. Wednesday, May 13, 2026 and as of the date of this-Public Announcement i.e. Thursday, May 14, 2026, are as Offier:
follgws: v, 1 Buyback will not be in contravention of Ragulation &(vil) of SEBI Buyback Requlations, L. the Company has not

) Aggregate sharshabding of the Promoters, Promoter Grotip and Person in Controf of the Gompany inthe Compamy: made the offer of Buyback within a perfod of one year reckoned from the date of sxpiry of buyback period of the

Sr. | Mameof the Sh Pr romoter Number of Equity % 0l pakd-up equity  eateding offer of buyback: and ) o
Ho. Shares held share capital oo, Az on the date this Public Announcement, the Compary has obtained short credit facilities wii lendsrs, In
1 Viswanain Tadimety Prornater 46.57.975 15.03 accordanta with Regulation 5(i)(¢) and Schadule | claise (i) of the SEBI Buy Back Requiations, itis confrmed that
7 Eiovin sk Fromoter Gioup 50 433 253 1I1|:re_ s ng hre:u"l_nr any Govenants ¢ 1I. foans faken and tharefore the consant fram e lendars @ this regard |5 not
3 Sukiaa Tadmely Promater Group 11 21502 350 eqiredic, 5 glamgc e Loty
ek ndil - woivil. The letter of offer with the tander form shall be dispatched to Eligibla Shaseholders within 2 {iwn) wosking days from

4] Amoghs Tadimely _Promater Grop _BO43a0 258 the Hecord Date.
g Amulys Tadimety Promoter Gioup £,00,000 297 10, CONFIRMATIONS FROM THE BOARD OF DIRECTORS OF THE COMPANY
fi Sanjay R Shanbihag Promater Group 36,275 019 Ass rogjiired under clausa x) of Sehedule | i accordance wilh Ragulation () (b) of the SEBI Buyback Regulations,
i Jyoth Tadimety Promgter Group 30,026 0.10 the Baard hereby confirms that # has made & full enquiry into the fiairs and prospects of the Company and has
a Aed Banyan Holdings LLC Promoter Group 17.35,000 BT farmad an opinian that:

Tatal 1,15.08,621 36.97 s i i following the date of Board Meeting.i.e., May 13 2026 {"Board Resolution™} approving the Buyback,

(i) Aggregate sharenaldeag in the Company Le., CyberTach Systems and Software Limitad of the directors of the there willbi:no grounds on which the Comipany could be found unabie Lo pay ts debls; ) )
Promiter or Promater Groug, where the Promater or Promotes Group is & company &5 onthe Board Meeting Date, and * a5 regards the Company's prospects for the year immediately following date of the Board Resolution, having
an ha date of the Public Annauncemant: fegard 10 Boar::'s mlanlil:|s‘w':nzrreﬁpelclllo e rnana,gﬁ_m;lﬂ_{laf na C:;.‘nnanv ] mIS|||J|ess tl:llr-ﬂa 1!5&1;I yEEaI and o

{he amount and character of the financlal reseurces which wil, i the Board's view, be availazie 1o the Company

5. Wame of the Promotar MName of ;:m;mmms % T!m:;‘md" dusring that vear, the Company wisl be able to mest its liabilities as and whean they fall dug and il not ba rendered

Mo, Group Company Director® ahd Saftware Limiled Ingatvent within a pariad of 1 {ene) year from thi date of the Board Resolution; and

i FREMAD T~ * in forming the aforemestioned opinion, tha Board has taken into account the fiabiibes {including prospective and
1| fed Banyan Holdinge LLE | Mswanath ]at_l'm'}ly 46'”'? i 1503 Dﬂmingcﬁt liahilities) a5 if tha {Iljmn;mny was bedng wound ug undes the pmuisinns‘n! the ngmpallj‘dm Actor
Sukhiad Tadimety 11,21.592 360 Insoivency and Bznkruptcy Code, 2016 ito the extent notifisd),
*Viswarratf Tadimely and Sukhada Tadimety are lvestment Partner - Class A of Red Banyan Holdings LLC andare. 11, REPORT BY THE COMPANY'S STATUTDRY AUDITOR
alsa the promater of the Compary. Feport addressed to the Board of Directors by the Company's Audilor on Permissible Capital Payment aag Opinlon
{m) Aggragate Shareholding of the Directors.and Key Manageria! Personne! of the Company-as on the Board Meeting Date formad by the Directors regarding Insohvency.
and on the date of the Public Anagungement The text.of the repart datea May 13, 2026, received from Lodha & Co LLF the Statutery. Auditor of tha Company
5. |Name of the Sharehoider Designation | No. of Equily = ol ("Auditor's Report”) addressed tothe Board of Directors of the Company is reproduced befow.
Sharas held | Shareholdin Quote
A Directors To, :
1. | Viswanath Tadimaty* Director A46,77.975 16.03 The Bard of Directors %
2| Sioven diske*" Birecior #3.81.433 733 Lytiéirthafs Sysam aue Sotleracy Luchiad
4 | Ramasubramanian Sankaran Exgcative Director 202531 [T iy L BN AR A,
= 5 = : = MIDC. Wagle Estate, Thane (Wast) - 400604
5. | Haresh Desai Independant Director 2500 .00 Mahirashiss. ks
B. | Anant Govind Amdekar Independant Director 0.00 0.00 DearSirs,
7| Rahui Mehia Idependent Ditector 0.00 0.00 Re: Statulory Auditor's Report in respect of propesed buyback of Equily Shares by CyberTech Systems and Software
|2 Justn Marezban Bharucha Independant Dirgctor 0.00 0.00 Limited (ihe "Company™) pursuant lo the requirements of the Companies Act, 2013 {*the Act") and Schedule | of the
9. [ Angela Cook Wilcax Indapendant Director _0m0 | securities and Exchange Board of India (Buy- Back of Securiies) Requiations, 2018, as amended (“the Buyback
Total (A) 256 Regulations”)
B, Key Managerial Personnel 1. This raport is isued in accordence with the terms of our engagement fetier dated May 12. 2026 with CyberTech
1. | Pravaen Agarwal | Chief Financial Officer 150 0.00 Systems and Soltwara Limiad (“tha Company”)
| Sarita L | Company Secretary & Compliznce Dfficer 0 0.00 2. Wehava been requested by the Company to provide @ report an the accompanying "Statement of Permissitde Capital
Total (B) 150 0.00 Payment” (Annexure &) (hareinaiter referead to s e "Statemant’). The Statement containg the computation of the
e - oz, amount of permissible capital payment towesrds the buyback of Equity Shares in aecardance with the reguirement of
Viswanaii Tadimaty is afso the promoter of iha Company, Settion 53(2)(b) of the Ant and Regulation 4(1) of the Buyback Regwlations, hasad on tha latest audited standalone

* * Slevert.uske and Amagha Taoimety forms part of Fromalar Grou. and consolidatad fingagial statemants of the Company for tha year ended March 31, 2025, Thks Statament has bean

{iv). There dr2 na cudstanding Employee Stock Dptions {*Opteans™) hesd by the directors and key managerial personneal ol peepared by the Management, which we have initizled for the parases of identification aaly.
the Compamy &5 on the date of this Public Announcement Management's Respansibility

7.2, Except as mentioned hedow, o Equily Stares of the Gompany were either purchased o sold by the Promoters & 9. The pragaration of the SIatamentin 3660rdancs with Section 88121 (b) of the Act nd In compliznc wilh Seetion 68,
mermbers of e Promates Group and P‘"S“'? in Gantrol of e Company, Directors of the Promoter Group Company 60 and 70 of the Act and Buy-Back Regufations, ls the responsindity of the Board of Directors.of the Company,
and Directoes and Key Managerial Persannet of the Company, during 2 perod of sicmaonths preceding the date of the including the computation of the amount of 1he permissible capital payment. the preparation and maintenance of all
Board Meeting Date, 1. Wadnasday, May 13, 2026 and (il the date of this Public Annaungement aceounting and otar salavant supporing records and dacuments, This respoasibiity includes the design,

St Name of Aggregate No, MNature of | Maximum | Dateol | Minimum | Dale of Emgiementation and maintenance of infernal contral relevant to the pregaration and presentation of the Statemant and

No.| Shareholder ol Equity Shares | Transaclion | Price {7)" | Maximum Price Minimum applying an Approprizle basis of prep cand imaking it o in e dirsurmnstances.

purchased or sold Price T Price 4. TheBoard of Directors are responsible to make a full inguiry into the affairs znd prospects of the Company and toorm

1 e, Viswanath 1,668,742 Iarket 185 13-11-2025 953 | 09-03-2026 an opinian that the Company will be able to pay its debis from fhe date of board meeting approving the Buyback of its

Tadimety Purchase Equity Shares L.a. Wednasday, May 13, 2026 (hereinafter refarred as the *date of the Board meating”) and will not ba

2. | M Haresh Desai 2500 Tarket 155 13-11.2025 05.3 09.03.2026 rendered insabvent within a period of one year fram the date of board mesting &t which the propesal for buyback was

Purchase anprmue Iy the Board of Diregtors of 1|w Gomgany and in fonming the opmion, it has taken ko acoount e liablides

7! = = = iveand ¢ I as if the Company ware being wound (p under the provisions of the

,t’lf;ﬁ:f::ﬁ:ﬁ;f;ﬁ;::ﬁ:,f;m?ﬁ:ﬁ; :fl'un,t ar thellnsulvency and Sankruptey Cods, 2016 As the Buyback ﬂegulatm}s and the Agt do not define e term

8. INTENTION OF THE PROMOTERS, MEMBERS OF THE PROMOTER GROUP AND PERSONS IN CONTROL OF THE bl ol e i At e A ol wpad il i e Bl

relate-tot i Company’s abiity to contineg a5 a going cancerr for 3 peried of ong year from the dats
COMPANY TO TENDER THEIR EQUITY SHARES INTHE BUYBACK of Board mestingl.e, Wednesday, May 13, 2025

81 In ‘.:armls af ﬂ']IB SEBI ?urba;& Tgu:af;l;:lns. u:'dflr th;len(dner nﬁelr l[)l(:lu‘tﬂ. the P;urnohiarlanchrumusecl Group have ag Rutor's Responsibility: 4 '
aption to participate (n the Buyback. However, the Promoter and Pramoter Group of the Company have axprassa . 3 : = - L s
their intention that they do not wesh te participate inthe Buyback vide thelr Ietters dated May 13, 2028, B E:;::::ﬂ 9 resmrents o ik Ry ack feoulations, 5 aur Toaponaiilly Y iay e TRENIMN §5sHma0CH
;I::;ﬂﬁggwﬁdi-iﬁ:;iﬁAzq;&enﬁ;ipznglfﬂﬁ;?gIi‘ f;é"ij?;r?n&?gﬂ; Lﬂ?:;ﬁ:ﬁ:ﬁ:& ': f‘nz;:;:?r:;:rj i e na\feru-'lqun!ad inta the state of affairs of the Comaany in elation to the audited stangalons and consolidatad
particirale in the Buyback, the Equity Shares hed ty members of the: Framaler and Promoter Group shall not be 2:12;;&:1?;%??{5 J0y D Y SRR NBICE A%, B S BRIENEd by the HarSiot Mmpint: Qlane oy

o : 4 alo 3 "

:g:iﬁ::sm;:;:gEhm;‘hg‘gl;cﬂmnéﬂg:mﬂﬁ;{g&ﬁgaﬁrﬁz Ln;:ﬂi\;lsaﬂlirfglﬂﬁ;:;:?r;]]c_‘ﬂ.;::' gz:g:i: (i} the amuount of permilssible capital paymen as sla[e_d in "J\nne;u.'ﬂ Iy 1Urt_he proposed nuy—l.\ac;k_ ol Equity Shares

iy T B e L % Fras baen propery determined considenmg the audited standalons financial statements and audited consalidated
will et rasuslt i any benafit 1o Promotar and Framater Group or any Dirsclars of the Company except o the extent of financlal statements for the year ended March 31, 2028 in-accordance with Section 58(2)(b) of the Act and
Increase in their sharehalding 2s per the response received in the Buyback, a5 4 rasult of the extinguishment of Equity Hsgulal;lﬁamul the Buybiack Req‘uiahuns- ' . :
Shares which will lead to reduction in the equety share capital of the Comgany post Buyback. Any change in voting (i} the Board of. Directoes of the Con:| o iri theis mesting:dated Wednesday, May 13, 2096, have formed the
rights of the promatar and members of the promater groug of the Gompany pursuant to completion of Buyback wil : i I fp.. r" 5 '. i the 8 ' Prioutati e WA e ety i n.'“
natresultin any CRangein control ver the Company. g@mn)nas s}_]ﬁClE:UATQd.rSs () o Se etk mfa 1:f :u)h:ck 15-’.E1|||.at':110!|s. oln ne:lsanal:llra_grzu_lms and that tha
Piirstint to the proposed Buytrack and depending on the rasponse to the Buyhack, the voting rights of the Promotars mﬁ"ss:ilm nhe. ‘::m?_{."r?;ﬁu? ;:sm:;me:; "‘;n‘_’l‘ﬁ'ﬂ c;:‘g, 1Bh[: BES ﬁ:aitnas-iﬂ; {:;dr::s:gang:mfg
and Promoter Gradp in the Company which constitutes 36.97% &5 on date, may change. We confirm that after the 2]]:?6 wltlr F— |IJ1e i b harka.rgzurlamn - . £ i Ll AL
completion of the Buyback, the pubiic skarahalding of the Company shail natfall below the minkmum level raquired as o g P AN Y w i PR P Y ; ~
par Ragulation 38 of the SEBI (LODR) Regutatons, 2015 6. Theaudited standalane financial sta and ailad o d financial statemants rere:reu foin paragraph &
NODEFAULTS above, _m_'nlc h wafiave c_unstFInr-:d for the purpose of this report, have bean auﬂ_ned uy g, o \mn wehave issued an
The Company confirms that ther are no defaults subsisting i the repayment of deposits, interest payment therean, ?mﬂﬂﬁl: ::E;;g;?:g: ,::ﬂ?“?: ;[ﬁ:ﬂiﬂﬁa :uh;;;?l ; is Esgzglr:: l||:t|‘||:rlt311m5$ agr['?g]mi I:zﬁmez; :llh::
o s el o Voo Tl O P 0SS s o pssoons oy e il Gt s oo 1) T
Dankmgc;rnpa;\}' WO PR o i LRl Standards. reguie that we plgt: and perform the audit to obtain reasonable assurance: absout whether the fin:'i‘nciaj

9. CONFIRMATIONS FROM THE COMPANY AS PER THE PROVISIONS OF THE SEBI BUYBACK REGULATIONS AND frﬁ:z‘:;;t;.:::u?; r':“:[i'r':]'h';:ﬂf'i';';“‘] cfé'n'n3?'.:#2?;2?255.!3?!??23” performed |n cannacton with ay

. THE COMPANIES ACT Coru 7. Durengagemant fnvolves parférming procedures to obfain sutficlent appropriate evidence on tha above reporting,

i dlithe equity shalesnfl_ree Company are fully pf"d'”p' : i r ; The procedures selected depend on the auditor's judgement, including the assessment of the risks associated with

- '".IIIE IL‘Dn\pam.I ':rhﬁll Enu;::l: and allnta;ly Emi;lﬂ:'ds*llzlerséw utl;ryspnr.rfwd sccun!lte: ||:!clug|ngkm|'r way nfmw':rs m?i he abova reparting, We aceardingly performed tha loflowing procedures:

1:\: :ll:ateegn“l? ciul e ruy D?E : e” mr:w p c:1 n:r rn-el1: aiparm'lng Y alt Bhits S?rlllrh' i i Examinad that the amount of maximum permissible Capial payment towards the. Buyback as detailed in
which the payment of consideration to shel EIUN’S who have fccpmau Ihe buyback offer is made n “Anexire & has heen computed i accordance with the limits specifted in Section G8(2) of the Act and
Aparignce i the Actsing e SEREAinhac Regyianons | 3“"“.“" Pty ries K Reqguiation 44) and the proviso to Reguiation 540) {b) of the Buyback Regulations,

Il the Gompany, 25 per the pravisions of Ssction 68(3) of the At shall not maks any furthe issua of the sarna Kind of Il truived into the State of atfais of the Compary wilh raterance to th auited standatona financlal statements and
Egutly 5“_“5 Sre; szsum_le%_lnnim:ng a!!nt*rrent D_r Pty SE'F"‘S Lindze Sef“”" B2(1}al or other. gpenrﬁed audited consalidated fitancial statements 23 atfor the year ended March 37, 2026;
2:;:";;:;:"g:ul:g""c_'lu;i,Erq;:ﬂdi'g'fg:;“ll:‘gsﬁ?i:l‘;"n'ﬂ:f’gtxgi I;':cﬁ";"zi‘nm:‘;:lnut”m“::[glgg"gﬁ:an'zgin"r'l fil. Examinad Director's dackration for tha plrpose of by hack and solvancy of the Company;

- G e b L it LA I, Wgisired If the Board of Daeetors, In Ms mesting hald on Wadnesday, May 13, 2026, has lormed the opiniod as

! schemihfm?tewﬂwfan"mphn jaﬁprerere;’czshaaes o I:Ierl;entu[res iy E?""?’ Sh";e;'_ SRl Repulat specified in Clause (x) of Schedule |t the Buyback Remdatdons, on reasonabls grounds that the Company will

i NCSE WG A2 iy . HREG A PR e Hn’l_ ARIN MG RGO S 2 JGE FTANAETON not, having regard to its state. of atfairs, be rendered insolvent within a peniod of one year from (he date of the
241i)7) of the SEB! Buyback Bﬁgulatluns. the Company shal notraise !urmr_;a;dal rwape_nud af ong year from e Board mesting,

?;ng:g::,“Ezl_:::iZG;;E':;:L'E;I;Z;ﬂﬁ;g:;'gmzmﬁgzg[;lgggﬁsmm“m te sharehoiders who have decepled ] Iraued the almnunts of pawd-up eguity share capilal, retained eamings and General Res‘er\-".:s 25 mentionad in

V. i Company shal nat buyRack is Equlty Sharesor othor spséiod secures it dny parsan through nigeilated ﬂ.f!«:;::?: gegx;:[!:a ;rnéﬁgag!aiu.nloda financtal statoments and audited consolidated finantial statemants for
::ﬁ:]l:n?ﬁ:lli-;nnur:I?:l;ﬁfh:flf'k exchinges ar Hireugh spot iransactions or tAroligh any private arrangemeat in the vi. Examined that the Buy Bm:k?ppmuod by Board of Directors i its meating held on Wednesday, May 13, 2026 is

it 1 TS i sk ; S

wi.  Iheaggregate amountof the Buyback i e. up to® 14,45,00, 000/ (Rupees Fourtesn Crores and Forfy-Five Lakhs Only) i ammd];:::i:y:ﬁgw huy'-ha;kz{:fecjﬁ’r;nﬁ:ﬁ
s not exgeed 1% of the apgregate of the total pald wp equity share capital and fres reserves of the Company s per i a i-l d 1 Sttt o i o i Honsd [ 4 -0."
the tatest audited standatone and consodidated financial siatements, of the Gompany, for the financial year ended i ," bt o nc::;urau g 'I'edn."’”' SRR AETILD A
Marchat, 2026, whicheveris Jower: in We have obtained apgropriate representations from the Management of the Company; and

i, the numizer of Equity Shares propased fo be purchasad under the Buyback i.e. 8.50,000 (Rupess Eight Lakh Fifty = Fimii it :herabp o "'i_ a',:-,:.reg‘?ta ms?““:"’d 21kl ””sa‘ju_"\?d :hfi:ns omed by he C“!“PE”S‘ e Buyhapk
Thowsand) ully Equily Shares doas not excead 25% of the total number of Equity shares in the total paid-up equily Shall not be more than twice '_ls ”?'E"m Lm'al ard I rserves based on e a”d'm standalans fln_ﬂl{c:éll
capftal of the Sompany &5 per the latest audited standatone and consoldated financhal statements, respectivaly, for ﬁTaIemems f]l'ld audited consafriaied financial statemants for the year ended March 41, 2026 as defalled In
thefinancial year ended March 31, 2026; Ar;umreﬁ i i il . - i

Vill. there dr no pending schemes of amaloamiation or COMpoMISE F ArranoEmant farsuart 1o the Act ("Schemet) B We performed the procedures inaccaeance:with the requirements of the Guidance Note an‘Reports or Centificates

far Special Purposas’ issued by the IGAI, The Guidance Note requirss that we comgly with the ethical requirements of
the Gode of Ethics issued by the IGAI

epaperjinancialexpres&mn.. .



WWMW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

T

10,

Place: Mumbai
Date: May 13, 2026

FRIDAY, MAY 15, 2026

We have compliad with the relevant applicaile requirements of the Standard on Quality Control (SOC) 1, Qualiy
Gontrol for Frms that Perform Audits and Reviews of Historical Financtal information, and Othar Assivance and
Ralated Services Engagaments.

W have nol performed an audit, the objective of which would be expres sion of an apinion an he fingncial statements,
specified glaments, aceodnis o fems thapeof, for the purpose of this Report Accardingly, wa do not express such an
aginion.

Gonclusion

Based o and our hove, wi 1o 1
A} W have Inquired into the Stata of m’lalrs of the Gumpm in relation 1o s latest audited standatone financial
nd audited consoic forthe year ended March 31, 2026;
B Theamount of permissie capital gaymant towards the proposad buy back of equly shares 45 computed in the
“Annexure A" attached herewith is, in our view properly determined in-accordance with Section 68(2)ib) of the
Act The amounts of share capital and free reserves have been extracted from the audited standalons financial
stataments and audited consolidated financial stataments of tha Company for the year endad March 31, 2026,
Tha Board of Directars of the Company, at thair meeting held an Wednasday, May 13, 2026, have formed their
opinion &% specified in Section 68 (6} of the Act and clause {x) of Sehedule | 10 the Buyback Regulations, on
reasonzble grownds and that the Comgany having regard to its state of affairs, will not ba rendered insalvent {as
defined in mmanagement responsibility above) wihin a period ol one year from the aloresasd date i g Wadnesday,
May 13,2026

L4

. Based on the reprasentalions made by tha managersant, and other sarmation and xplasatio ns given 1o us, wiich to

the best of aur krowledge and bedief were necassary for this purpose, weare not aware of anything to indicata that the
TN Exp by the. i wi-the ion 25 to any of the mattars mentioned in the declaration s
unreasanabli in circumstances as at the date of coclaration

Reslriction onuse
13.

This report has been issued at the request of the Company sobely for use of the Company (i) in connection with the

proposed buy-back of equity shares of the Company In purssance o tha provisions of Sections 68 and ofhier

applicable provisions of the Act and Buy-back Regulations, (1)) to enabiz tha Baard of Directors of the Company to

ingluds in the public announcement, letter of offer and other documents pertaining to buy-back to be sent ta the

shargholdars of the Company or fitad with (a) the Registrar of Gompanias, Sacurities and Exchanga Board of India,

Stock Exchamnges, public shareholdess-and any other regulatory authorty as per applicable daw and (b) tha.Central

Depository Servicas (india) Limited, National Securities Depository Limited and (i) for providing to Sattron Capital

Advisors Private Limited [“the managers”), each for the purpose of buybackof equity shares and for their disgence

and may not be suitable for any oiher purpose. Accordingly, we do not accept of assume any Kabilty or any duty of

care for any othar purpese or 1o-any ofher person ta whom this report is shown or inte whose hands It may come
without our prior consent in writing.

For LODHA & CO LLP

CHARTERED ACCOUNTANTS

Firm Registration Mo, 301051E/E300284

8d/-

R, P Baradiya

Pariner

Membership No: 044101

UDIN: 26048101CTMWPHOT43

Annexure &
ion of amount of permi capital payment fowards buyback of Equity Shares in accordance with
Section 68 (2) of the meﬂus Act, 2013 read with pfnvlﬁn o Rl]ulaﬂnn 5 lbi of tha Buphack Regulation Le,
Tower of 10% of Tolal Paid-up Capital and Free Reser and G i
{%in lakhs}
Amount as Amount as
Parliculars per Standalone | per Consalidated
financhal fimancial
statements# | statements §
Pai-u ty share capital
3,11,30,593 equity shares of Rs. 10 each fully paid o A 3113.06 3113.08
Frea Raserves as per Saclion 68 ol fhe Act
- Securdles Pramum 5.896.16 5,896.16
- Retained earnings 6,006.96 10.426.60
- (ther Gomprehensive income {294.23) (294,23}
8 1161079 1
Total Paid-up Capital and Fres Hesarves C=A+B| 1472385 18.141.58
Maximum parmissible capital payment towards buyback of Equity Shares
Inaccordance with Section 63 {2) (b) of the Companies Act, 2013 read
with Reguiation 3 {i) (h) of the Buyback Fegulation | . kower of 10% of 147238
Total Pakd-up Captal and Frae Reserves of Standaana and Conssiiated
Fimancial Statements
Buyback amount proposad by the Boasd of Directors 45 per thevesolution
dated Wednesday, May 13, 2026, based on the sutiied standaions and 144500
consalidatad financial statements for the year anded March 31, 2026

# Fquaty setilad
5 Equity setfied empioyee reserve, Capital Reserve accotint and Foreign Currency Transiation Reserve not considered for
the purpose of free reserves.

For and on behalf ol the Board of Directors of CyberTech Systems and Soltware Limited

Sd/-

Steven Jeske

Non-Executive Director

DIN: 01964333

Sd/-

Ramasebramanian Sankaran

Whole Time Director

DIN: 05350841

ESErVE AT C: veacsouwi nof consioered for the purpase of fres ressrves.

Place; Mumbal
Date; May 13, 2026

Unquote

these Equity Shares are held for different sehémisd sub-accounts and have & different demat account

based on infarmation preparad by the Registrar and Transtar Agent as per the shareholder records recaived from the
Dapositosies, Further, he Equity Shares hald under the catagory of “clearnng membars’ of “corporaté body rarg
acceunt” or ‘corporate body-Beoker” as perthe benaficial position data as on Becord Date with commaon PAN are not
proposed to be clubbed togather for ining their eafitlement and will be i | whera these
Equity Shargs are assumad 1o be held on benalf of clieats.

13.10, After accapting the Equity Shares tendered on the basls of entitiemens, the Eguity Shares st to be bought back, i

arly, In ane category shall first be accepied, in propartion to the Equity Shares tendered over and above theie
entitlement in the offer by Eligible Shareholders in that categary, and theseafter from Eligible Shareholders who have
tendered over and above Meir antitiement in the other category

13.11, The participation of Eligible Sharsholders' in the Buyback is voluntary. Eligitie Shareholders may chooss to

partizipate, in partar infull, and receve cash in liew of Equity Shares aaccepled underths Buyback, or thay may choose
natio parficipate and enjoy a resultant incraasa in thedr p holding, afterthe ar i tha Buyback,
without any addifioral investment. Eligitie Shdrehnldm may also accept a part of their entitlement. Eligible
Shassholder also hawi the oplion of tendering Additional Equity Shares (.o, Equily Shares over and above theis
entiflement) and participate in the shorifall created dug to non-participation of some other shareholders, if any. The
accaptance of any Equity Shares tenderad in excess of the Buyback Entitlemant ty the Eligible Shareholders shall be
I terms of procadure outlingd henein. In case any Eliginés Sharefolder or any person claiming to b an Elgible
Shareholder cannot participate in 1he Buybiack Cffer for any reason, the Company. the Manager and the Registrar to
thie Buyback and their officars shall not be fiably in any manner for uch non-participation,

1312, 1t the Buyback entitiement for ary shaseholder is nof a raund numbes, then the fractional entittement shall beignored

for computation of antidement 1o tender Equity Shases in the: Buyback

1313, The madmurm fender under the Buyback by an Eliginé Shareholder cannot excesd the numibsar of Equity Shares heid

by the sharahaldar as on the Record Date. I case the Eligible Sharenalder holds Equity Shares through mutiple domat
accounts, the tender through a demat account tannot excesd the numbar of Equity Shares held in that dematf account’

_ asonthe Record Date.

13.14. The Equity Shares fendered as per the entitlermant by Eligible Shansholders as well as additional Equily Shares

tendared, i any, will be accepted a5 pr the procedurs lald down in SEBI Buyback Regulations, Tha settiement of the
tendars under the Buyback will be done using tha Stock Exchanga Mechanism notified by SEBI wide SEBI Circufars,
Efgible Shareholders will recefve 4 Letier of Offer along wilh 3 fendes/offer form indicating their respective enfitlement
for participating inthe Buyback 5 on Recond Bate,

13.15. The Buyback from shareholders who are persons fesident outside Indla, including the foreign porttalio investors,

1315, Detailed istructions for participation In the Buyback (tender ol Equity Sharas inthe Buyback) a5 wellas

14,

erstwhile overseas comorate bodies 2nd non-resident Indian, ate., sha be subject to suchapprovals, i any andto the
extent requered from the concerned auihorities including approvals from the Reserve Bank of India under Foresgn
Exchange Managemant Acl, 1999, as amended. and the rules and nsgulaﬂms framed there undar, and such
approvals shall be required to be fak i

vy such non-residant sharah i

board lution/ specimen si py of death certificate and succession cestificate or probated will,
It the original sharebolder |5 deceasad, elc., as apphicable, Inaddition, I the address of the Eligible Sharsholder has
undaroone a change from the address registarad inthe register of members of the Company. the Eligible Shareholder
wiould b required to submit & self -attesied copy of address proof consisting of any one of the fallowing documents:
il Aadhaar card, voter dentity card o passpart,

t)  Based on these documents, the concamed Saller Member shall piace the bid on behalf of the Eligible Shareholder
hiiging Equity Shares in physical form who wishes to tender Equity Shases in tha Buyback using the Acquisiton
Window of the Stock Exchanges. Uponplacing the bid, the Seller Member shall provids a TRS generaied by the Stack
Exchanges’ bidding system jo the Efigible Shareholder. The TRS will contain the detais of the ordar submisted like fofo
number, cerfificats numbe, distinctve numbarn, number of Equity Shares tenderad, eic,

d) - Any Seller Membar Eligible Sharaholder who paces  bid for physical shares, |5 required to Gefiver the origind share
certificatals) and docoments {as mentioned above) aiong with TRS generatgd by.exchange bidding system pon
placing of bid, gither by, speed post or courier or hand delivery to the Registrar to the Buyback (at the address
menteanad at paragraph 17 balow) within 2 {iwa) working days of bidding but not latar than the Offer Closing Date (by
5:00 p.m. Indlan Stardard Time) by Seler Member. However, incase bids are placed by the Seller Member in the tast
two days ol the tendering penod, the Seler Member/Eligibla Shareholder should ensure thal documents reach the
ragistar on of before the Buyback Window Closing Date. The envelope should be superscribed a5 “CYBERTECH
SYSTEMS AND SOFTWRRE LIMITED BUYBACK OFFER”, One copy of the TRS will be retained by the Registrarto the
Buyback and it will provids acknowledgement of tha same Lo the Sallar Mamber,

e} The Efiginle Shareholders holding physical Equity Shares should note that physical Equity Shares will not be accepted
unless the complete set of doguments is submitted. Acceptance of the physical Equity Shares for Buyback by the
Company shall be subject fo verificafion as per thi SEBI Buyback Requiations and any further diractions issued inthis
regard. The Registrar to the Buyback will verify such bids hased on the documents submitted on a daily basis and il
such e the Designated Stock Exchange shall display such bids as ‘Uncorfisrmed Physical Buis”, Once, Ragistear to
the Buyback confirms the bids it will be treated as "Confirmed Bids'. The reasons for Reaistrar's rejection will be
aviifable as dewnioad to the Seller Member

) In case any Eligible Shareholder has submittad Equity Shares in physical form for dematenaisation, such Efigible
Shiraholders should ensura that the progess of getting the Equity Shares dematerialised is completad well in timea so
that thay can participate in the Buyback hefore Buyback Window Closing Date

1) Incasethe Equity Stares arehald on repatr is, tho Eligitie St ders, being a Non-Resident Sharaholder,
should obtain and enclose a better its dealer/bank confirming thit at the ime of acquiring swch Equity
Shares, pagment for the same was made by such Eligible Shareholder, fram the appropaate account as specified by
AN fts approval. In case the Eligible Sharehioldes, Saing a Nor-resident Sharehatter, |5 nol ina position to produce
the said certificate, the Equity Shares would be deemed ta have been acquired on non-repatriation basis, and in that
gase, Eligible Sharsholder stall submita consent ketter addrassad to the Cormpany. allowing the Company o make the
pam[lﬂtuﬂ annn -ragatniation basis m respect of the valkd Equity Shares accepied underihe Buyback:

timetzbie will be included in the Letter of Offer which, alang withthe tender offier ferm will be sent (n due coursate the
Efigible Sharehobders. Howeves, il any Eligible Shareholder has not registerad an email address with the Depositories.
aron receipt of 2 requast by Registrar to the Buyback and Manager to the Buyback to receive acopy of Letier of Offer in
physical format from such Efigible Shareholder {to whom Letter of Offer and tender form were emailed). a physical
form shall b sent by spaed post, registared post or courier to such shassholder's registerad postal baliot address as
awailable with the Company,

PROCESS AND METHODOLOGY T0 BE ADOFTED FOR BUYBACK

14.1 The Buyback is open to 2l Eligitts Sharsholders/baneficial owners of the Equity Shares of the Campany, haiding

14.2 The Buyback shall be imp

Equity Shares either in physical form {“Physical Shares™) orin th dematenakzed torm (“Demat Shares™) as on the
Aecord Date. Any person who does not habd Equizy Shares of our Gompany a2 on tha Record Datewill not be eligibie o
participate in the Buyback and Equity Shares tandersd by such persans) shall be rejeoted

d using the * ism for acquisition of shares through Stock Exchange”, as
prescribed under Ine SEBI Buyback requiations 1o the extent permeissible and shall be implamented using the Stock
Exchange Mechanisrm notified by SEB| vide SEBI Circulars and In accordance with the procedure priscribed in the
Companies Act and the SEBI Buyback Repgulations and as may be determined by the Board (incheding Committes
althorized to consplels the formalities of the Buyback) and on such terms and conditions as may be permittad by law
from fimesatime,

143 For implemantation of the Buyback, the Gompany has &ppointad Chilce Equity Broking Prvate Limited s the

fothe Company (“C: Broker") to faciltate the process of tendering of Equity Shares throwgh
the Stock Exchiangs Mechanisen for the Buyback and through whom the purchases and setlemants an aceount of the
Buyback would be made by the Company. The contact details of the Company's Broker are as follows:
Name: Cholce Eguity Broking Private Limitad
Address: Sunif Patodiz Tower, J B Nagar. Andheri (East). Mumba-40005%, Maharashira, India;
Contact Person: My Jeetender Joshi (SeniorManagar);
Tel. No.: + 91 22-68835201;
E-mail ID: jgatender joshi@chuiceindia.com;
Websile: www.choiceindiz.com
Investor Grievance Emall1D: in@choiceindiz.com
SEBI Regisiration No: INZRO01 60131

14.4.The Company-shall request BSE to provide: & separate acquisition window (“Acquisition Window") to facilitate

plating ot sell arders by Elgible Sharaholders who wish to tendar Equity Shares in e Buyhack. BSE has been
appointad as the ' Designated Stock Exchangg' forthe purpose of this Buyback. The details of the Acquisition Window
will be spectfied iy Stock Exchanges from time 1o tima

14.5.During the tendering pencd, the order for selling ihe Eguity Shares will be placed in the Acquisstion Window by the

Eispibie Sharaholders through their respective: stockbrokers (~Sedler Member™) during normal frading hows of the.

secondary market, The Saller Member may entar orders for Eguty Shares hald in demateriaiisad form as wall 45

physical farm,

14.6.0n the event the Saller Member of any Elgble Sharaholder is not registerad with Stock Exchanges as a trading

membar/stock broker, then that Eligiste Shareholder can anpreach any BSE/NSE registerad stock broker and can
ragistar himsall by wsing web based Unique Client Code appdication (*UGE") facility through the registared stock
broker {after submitting all details 25 may be required by such BSE repstered siock broker in compliance with
applicatsle |aw). n tasa the Eligible Shassholdars is unabla to register himsed using LCC facility throwgh any ather
realstered stockbraker, than that Ebgible Sharahalder may approach the Company's Brokar |2, Chaica Fqulty Broking
Private Limited to place their bids subject to completion of 'know your customer” requiremenis as required by the
Company's Brokar

14.7 Eligible Sharehaiters will have to tander their Equity Shares from the same demat account in which they were haolding

such Equily Shares as on U Recorg Dale, and in casaof multiple dermal accounts, Eligibie Sharetolders ate required

tn tenides the applications separataly from each demat account. In case of any changes inihe femat sccount in which

the Equity Shares were held 25 on Record Date, such Eligible Sharehodders should prn\rldest:l'ft:leniprunl‘oﬂ!ve 5aMe

to the Registrarand such tendered Equity Shares may be accap biectio d vatidation by
the Registrario the Buyback,
14.8. Modidicaton'cancelation of orders and muefiple bids from a single Elgibde Shareholder will onky beall uning the:

h A st h holding physical shares may also tender their Equity Shares In the Buyback by
submitting the duly executed fransfer deed for transfer of shares, purchased prios to e Record Date, In their name,
alang with the offer form, copy of their PAN Card znd of the person from whiom they have purchased shares and other
ralevant documents: as required for franster, If any, In the tendering process, the Sharehalgar's Broker may alse
procass the orders receivad from the Eligible Sharehatders:

. METHOD OF SETTLEMENT
Lipon finalizztien of the basis of acceptance a3 per fhe SEBI Buyback Requfations:

i Thesettiement of traces shall be carried oot in a manner similas to settlement of rades in the secondary market and as

Intimata by the Giaaring Comporation from tme o time, ant in cormpliancs with the SEB8! Cireulars.

ii.  The Company will pay the consideration to the Company Broker, who will transfer the consideration pertaining ta the
Buyback to the Clearing Comporation’s bank aceount(s) as per tha prescritied scheduby. The sattiement of fnd
nihipation for demiat shares shalt be affacted as per the SEBI Circulars and as prescribed by BSE and NSE and Clearing
Corporation from fime o fime. For demat shares acceptad under the Buyback, such benaficial ownars will receive
funds: payout in their bank account as providad by the segository system gty 1 1ha Clxaring Comaration, I
Elipible Sharghalders’ bank account details are not avaiiable orif the funds transfer instriction is rejected by the RBY
the eancemed bank(s), due to any reason, then the amount payable to ta concarmad shareholdes will be transferred
1o the: settlemant acoount of tha Sellar Member for onward transter to such Eligiots Sharehnlders:

lit. ~ For the Elgible Sharaholders holding Equity Shares.in physical form, the funds pay-out woild be given to their
respectiva Selling Membar's settement accounts for relaasing tha same to the respective Ellaible Shassholdar's
accournt

iv. In case of certain Elgible S| ders iz, NBIs, dents ate. (where there are specific RBIi and other
regulatary requiremants paulamlrlg to funds payout) wha-do net opt to setile through custodsans, the fumds payout
il ba givess 10 thir respective Shareholder Broker's settlemant accounts for raleaging the sam to the respective
Efigible Sharehoider's account. For this purpase, the client type details would be collected from the depositores,
wingreas funds payoul pertaining to the bids settled through custodians will be fransfermed (o the Seltiemant bank
account of the custodian, each in accordanca with the applicable mechanism prescribed by the BSE and the Clearing
Corporafion from time to time.

v Defails m respect of shaceholder's entitiement for tander offer process will e provided 1o the Clearing Corporation by
the Comgany or Registrar o the Buyback. On receipt of the same, Clearing Corpocation will cance! lian on the excess
o unaccepted blacked shargs in the demat account of the sharehodger. On the seftlensant data,-all blgckad shares
mentiongd in the accepted bid will be transfermad o the Géearing Corporation.

Wi, Mhe securities transter insiruction 5 repacted in the depository systam, due to any issue then such seciites will be

fransierred to the Sharsholder Broker's depository pool account for enward ransfer to the Eligible Sharehatder.

Any exgess demat shares or unaccepied demat shares, I any, tendered by the Edipible Sharshalders would be
returned 10 them by the Cleasing Gor dErectly to the respective Eligible ' OF Account. bn case of
custodian participant orders, excess damal shares of unacceptad demat shares, Il any, will be returmed 1o the
respective custodian depository pool account. In the case of inter deposdory, Clearng Comporation will cancel the:
BX0esS Orunaceepted shares in lasget depository. The sousge deposttory will pot be able (o release he lien withaut &
ralease of 10T message from targel deposiory, Further, fefeasa of IDT massaga shall by sent by targat gapository
gither bzsad on cancallation request recefved from Clearing Corporation or automatically generated after matching
with i accepted detall as raceived from the Company or 1he Reglstrar 10 tha Buyback, Past recaiving the 0T
message fnom target depository, source Deposkory will cancelral {NCASS OF U Diock shares in the
demat account of the shareholder. Post completion of tendering period and receiving tha requisite defails viz., demat
accoun! details and accepted bid quantty, source dapository shall debil the securities as par the communication/
messane received fram targat depository 1o the etent of accepted bid shares from shargholdar's demat account znd
credititto Clearing Corporation setiement acoount In target depository onsettlement date.

., The Equity Sharas boughi back im demat form would be iransferred directy to the demat account of the Company
apened for the Buyback (“Company Demat Escrow Account”) provided it s indicated by the Company's Broker or it
will bo franstarred by the Company’s Brokes to the Company Damat Escrow Account an racespt of the Equity Shares
from the clearing and sefilement mechanism of the Stock Bxchanges.

I, The Eligibée Sharsholders of the demat shares will have to ensure that they keep tha depasitory participant (“DP")

account active and unblocked 1o receive credit m case of seturn of demat shares, due to rejection or due to

s

=

tendering period of the Buyback. Multiple bids made by a single Eligibls Shareh for sefting Equity St hall be
clubbed and considered 45 “one bid” for the purposas ol acceplance. Eligivi Shargholders are raquested to consult

13,5, The Equity Shares proposed 1o e bought back as a part of the Buyback are dwvided in twa categories:

(i) reserved category for Small Shareholders (*Reserved Category™), and
bj general categary forall other Eligiblz s (“Beneral Category”)

13.:6.As dafined in Regulation-2(1){n} of the SEBI Buyback Fegutations, a *Small Shareholder” is a shareholder of the

Gomparty who haolds Equity Shares having miarket valog, on the hesis of cosing price of such Equity Shares on the
Stonk Exchanges on which the highest irading volurme in respect of Equity Shares as on tha Record Date was recorded
of not more than¥ 2, 00,000 {Rupees Two Lakh only).

13.7.In acoordance with the proviso to Regulation & of the SEBI Buyback Regulations, 15% (ieen percent) of the number

aof Equity Shares which the Company proposes to Buyback or number of Equity Shares entitled as per the
sharghalding of Small Sharebolders s on the Record Date, whichewsr is-hipher, shall ba raservad for the smal
shareholders as part of this Buyback, The Company belioves that this resarvation for small shareholders wiuld
benefit & iarpe number of public sharsholders. who would get classified as “Small Sharehalder”. Given that the
promotess and member of the promaotar group of e Company have gxpressed their intention nof 1o parbcipate in thi
Buyback, the Equity Shanes hetd by promoters-and member of the promoter group shall not be constdered for
computing the entitement rafio, in accordance with the provise to Regulation 4 () (2) of the SEBI Buyback
Regulations, and o that extant, 1 Eligible Sharehakdars will have a higher Buytiack Entilament Ratio

13.8 Based on the sharehoiding on the Record Date, the Gompany will datermine the enfitlement of each Eligible

Sharehaldar including smail sharehaiders, to tendar theer Equity Shanas In tha Buyback, This entitlement for aach
Elgible Shareholdar will be calculated based an the number of Equity Shares hald by the respective shareholder as on
the Recond Date and e ratlo of Buyback appkicable i the category ko which such shareholdar bedongs {"Buyback
Entltlament”), The final number of Equity Shares tha Company will purchase fram gach Eligible Shareholder will be
based on the total nember of Eguily Shares tendared. The Company shall accept all thie Equity Shares validly tendered
I e Buyback by Efigible Shargholders, on the basis of heir Buyback Enfilement ag on the Recard Date. Accordingly,
the Company may not purchase all ofthe Equity Shares tandered by the Eligésée Shareholdess inthe Buyback.

13.9.In accordance wih Reguiation 9iix) of the SEB| Buyback Requlations, i order to énsure that the same Eliglble

Shareholdar with multiple damat accounts! foies do not s2ceive a higher enfitement under the Small Shareholder
catagory, the Equity Shiras held by such ERgible Shareholder with a cammon PAN shall be clubbed together for
datgrmining th category (Small Sharsholder o Ganesal Catagory) an thewr antitament endar the Buyback. In caze of
joint sharsholding, the Company will club together the Equity Shares held in cases where the sequence of the PANs of
the jou sharehnlders is identical and where the PANS of all jont shareholders are not avadabie, the Company will
check the seguence of tha names of the [oing sharehobders and club together the Equity Shares held in such cases
where tha name of joint skareholders are identical. In case of Eligible Shareholders holding physical Equity Shares,
whare the Sequance of PANS 15 mnucal_anummfame PANS of il joint shareh olders are nod availatie, the Registear 1o
the Buyback will check the sequence of the names of the joint holders and club together the Equity Shares held insuch

the same

14.9. The cumulative quantity of Equity Shares tendered under ha Buyback shall be mada awaitable on the websita of the

BSE at www.bssindia.com throghout the tendering period and will be updated at specific intervals during the

14.10. The Gompany will not accept Equity Shares tendered for Buyback which are under resiraint order of the court o any

ather competentauthority for iransfansak and'or title m respett of which |5 otharwise undar dispute or whers fass of
share cerfificates has been notified to the Company and the duplicate share certificates have not boen issied elithipr
due to such request being under process &s perthe provisions af law or otherwise:

14.11. In accordanca with Raguiation 24(v) of the SEBI Buyback Ragulations, the Cornpany. shall nat buyback lockad-m

Equity Shares and non-fransferabie Equity Shares until the pendency of the lock-in or unfil sich Equity Shares
hacome transtarable, The Company shaf also net acoept the Equity Shares offerad for Buyback wiarz the tite (o sueh

14,12, Procedure lo be followed by Equity Sharehalders holding Equity Shares in the dematerkalised lorm:

Eligible Sharemoldars whodésire 1o tander thelr Equity Shares in the alectronic form under the Buyback would have to
do'so through their respectiva Seiar Member by indicating to the concernad Sallar Membar, the detalts of Equity

Thie Seller Mamber would be rhquired to placa an order/bid on behalf of the Elgible Sharehaidars who wish to tender
ion Window of Stock E:

The relevanit detaits and the settiament number under which the lien will be mnﬁreunnma Equity Shares tendered for
the Buyback shall b informed in'a separate circufar that will be issued by the Stock Exchanges and/or the Cledmg

The llen shall be marked by the Seller Member In 1he demal account of the Eigibls Sharsholders for the Equity Shares.
tendared in the Buyback. Tha-details of the shares-marked as llen in tha demat account of the Ellgibée Shareholdar shall
be provided by the National Secesiss Deposiory Limited and Central Depository Services (Indiz) Limited
{*Degosiiories”) to the Glearing Comorations, In cass, the darmat account of the Exgible Sharebolders &5 hald in one
dapositary and clearing member pool and clearing corparation account i hald with oiher depositary, the Equity
Shiares tendersd under the Buyback shall be biocked in the sharsholders demat account at the source depositary
during the tendering perod. Inter Depository Tander Offar (“IDT"} Instruction shall be inftiated by the Eligible
Shargholder it soprce deposifory to cizaring member pool/ cigaring corporation account &t target depository. Source
depostary shall black the Eligités Shateholdar's sscurities {1,a., ranslers from free balance o biocked balance) and
sl IDT message 10 targat dupository for confirming creation of lien, Detalls of Equity Shases blocked in the Engible
Shareholders demat accourt shall be provided by the target dapository to the Clearing Corporation.

For custodian participant onders for dermar shares. early pay-in is mandatory prior to confirmation of ordes’ bid by
custodian partivipant. The custodian participant shall either confirm or reject the orders ot tater than the closing of
trading hours on the tast day of the teadaring perlod {*Buyhack Window Closing Date”). Thareafier all unconfirmed
ardiers shali be degmed to be rejecied, For all confimed custodian participant orders, onder modification by the
concerned Seflzr Member shall revoke the custodian confirmation and the revised ordar shall bie sent to the custodian

Upon plazing the bid, the Selier Member shall provide a Transaotion Regisiralion Slip ("TRS™) gensrated by the stock
axchange bidding systam to th Eliginle Shareholder on whose behaif tha order bt has been placed. TRS will contain
details of order-submitted like Bid i number, application number, OF 1D, Client ID, sumber of Equity Shares tendered
&l In case of non-receipt of the completad ferdar farm and other dacuments, but ban marked on Equity Shares and &
walid bid inthe exchange bidding system, the id by such Eligible Shareholder shall be deamed to have been accepted,

Its ciarified that in case of damat shares, submission of the Tendes form and TRS 5 nulmmtdajuw Adter the receq.n of
m. the B kshiall

bedaemsad 1o heve been accepted for Bliglble $hareholders holding Equity Shares indemat form

Elipible sharehoiters who have iendered their demat shares in the buyback shall alse provide all relevant docurments,
which are necessany b snsure iransterability of the emat shares in respect of tha tender form to be sant. Such
documents may inciede (bt not be imited to): (1) duly sttested power of attornay, i any parson offer than the efigible
shareholder has signed the tender form: (@) duly attested/rotanized copy of death cerfificate and succession
certificate’ legal helrship certificate or probated will, In casa any aligibie shaseholder Is deceased. or court approved
scheme of marger! amaigamation fora company; and (i} in case of companies. the necassary cartified corporate
authorizations (incleding baard and or general mesting rasolutions}.

The Eligibde Sharehaolders will have to ensurs that they keep the depository participant (*DP”) account active and
unblocked foreceive cradit in case of return of Equily Shares due to rjection or due 1o prosated buyback dacided by
the Company, Further, Eligible Sharehoidars will iave to ensure that they kaep the bank account atachad with the DF
account actve and updated to receive credit remittance due to-acceptance of buyback of shares by tha Company. In
the gvent If any Equity Shasgs are tendered lo Clearing Corporation, excess dematenalized equity shargs o
unaccepted dematerialized pquity steares, i any, tanterad by the Eligible Sharaho|ders woukd be retumed fo hem by
the respecfive Ciearing Corporation. If the sacurities transfer instruction is refected in the depository system, due to
any i5sue ihen such securities will be iransterred 10 the Seliar Member's dapasitory pool account for soward transter
fo the Eligibde Shareholder. On the date of ihe seflement, in case of Custodian. Participant orders, excess
demateriaiized sharas of unaccepied dematengiized shares, i any, will be returnad to the respective custodian
depository poot account.

In case the Eguity Shares are hald on repatriation basis, the Eligines Shargholdars, being a Non-Resident Sharsholder,
should obtain and enclose a leter from its authorized dealerbank confirming that al the time of acquiring such Equity
Shares, payment for the same was made by such Eligible Bhareholder, from the appropsiate account as specified by
FBlin s approval. In gasa th Eligible Shareholder, baing a Non-rasident Shareholdar, IS notin a gasition to produce
the sald certificais, the Equity Shares would be ceamied fo fawe been acquired on non-repatriation basis, and in that
case, Eligible Sharsholder shall submit 4 consant letier addressed to the Company. allowing the Company o make the
payment ona non-repatriation basis & respactot the valid Fauity Shares accepted uncler the Buytack.

el thei lier Membar
Debt to Total Paid-up Capital and Free Reserves as per Reg 4(ji) of the Buyback Reguiations
Parliculars Standal G lidated
Debt tendaring perod,
‘Working Capital loans 377.23 37723
Total Debt A 377.23 37723
Tatal Paid-up Capital and Froe Reserves for the year ended
March 31, 2026 B 1472384 | 1472384
Dbt [Paid-up Capital + Fres Raserves (incl securitas pramum] |
Ratio (Pri-Buyback) C=AB | 00256 00197
Propased Buyback ] 144500 Equity Shares isunder dispute or atherwise not elear
Dbt ! TPaid-up Capital + Fres Reserves (meluding securities premium] E=A{B-0) | D.0264 0021
Ratin (Fost Buyback) 4
::f’“ﬂuh SyHiemoand Sotiuines Limies Sharas they intend o tender under the Buyback.
A )
Praveen Agarwal Equity Shares i the Buyback using the A
Chiet Financial Officer c)
Place: Mumbal
Date: May 13, 2026 " Carmparation,
12. PRIDR APPROVAL DBTAINED FROM THE LENDERS OF THE COMPANY IN CASE OF BREACH OF ANY COVENANT
WITH SUCH LENDER(S)
The cowenants in relation to fingncing arangements/baerrowings with lenders are pot being breached purstant to the
Buyback and aacordingly prigs congent of such landers in terms of Reguation 3(0(c) and Sehadule 140 of the
Buyback Aenulations ara not requirod;
13, RECORD DATEAND SHAREHOLDER ENTITLEMENT
13.1.As raquired under the SEB Buyback Regulations, the Gompany has fixed Friday, May 29, 2026 as the Record Date
{“Record Date™) for the purpose of ditermining t antilement and tha namas of the Eligiake Shareholdars, wha will
b eligibie o participate inthe Buyback. The tendering pariod for the Buyback offar will commence from not lager than
4 {faur) working day s from the Record Date snd shall remain open for a period o 5 {Fivel working days.
13.2.A5 per the Buyback Regulations and such otier circslars or nofifications, as may be applicable; in dee course. Eligible. )
Shareholdars will regeiva tha letter of offar in refation to the Buyback (~Letter of Oifer™) along with a tender olfer form
Indicating the enfitlemant of e Eligible Sharehobder for participating In the Buyback. Evan if the Eligible Shareholder
does not receive the: Letter of Offer along with a tender form, the Eligible Shareholder may perficipate and tendes
shares in the Buyback. All of the Equity Shareholders of the Company as on Recurs Date will be aligible to participate
inthe Buyback. again for confirmation,
13.3 A5 requicad urdar tha SEBI Buyback Regutations, tha dispateh of the Latter of Oftarshall be theough electronic madain - 1)
accordance with the provigions of the Act; within 2 {twa) workeng days from the Record Date and i any Eiigible
Shargholder has not registered an email address with the Depositones, o7 in the case of arequest from any Eligible
Sharshaldar 1o vaceive a copy of the Letter of Offer In physical form, a physical copy Shall i sent by speed post o0
registered past or courier to such as avai withthe Company.
13.4. Ater dispatch of the Letter of Oifer, the Company will putdish an advertsement in all aditions of an English national al
daily and all editions of a Hind national dafy, and Mumibai edition of a regional tEanguage Maratis deily to inform the the demat Equity Shares by tha Clearing Corporation and avalid bid in the
Eligible Shareholdars about the completion of dispateh of Letter of Ofter: The déspatch atverlisenant will aksa inglude
the link for shareholders fo check thelr entitlement under the Buysack, hy

14.13. Pracedure o be followed by registered Equity Shareholders holding Equity Sharesin the Physical Farm:

7

]

In. accordance with SEBI Circufar dated July 31, 2020 (Circufar No. SEBLHO/CFD/CMDY,/CIA/R/20200144),
shigreholdars modding shares in physicsl form are allower to tendar such shares in a buyback undertaken theough
teedar offer raute. However, such tendening shall be-ag par the provisians of the SEBI Buyback Ragulations and lerms:
af theLetter of Offer

Eligible Shareholders who asg holding physical shares and intead to participate in the Buyback will be raquirad fo
approach their respective Sellar Member alang with the compste set of documents for verification procedsres to be
carred out before placerant o the bid, Such documents willinclude the (a) the Tender Form duly signed by all Eligible
Sharehnlders (in Case shares ara in joint names, in the 5ame order in which they hold tha shares), (b) onginal share
cerfificatels), (o} valid shiare trangler formy(s}/Farm 8H-4 duly Tiled and signed by the transferors (i.2. by all registered

&t dars in same order and as par tha sprcimen signatures registered with the Company) and duily witnessed at

casas whera the sequance of the PANS and name of joint sharsholdars-are identical. The sharehatding of ir
Investors Hke utual funds, insurance companies, foregn nstitutional investors’ foreign portfolio investors ate. with
common PAN will not be clubbed togather for determining the category and will be considered separately, where

the appropriaie place awharizing the fransfer in favour of the Company. (d) seff-attested copy.of PAN Cards) of ai
Elsgible Shareholders, () any other relevant docurients such as power of attorney, corporate authorization (inchuding

ot P In the Buyback. Further, Eligebk Shareboldess will rave o ensure that they keep the bank aceount
attached with the DP account active and updated to receive credit remittance due to acceptance of buyback of shares
by the Campany.

% In refation to the physical Equity Share: Hf prysical Equity Shares tenderad by Eligibés Sharsholders are not accepted,
the share cartificate would be returnad to such EBgibde Sharehoiders by ordinary/spaed post or courier at the Eligible
Sharenolder's sole risk, The Gompany also encowrages Ellgible Sharcholders hokeing physical shares 1o
demateriaize their physical shares.

W, TheSeller Member(s) would issue a confract note to their respective Eligible Sharsholders for the Equiy Shares

accepted under the Buyback_The Campany Broker would issue 2 contract note fo the Company forthe Equity Shares
aceepted under the Buytack,
Eliginle Sharehaldars who intend to parbicipate in the Buyback stould consult thelr respeative Seller Memberis) for
paymant to tham of any ¢ost, apphicable taees, charmes and pxgenses (inchdeng brokarage) eto., that may be levisd
iy the Shareholdes Broker{s) wpon the Eligible Shareholders for tendering Equity Shares in the Buyback {secondary
market transaction). Tha Buyback consideration received by the Egible Shareholders in respect of accepted Equity
Shares could ba nat of such costs, applicable Txes, chargas and expenses (Incleding brokerage) and the Company
and the Manager ta the Buy-back accept no responsibiity to bear or pay such addiional cost, charges and expenses.
(Inciuding brokeragey incurred solely by the Eligibie Shareholdess

;- The lien marked against unaccepled Equity Shares will be reteased, if any. or woutd be by ordingry/speed post o
courar (in case of physical shares) at the Eligibla Sharehoidors’ sole risk: Eligihle Shargholdars should ensure that
their depoaitory accodnt is masntained tilt all formaities pertaining o the Buyback are completed.

Thie Equity Shares accepted, bought and lying to the credit of the Company Demat Escrow Account and the Equity
Shares bought back and accepled in physical form will be-extinguished in the mannsr and following the procadure
peascribed Inthe SEB| Buyback Regulations

w  Participation mthe Buybeck by Bligible Shareholders may trigner capital gains tation in india and in their country of
rasidence. T lransactlon of Buyback would also be chageable 1o securities transacton tax In India. Ellgible
Shiarghdbdars will receive a letter ot offer, which will contain more detalled nate on taxation, in due course. However. in
viga of the particularized natire of fax 1ces, Eligible are advised to consull their own l2gal,
financial and tax advisors for the applicable tax impdications prioe to participating i the Buyback.

16, COMPLIANCE OFFICER
The Company has desig the fallowing p l Officer for the Buyback ("Compliznce Dificer™).
| Name: Sarital
E tios Company Secretary & Chief Lepal Officer {Comph Oificer]
MembershipNe, | AS5587
CIN L72100MH1SS5PLEDBATES
Registerad office; | CybarTech House, Flot No. B - 63 / 64 / 65, Read No. 21/34, J. 8. Sawant Marg, MIDC, Wagle
Estate, Thana (Was)- 400604, M; hira, India
Email: Gasl invastorsizcyberiech.com
Wabsite: hittps./cybertech. com
Contact: 0225383 5200

In casaol any clarfbcations or to address Invastor g tha Eligible may contact the Compllanca Officar,
from 10,00 a.m. {I8T) fo 5.00 p.m. (IST) on afl warking days except Saturday, Sunday and pubbic holidays st the above
mentionedaddress.

17. INVESTOR SERVICE CENTRE AND REGISTRAR T( THE BUYBACK

The Company has appointad the faliowing as the Registras tothe Buyback:

() MUFG o

(tormerly known a3 Link Infime India Private Limited)
Address: C101, Embassy 247, 1stFoor, LBS Marg.
Vikhrof (West), Mumbai 400083
Tel: -+91 8108114949; Fax: +91 22 491 BE0E0
E-mail: cybertech. buybackein mpms.mufg.com
Website: wain mprms. mufg.com
Contac! Person: Shantl Gopalkrishnan
SEBI Registration No.: INRODDO04055
Validity Period: Parmanant Renistration
In casa of any query, the Elgible Shargholders may contact the Registrar 10 the Buyback, appointed 25 the ivestor Sarvice
Centre for the purpose of the Buyback, from 10,00 am, (I15T) to 5.00 pom. {1ST) on-all working days except Saturday,
Sunday and public hofidays at the above menionad addrass
18. MANAGER TO THE BUYBACK
The Company has appointad the following as Manager io the Buyback:
Saftron Capital Advisors Private Limited
603, Sath Foor, Centra Point, Andhert-Kutla Road,
SAFFRO J B agar Andhei (East), Mumbzi - 400 058, Mahasashtra, Indiz.
. Tal, Nt + 8128 49730394

® e e e ONOISING (ABE3  E il D: buybacks@salironadisor com
Investor E-mail 10: investorgr
Website: www saffronadvisorcom
Corporate Identification Number: LET120MH2007PTC166T11
SEBI Registration Number: INMO0G0 11211
Contact Person: Pooja Jain

WISOF 0]

. DIRECTORS'RESPOMNSIBILITY
As par Regulation 24(ihia) of the SERI Buyback Regulations, the Board accepis full and final responsibity for all the
information contained in this Public and for the information contained in afl other advertisements,
Gireulars, ate., which may be issued In relation 1o the Buyback and confirms that the information in such documests
contasns and will contain true, factual and material isformation and does not &nd will nof contaln: zmy misleading
information.

FOR ARD ON BEHALF OF THE BOARD OF DIRECTORS OF CYBERTECH SYSTEMS AND SOFTWARE LIMITED

Steven Jeske Ramasubramanian Sankaran SARITA LEELARAMANI
5 ____sd- -
Blon-Exgutive Direclor Whole-Timé Direclor Campany Secretary & Complanca Officer
DIN: 01964333 DIN: 05350841 ICSI Membesship Number: A35587
Place: Mumbai
Date: May 14, 2026 Slizjast Grmn

epaper.linaneialexpre.ﬁf@gn‘.. .
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& CyvberTech

Systems and Softweare Limited

CYBERTECH SYSTEMS AND SOFTWARE LIMITED

Repistered Office: CyberTech House, Plot No. B - 63 / 64 / 65, Road No. 21

Email: essl.investors@cybertech.com; Website: hitp:

,J. B. Sawant Marg, MIDC, Wagle Estate, Thane (West)- 400604, Maharashtra, IndiaTel. No. 022-6983 920
ybertech.com Corporate Identification Number (CIN): LT2100MH1995PLCDB4788 Conlact Person: Ms. Sarita Leelaramani, Company Secretary & Compliance Officer

PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS, BENEFICIAL OWNERS OF EQUITY
SHARES OF CYBERTECH SYSTEMS AND SOFTWARE LIMITED IN CONNECTION WITH THE BUYBACK OF EQUITY
SHARES ON A PROPORTIONATE BASIS THROUGH TENDER OFFER ROUTE USING STOCK EXCHANGE MECHANISM TO
THE PUBLIC SHAREHOLDERS OF THE COMPANY (“BUYBACK")

This Public Announcement {"Public Announcement” or "PA”) is being made in relztion 1o the b ck of fully paid-up
Enquity Shares, of face value of T 10¢- (Rupees Ten only) each ("Equity Shares"). by CyberTech Systemns and Software
Limited ("Company*) from the Equity Shareholders/ Beneficial Ownars of the Company ("Buyback/ Buyback Oter/ Offer®)
through the fender offer route using the Mechanism for acquisition of shares through Stock Exchange pursuant to Tender-

43
i

volume weighted average market prices of the Equity Shares traded on the Stock Exchanges where the Equity Shares
are listed, the closing market price of tha Equity Shares on the Stock Exchanges, the net worth of the Company, price
earnings ratio, impact on other finzncial parameters and the possible impact of Buyback on the earnings per Equity
Share.

In ling with the recent market practice in relation to the Buybacks, the Buyback Price represents:

Pramium of 41.95% and 41.88% over the volume weighted average market price of the Equity Shares on BSE and
NSE, respectively, during the three manths preceding Thursday, May 07, 2026, being the date of intimation to the
Stock Exchanges for the board mesting to consider the proposal of the Buyback (“Infimation Date”).

I the Gompany shall not make any further offer of Buyback within a period of one year reckoned trom the expiry of the
Buyback Period i.e. date on which the payment of conskderation o sharel rs who have accepted the Buyback
Offer is made;

x  the Company shall not withdraw the Buyback offer after the public announcement of the Buy Back Offeris made;

#. the Gompany shall cormply with the stattory and ragulatory timetines in respect of the Buyback in such manner as

prescribed under the Act and/or the SEBI Buyback Regulations and any other applicable laws;

the Gompany shall not ulikize any borrowed funds, whather secured or nsecured, of any form or nature, from banks

arfinancial institutions for the purpose of buying back its Equity Shares tendared in the Buyback

i

Offers under Takeovers, Buy Back and Delisting (*Stock Exchange Mechanism®) notfied by SEBI vide Circular ) premium of 33.20% and 32.71% aver the volume weighied average market price of the Equity Shares on BSEand  xiii. the Gompany shall nat direclly or indirecly purchase its own Equity Shares through any subsidiary compiany
CIR/CFO/POLICYCELL//2015 dated Apdl 13, 2015 read with “'? ?Eﬂ' Girgular LHJ."I}DR&.:LI4;P;'20=ﬁ-'1-3! dated NSE, respactively, during the 2 (two) weeks preceding the Inbmation Date. Ingluding Its own subsidiary companies, or through any investment company or group of investment compandes;
Ef:gﬁ::?;g&gg:;zﬁ :E,B‘I: ﬂggl}a&%éﬂéﬁﬁi?ﬁﬁ;l;:DIE{SP 5233 |.-06[:13 ﬂ;ﬁi;rﬂsrm.- 232;;%"‘:“1:5 3?; {iiiy Premium of 32.87% and 32.44% over the closing price of the Equity Shares on BSE and NSE, respectively asonthe  xiv.  the Company shall earmark and make arrangements for adequate sources of funds for the purposa of the Buyback in
! LAY Sl PAEILLE ST ONerC OF NCAACaliOne, a5 day preceding the Intimation Date. accordance with the SEBI Buyback Regulations;
applicable, including any amendménts or statutory modifications f”" the ime being in force {"SEBI Circulars” ), pursuant gy - pramium of 20.22% and 20.34% over the clasing price of the Equity Shares on BSE and NSE. respectivelyasondate . the comany i in compiance with the provisions of Section 92,123, 127 and 120 of the Ack
to‘lhc Dm‘f's'?m of Regutation 7 ) and other apglicable provisions of the Securities and _I—xchangrc_ﬂnerd 0fIndia thuyt-ac_k of Board Meeting i.e., Wednesday, May 13, 2026, i, the Company will ensure consequent reduction of its share capital post Buyback and the Equity Shares bought back
of Securties) Regutations, 2018 (*SEBI Buyback Regulations”) as amended (incuding any statiory MOGMCaUON(S), ) e clasing market price ofthe Exuity Shares as on the date of infimation of the Board Meeting for cansidering the by the Company will be extinguished and physisally destroyed in the manner prescribed nder the SEBI Buyback
g?re;Ic‘lju-:-rln::Ililieugﬁf&q?min;::]ﬁa%ame to fime} and contains the disclosures as specified in Schedule || read with Buyback, being Thursday, May 07, 2026, was  125.65/- on BSE and T 126.41/- on NSE Ragulations and the Act within the specifiad timalines;
= = 2 {vi) The closing market price of the Equity Shares on the date of Board Meeting for considering the Buyback, being il there are no defaults {gither in past or subsisting) in the repayment of deposits, interest payment thereon, redemption
5:{5: IIJ-Ezs!ljl;ﬁ?::FLE;?Et?ﬁ?_ﬂ?é:::':HHEFL'I"‘;:C?;FJJ':":”ES;IJNI?"'I EEQLALI:‘EZA;E;TU: gﬁ%g‘ﬁﬁ I::.I ;;EE Wednasday, May 13, 2026 was T 141.40/- on BSE and T 141.37/- on NSE. of debantures or payment of interest thereon ng n:.onmntinnym preference shares or payr:enr of dividend due to any
ONE HUNDRED AND SEVENTY ONLY) ("BUYBACK PRICE?) PER EQUITY SHARE, PAYABLE IN CASH, FOR AN 5. MAXIMUMNUMBER FIFEEII.II'I'YI SHARES THAT THE COMPANY PROPDSES TO BUYBACK ) share_ﬁolnier. or repayment of any term loans or interest payable theraon to any shareholder or financial institution or
AGGREGATE AMOUNT NOT EXCEEDING ¥ 14,45,00,000 (RUPEES FOURTEEN CRORES AND FORTY FIVE LAKHS At Buyback Price and Buyback Size, the Company proposes to Buyback up to 850,000 (Eighi Lakh Fifty Thousand)  __ baiking campany, a5 the case may be; . . _
ONLY), FROM THE EQUITY SHAREHOLDERS / IIEEN EFICIAL DWNERS OF THE EQUITY SHARES OF THE COMPANY AS fully paid-up Equity Shares of face \ra_lue nf?l_ﬂ\j- {Rupees '_I'un eac':l_ezlch of the Cumpan_y. representing up to 2.?.3% xwiil. the C omp will nnl‘c.lypack Equity Shares which are.lu-:knd-ln_nrnnn-'.ransierahle until the pendency of such lock-
ol !'l-iE RECORD DATE. ON A PROPDRTIONATE BASIS THROUGH TENDER OFFER ROUTE USING THE STOCK of the total number of Equity Shares in the existing total pa.d-up_[qun',' Share Capital, which shall not exceed 25% of _ inor unIJ=_tm-: l-!'nu I_ne Equity Shares hecum&t_rm.‘erabu.as appllcaple;
BXIANGEUECANSIE B O i h 0 e S (o it i B e R R
in i tained in thi e ARDOunG includi il . et T o | 10Ul Eing <14, 4.0, LU LICEY E : nd Forty-Fiv 5 (nly). e tha ratio of the aggragate of secured and unsecured dabts owad by the Company after the Buyback shall ba less than
:§|r|.:2:-}1tqn$;e:|?(|;lel_a:r]|§IusIH;::IJFE.;:rfjﬂng:;g%ﬁl;]zn“:?ggEﬂrgr:;crlrslI;}:ch::ptil:??r:1;:1?::;BrT}sﬁzI:Emou:?e:g;n;Ugé 6. METHOD TUEE&DOFTEDFORTHE BUYB.&FK or equal to 2:1 nfqﬂs paid-up capital and free TESEIVES based un;ne aurr_red fandalone angcmsulmam !?nanni:u
change of such numbers may notconform exactly " figure givem, and (i) the sum af th i mbiars in a ol fow The Buyback shall be on a pmpcr‘:lqnate basis, thrnugl_'l N1=T tenceru!fu_':!l,_te. as prescribed under the SEBI Buyback statements of the Company as per the late st audited staj_'ldalune and |:nnsa_|da1ed1|nant|a-sta'.e:nent5 forthe financial
In certaintablzs may not conform exacty to the total figure glven for that E0|L-n‘-?:0”0'ﬂ Pegqldlluns_ 1o the extent permissible, and the “Mechanism for acquisition of shares through 5|cck§xuhqnges" year ended March 31, 2026 respectively, whichever ig lower as prescribed under the Act and the SEBI Buyback
1. DETAILS OF THE BUYBACK OFFER AND BUYBACK PRICE notifled hyISEB_I vide circular CIR/CFDVPOLICYCELL/Y/2015 datuc_ﬁ.pnl 13, 2015 read with the SEBI Clroular Ragulations;
]'] The Buard of Directors of the Company, (which nshallinchuge any onstituted and ashorized by CFOYDCRZ/CIRS 9.-'2q1ﬁ-'131~dnleﬂ Decem\her 9 2016 and the SE.B.I Circular SEE[-'HG.-CFD_-'DC:"! |:l-'CIRl. 20?1.-'515 wd, the [:lumpar.y shall transfer from its free FASBIVES O secbnueslmemum account and’ or such sources as may be
E the Board to etert.:ise its powers) ("Bulard"] .al 1‘5' memiﬁﬁ hebd uﬁ Wednesay, May 13, 2026, (Board Meeting") dated August 13, 2021, the SEBI circular SEBKHO/CFD/PoD-2/P/CIR/2023/35 dalted March 08, 2023 including any ;w.n’_mnnd by Ia\_v. a sum equeal to the nominal vall_le of the Equity Shares bought back lh_rnL_lgh the Buyback 1u_lhn
has, pursuant 1o the provisions of Arici 64 of the Aricles of Associallon of the Company, Seclons 68, 69 and 70 e It o by, oo kanons:fo. i thng beiny I Joecs, CaCH Shrodnee ). e Bustack: il 5o capital redemptian reserve account and the detals of such transfer shall be disclosed in fs subsequent audited
andl all nthril applicable provie nr;s. if any, of the Cn.:nnanics Act, 2013 asvnmn ded r."EananIes' .l;l' ':im |mpd.?mentad " accurdanc!a Wilithe Companies Act redd wm.he s Tramed Wiere Undeg o s exdant dp 1|:a|:|h_a. = SHRCAoe andl:unsoiiduled1i_nant:|_al_stale1nents_ » - - i
Companies (Share Capital and Deher‘rurer;J Rules. 2014, 1o the extent ala‘p:i[:ak:' “Share Capital Rules”). the the SEBI Buyback Regulations and on such terms and conditions as ey be deermed it by the Company. In this  sodi. the Buyback shall not result in defisting of the Equity Shares or other specified securities from BSE Limited and
Gompanies (i and Adminisiration) Rules, 2014 ("M Rules”) andin compliance vith the SEBI {egarc. the Gompany M tequest e BSE b provie e acotaciion windo forfacltg erosig of Equy Sares Ml SockEschmgn o |nilalL wiked {-ICKExENABQeLT), y ; '
Buyback Reguiations, he Securites and Exchange Board of ndia Listing Obégations and Disclosure Requiremants) undo; the Buytiack. Far the purposes o this Buyback, BSE willbe the designated stock schange. i, the Buyback would be subject to the canditian of maintaining minimum public shareholding requirements as
Regulations, 2015, 25 amended (~SEBI Listing Regulations™) and subject 1o such other approvals, permissigns, 7. DETAILS OF THE SHAREHOLDING AN? TRANSACTIONS OF THE PROMOTERS, MEMBERS OF THE PROMOTER specified in Regulation 38 of the SEBI Listing Regulations and under the Securities Contracts (Regulation) Rules,
consents, sanclions and exemptions as may be necessary and subject to any modifications and conditions, if any, as GROUR, HRECTORS OF PROMUTERS/MEMBERS OF THE PROMOTER BROUR DIRECTORS, KEY MANAGERIAL 1957, as amended; . X
may be prescribed o imposed by the Securlties and Exchange Board of inga (“SEBI™), Regisirar of Companies, PERSD"N&MDPE“_SUN IN CONTROL DF THE COMPANY, IN THE EQUITY SMR"ESDFT"E WMP‘:NY wdv. s per Regulation 24(i)g) of the SEBI Buyback Regulations, the promaters and members of promater group, and their
Mumba, Maharashira (“ROG"), BSE Limitad (*BSE"), National Stock Exchange of India Limited (*NSE") and/ or /1~ 1"C A0dtegate sharefolding of the () Promotrs, membars of e Promoter Groug [Promoter Group) and Persans assoctates shall not deal n the Equity Shares or other specified securities of the Company eitner throug the stock
other autharities, institutions or bodies (tagethar with SEBI, BSE and NSE, the "Appropriate Authorities”), as may be o Conim) m.hei.:o :.-;_)any:_!f :my.-_.u] ﬂ'!e DII’BB“DTSIEI.‘ the: Promoters D_FP'DTDEFG:TO‘P' ‘f""e[e Promater nrf‘ru-ngler exchanges or off-market fransactions (inciuding inter-se fransfer of Equity Shares among the promoters and
nacessary, and subject to such conditians, an and as may be preserived or blUlIEIISa Compary; and (jif) Directors and Key Mal.‘a_rgenal Pe_rsonnel of the Company as on the Board Megting Date, members of promoter group) from the date of the Board meeting approving buyback til the closing of the Buyback
imposed by them while granting such approvals, permissions, consents, sanctons and exemplions which may be ia, \.nf:masnay. May 13, 2026 and as of the date of this Public Announcement |.e. Thursday, May 14, 2026, ara as Offer: ) ) ) ) ) )
agreed by the Board, approved the buyback by the Company of up fo 8 50,000 (EightLakn Fifty Thousand) fully paid- 1 00WS: . - . - o, the Buyback will not be in contravention of Regulation 4(vii) of SEBI Buyback Regulations, i.e. the Company has not
up Equity Shares of face valus of 210/- (Rupees Ten only), representing up to 2.73% of the total number of Equiy 1 Agaragate sharenolding of the Promotars, Promoter Eroup and Person in Cantrolof the Company in the Gompany. made the offer of Buyback within a parlad of ane year rackonad fram the date of axpiry of buyback period of the
Shares in the existing total paid-up Equity Share Capital at a price of £170/- (Rupees One Hundred and Seventy Only) | S Name of the F romoter Number of Equity % of paid-up equity ; preceding offer of h!’Y""Ck; and s :
per Equity Share (“Buyback Price”} payable in cash for an aggregate amount up to and not exceeding T | No. Group Shares held share capital xnl. As on the date this Public Announcement. the Company has oblained shorl credil facillies wilh lenders. In
14,45,00,000/- (Rupees Fourteen Grares and Forty Five Lakhs Only), (*Buyback Size”) which represents 9.81%and 1 Viswanath Tagimety Promoter 46,77 975 16.03 accordance with Regulation 5{1jic) and Schedule | clause (xil) of the SEBI Buy Back Regulations, It is confirmed that
7.55% of the agoregate of the total paid-up capital and free reserves as per the latest audited standalone and 7 Steven Jaske Fromoter Group 7281433 733 there is no breach of any covenants of loans taken and therefore the cansent from the lenders in this repard is not
consolidated financial statements of the Company, respectively. for the financial year ended March 31, 2026, whichis 3 Sukhada Tadimely Promoter Groun 121 502 T60  required 1o be abtained by the Company; _ . S o
within the prescribed limit of 10% of the total paid up equity share capital and free reserves excluding Transaction Cost [ Amogha Tadimety Fromoter Group 304,320 958 il The |E'WFC""_31_19f with the tender form shall be dispatched to Eliginle Shareholders within 2 (two) working days from
{#s defined below), on a propartionate basis through the tender offer (“Tender Offer”) route as prescribed uncer the = Amilya Tadimet Promoter Graup 300,000 257 the Record Date.
SEBI Buyback Regulations, from all of the Equity Sharcholders/Benaficial Ownars of the Company who hold Equity L L7 - —- - 10. CONFIRMATIONS FROM THE BOARD OF DIREGTORS OF THE COMPANY
Shares as of the Record Date (as defined below) (" Buyback”). ? Sanjay R Promoter Group 96,275 0.19 As required under clause (x) of Schedue |in accordance with Reguiation 5(iv)(b) of the SEBI Buyback Regulations,
1.2 In accoedance with Repulation S(via) of the SEBI Buyback Reulations, the Board or Buyback Committee may L dyathi Tadimety Promoter Group 0,026 010 the Baard hereby confirms that it has made  full enguiry inio the affairs and prospects of the Company and has
increase the madmum Buyback Price and decrease the number of Equity Shares proposed to be bought back | & Red Banyan Holdings LLG Promoter Group 17,385,000 557 formed an opinion that:
provided that there is no change in the Buyback Size, ill 1 {ong} warking day prior to the Record Date fixed for the Total 1,15,08,621 36.97 + immediztely follawing the dzte of Board Meeting, i.2., May 13, 2026 (*Board Resolution®) approving the Buyback,
prpose of Buyback (i) Aggregate shareholding in the Company i.e., CyberTech Systems and Software Limvited of the directars of the there vall be no grounds on which the Company could be found unable to pay its debts; .
1.3. Since the Buyback is 10% or less of the aggregate of the total paid up equity 5hare caplldl and free resarves of the Promater or Promater Group, where the Promater or Promoter Group is a company as on the Board Mesting Date, and + as regards the L‘-D_mpal?y‘s prospecis for the year immediately following date of 1he Board Resolution, having
Gompany based on both audited standalone financial and ¢ d financial statements of the onthe date of the Pubdic Announcement; regard to Board's intentions with respect to the management of the Company's busingss during that year and to
Company for the financial year ended March 31, 2026, the roval of the shareholders is not required for the the amount and character of the financial resourcas which will, in the Board's view, be availabde 1o the Company
Buyb;z:;l{in:evms atthe SEBfBugtback Regulations and the cDm;pafl a5 Act, ! §. |  Mame of the Promoler Name of h’:ﬁ";%‘::::?:;ﬁs g ﬂ;ﬁl;::‘-:ﬂl;i:;"“! during that year, the Company will be able to meet its liabilifies as and when they fall due and will not be rendirﬁa
1.4. The Company proposes to Buyback up to 8,50,000 {Eight Lakh Fifty Thousand) fully paid-up Equity Shares of the | N@: Graup Company Direplort and Software Limited insolvent within a period of 1 (ane) year from the date of the Hoard Resalution: and
Comgany, representing 2.73% of the total nurnber of Equity Shares in the existing total paid-up Equity Share Capital for 1 | Red Banyan Haldings LLC Viswanath Tadimaty 46,77 975 15.03 * i forming the aforementianed opinion, the Board has taken into account tha liabiliies (including praspectve and
the fmancial year ended March 31, 2026, which is within the limit of 25% as per the prowisions of the Companies Act it Suhada Tadmety 11I2T.552 3 i’:‘G contingent liabilities) as if the Company was being 'm’.!L!nd up under the provisions of the Companies Act or
and tha SEBI Buyback Regulations. ) d Insolvency and Bankruptey Code, 2016 (to the extent notified)
1.5, The Company confirms that as required under Section 68(2)(d) of the Companies Act and Requlation 4(i) of SEBI *Viswanath Tadlimety and Sukhads Tadimely are nvestment Parfner — Class A of Red Banyan Hoidings LLC and are 11, REPORT BY THE COMPANY'S STATUTORY AUDITOR
Buyback Reguéations, the ratio of the a0oregate of secured and unsecurad dedis owed by the Company to the paid-up arso the promoter of the Company: Feport addressad to the Board of Directars by the Company's Auditor on Permissible Capital Payment and Opinion
share capital and free reserves shall be less than 2:1 on standalone and consolidated financial statements of the (i) Agoregate Shareholding of the Directors and Key Managerial Personnl of the Company as on the Board Meeting Date formed by the Directors regarding Insalvency.
Comgarty atter the proposed Buyback and ontha date of the Public Announcament: The text of the report dated May 13, 2028, received from Logha & Co LLP the Statutory Auditor of the Company
1.6. TheBuyback Size does notinclude any expenses or transaction costs incurred or to be incurred for the buyback, such  ['§. THame of the Shareholder Designation | Mo. of Equity ("Auditor's Report”) addressed to the Board of Directors of the Company is reproduced below:
a5, brokerage, Wing lees, advisory lees, inlermediaries’ lees, public announcement publication expenses, prinling | g, Shares held sna,hnmm Quate
and dispatch expenses, applicable taxes such as securities ransaction tax, goods and services tax, stamp duty etc A_Di To,
and other incidental and related expenses (“Transaction Cosis™). = e . e poreepn - The Board of Directors
1.7. Ihe Equll\f Shares are listed on the BSE Limited (“BSE™) and the National Stock Exchange of India Limited (“NSE") ;:swanaln Tdr_“:new D!ietflol 4!3' rF.U'.‘!‘a 1_25:05 CyberTech Systems and Software Limited
EY i = javen Jeske Diractor 22.81.433 .33 ol jriggh =
together referred o as the “Stock R Armoaha Tadmety ™ Diveclor 304320 758 CyberTech House, Plot No. B - 63/ 64,65,
1.8. The Buyback shall be undertaken on a proportionate basis from the Equity Shaseholders/Beneficial Gmers of the (5 ghafed mey Toelor__ Ala RoadMo. 21/34, . B. Sawant Marg,
Company as on the Record Date (as defined below) (except any shareholders/ beneficial owners who may be | |Ramasubramanian Sankaran E"ecul’:'“n’f'c'-"' 202531 0.65 MIDIC, Wagle Estate, Thane (West) — 400604
specifically protibited under the apglicable laws by Appropriate Authorities), excluding the Promoters and members | 5. [Haresh Desal Director 2500 0.00 Maharashira, india '
of the Promoter Group, who hold Equity Shares as on Record Date (“Eligible Shareholders™) through the tender offer | 6. | Anant Govind Amdakar dent Directos 0.00 0.00 Dear Sirs,
process prescribed under Regulation 4(iv)ia) of the SEBI Buyback Regulations and subject to laws, shall 7. | Rahul Mahta I Directos 0,00 0.00 Re: § v Auditor's Repart in rospect of proposed buyback of Equity Shares by CyberTech Systems and Soltware
ba implemented br deri ngc-_f_Equ_'w Shalrfs by_EF pible Shar_er:ulders and sattiernent u_‘. the same thmug_hihe Slu_ck 8, | Justin Marezb h hi Independent Director 0,00 0.00 Limited ({the pany") pursuant to the requirements of the Companies Act, 2013 {"the Act’) and Schedule | of the
;;“i“ﬁ!s:}ﬁﬁh‘::ﬂfa”\:'br;l)ffc'"':gl'ﬁ';iﬁgg:ng'f;rulng“'f ;“1'gI::ESU%Il:Um":?h(iﬂrgﬂhﬁ;zg\;':':L:J?Sﬁhé'*pefrsut;:sng‘:mz 9. [ Angeia Cook Wilcox — Director “L;f?‘_“ 2502 Securities and Exehange Board of India (Buy- Back of Securities) Regulations, 2018, as amended (*the Buyback
Bughack, BSE wilbe the des|nated sinck exchange ("llesignated 3iack Exchange”). B. Key M. Personnel 1. This report is issued in accordance with the terms of our engagement letter dated May 12, 2026 with CyberTech
-8 et ot SES By ch e fulal s e Yonde RS o, Promaters assits al s Promater Groupand [Praveen Agarwal T Gl Financial Officer 750 000 Systems and Softwae Limited (‘the Company )
Ef,rﬁg'?:'r:,ﬁ?;ﬁk?f,f:g,fﬂi?gﬂ:ﬁf;S,ft'ﬂ;:DU': tﬂfémf:g:;img: ELJIT[bI;le[b ::I'zmg:;,uﬁ 2026 haved memhere | Sarita Leslaramani | Company Secretary & Compliance Officer 0 0.00 2. We -‘Ia\c‘ellllellfﬂ requcs]eld by the Company to provide & rtlapurt :Jnihe:_accurnpanying *Staternent of Permissible Capital
thelr intention not to participate In the Buyback. Tothe s:tenlof.Buynac;(i'witlr-.menlrr.n Pmmn:lers anﬁ mnmhefrs ofthe Total (B) 150 0.00 Fayment" (‘Annezaure A) (heweinatiss reformed 1o a5 the "Statement’). The Stalement cortains the computaon of the

Promater Group shall be now given to the Public Shareholders of the Company.

1.10.The Buyback from the Eligible Shareholders who arg residents oulside India including non-resident Indians, foreign
nationals, foreign corporate bodies (including erstwhile overseas corporate bodies), foreign institutional investors/
forzign portfolio investors, shall be subjectto such approvals, if any, and to the extent necessary or required from the
concemad authorities including approvals Trom the Reserve Bank of India (“RBI") under the Foreign Exchange
Management Act, 1999 and the rules and regulations framed thereunder, and that such approvals shall be required to
betaken by such non-resident sharehodders.

.The Buyback will not result in any benefitto the Promaoters and members of the Promaoter Growp, persons in control of

1

* Viswanath Tacimery is afso the promoter of the Company.
b* Steven Jeske and Amogha Tadimety forms parl of Prormoter Group.
(). There are no outstanding Emplayee Stock Options (“Options”) held by the directors and key managerial personned of

T

the Company as on the date of this Public Announcement.

Except as mentioned bebow, no Equity Shares of the Company were either purchased or sold by the Promaters &
members of the Promoter Group and Person in Contrad of the Company, Directors. of the Promoter Group Company
and Directors and Key Manzgenal Persannel of tha Gompany, during a period of six months precading the date of the
Board Meeting Date, i.e. Wednesday, May 13, 2026 and till the date of this Public Announcement:

the Company or any directors of the Company except to the extant of increass in their sharehobding 5 e
the response received in the Buyback, as 2 result of the extinguishment of Eguity Shares which will lead to reduction in
the Equity Share Gapital of the Company post Buyback. The Company confirms that after the complation of the
Buyback, the non-promoter shareholding of the Company shall not fall below the minimum leval required as per
Ragulation 38 of the SEBI Listing Regulations, as amended. Any changa in voting rights of the Promoter and member
of the Promotar Groug of tha Gompany pursieant to complietion of Buyback will not result in any change in control over
the Company.

112, Participation in the Buyback by Eligible Shareholders may irgger capital gains taxation in India and in their country of
residence. The transaction of Buyback would also be chargeable to securities fransaction tax in India. Eligible
Shareholders will receive a letier of offer, which will contain more detaied nate on taxation, in due course. Howewver, in
view of the particularized nalure of tax consequences, Eligile Shareholders are advised 1o consult their own kegal,
financial and tax advisors for the applicable tax implications prior to parficipating inthe Buyback.

1.13.A copy of this Public Announcement is available on the websitz of the Company at hitps-/cybertach.com, website of
the: Manager o the Buyback at www.saffronadvisor.com, and is expected to be avaiiable on the website of the SEBI at
‘www.sebi.gow.in and on the website of the Stock Exchanges at www.bseindia.com and www.nseindiacom.

2, WECESSITY FOR THE BUYBACK
The Board atits meeting hetd on Wednesday, May 13, 2026 considered the accumutated free reserves, cash liquidity,
strategic and operational cash requirements of the Company refiacted in the latest available audited standalone and
consolidated financial statements for the financial year ended March 31, 2026 and considered and approved to
Buyback of upto 8,50,000 (Eight Lakh Fifty Thousand) fully pasd-up Equity Shares of face vahue of 10/~ (Rupees Ten
Only} at a price of T170/- (Rupees One Hundred and Seventy Only) each from the Eligiole Shareholders of the
Company and decided to afiocate up to ¥14,45,00,000/- (Rupees Fourtean Crores and Forty Five Lakhs Ondy)
axcluding the Transaction Costs, for distributing to the Eligibss Shareholders through the Buyback which will help the
Company to achieve the following objectives

(i} The Buyback will help the Company to return surplus cash to its shareholders holding Equity Shares, thereby,

anhancing the overall returnto shareholders;

The Buyback, which is being implemented through the tender offer route as prescribed under the SEBI Buyback

Regulations, would invelve allocation of number of Equity Shares as per their entitlement or 15% of the number of

Equity Shares to be bought back whichever is higher, reserved for the smafl shareholders. The Company believes that

this reservation for small sharehoiers would benefit a large number of public shareholders, who would get classified

a5 "small shareholder” as per Regulation 2{1){n} of the SEBI Buyback Regulations

(i) The Buyback may hedp in improwing its return on equity, By reduction in the equity base, thereby leading to long term

ngrease in shareholders' valug; and

wv) The Buyback gives an option te the shareholders holding Equity Shares of the Company, who can choose to

participate and gat cash in lieu of Equity Shares to be accepted under the Buyback offer or they may choose not to
participate and enjoy a resultant increase In their parcentage shareholding, post the Buyback offer, without additional
investment.

Accordingly, the above proposad objectives could be achieved by retuming part of the surplus cash back to
shareholders through the Buyback process and lead to reduction of outstanding Shares. Further, the Buyback will not
in any manner impair the ability of the Company to pursue growth opportunities or meat s cash requisaments for
busingss operations.

3. MAXIMUM AMOUNT REQUIRED UNDER THE BUYBACK AND ITS PERCENTAGE OF THE TOTAL PAID UP EQUITY

SHARE CAPITAL AND FREE RESERVES AND SOURCES OF FUNDS FROM WHICH BUYBACK WOULD BE

FINANCED

The maximum amount reguired under the Buyback will not excead T14,45,00,000¢- (Rupees Faurteen Crores and

Forty-Five Lakhs Only) (“Buyback Size"), excluding Transaction Costs, The said amount constitutes 9.61% and

7.55% of the apgregate of the total paid-up capital and free reserves as per the latest audited standalons and

consolicated financial statements of the Gompany, respectively. for the financial year ended March 31, 2026, which is

within the prescribed limit of 10%

The Buyback is 10% or less of aggregate of the total paid up equity share capital and free reserves of the Gompany

based on both audited standalone and consolidated financial statements of the Gompany for the financial year ended

March 31, 2026, permitted throwgh the beard approval route as per the provisions of the Companies Act and Buyback

Regulations.

The funds for the implementation of the Buyback (including the Transaction Costs) will be sourced out of the free

reserves or securities premium accourt of the Campany and'or such other source a5 may be permitted by the SEBI

Buyback Regulations or the Companies Acl.

The Company shall transfer from its frée reserves or securities premium account and /or such other sowrces as may

D permitted By law, 3 surm equal 1o the nominal vakee of the Equity Shares so bowght back to the capital redemption

reserve accountand detalls of such transfer shall be dischosed inits subsequent zudited financial statements.

3.8, Thefund:  itany, fram bank will ngt b ugad tor the p {tha Buyback

4. MAXIMUM BUYBACK PRICE AND THE BASIS OF ARRIVING AT THE BUYBACK PRICE

4.1. The Equity Shares of the Company are proposed to be bought back at a price of T170/-

) per Equity Share.
considering vasious fact

I

3

3

ra

b

w

ca
P

{Rupees One Hundred and

ncluding, but not imited fo frends in the

S Name of Aggregate No. Nature of | Maximum | Date of Minimum Date of
No.| Shareholder of Equily Shares | Transaction | Price (T)* | Maximum Price Minimum
purchased or sold Price (F)* Price
1 Mr. Viswanath 1,66,742 Market 156 13-11-2025 95.3 019-03-2026
Tadimety Purchase
2. | Mr. Haresh Desai 2500 Market 155 13-11-2025 953 08-03-2026
Purchase

*High Price of last & {six) months taken fram NSE.
**Low Price of a5 6 (six) months taken from NSE.

a1

Wi

vii.

will

INTENTION OF THE PROMOTERS, MEMBERS OF THE PROMOTER GROUP AND PERSONS IN CONTROL OF THE
COMPANY TO TENDER THEIR EQUITY SHARES IN THE BUYBACK
In terms of the SEBI Buyback Regulations, under the tender offer route, the Promoter and Promoter Group have an
option to participate in the Buyback. However, the Promoter and Promater Group of the Company have expressed
theirintertion that they do not wish to participate in the Buyback vida their letters dated May 13, 2026,
Accordingly, the disclosure reguired as per the paragraph (viii) of the Schedule | of the SEBI Buyback Requlations are
not applicable, Given thal the Promoter and member of the Promoter Group have axpressed their intention not to
aartlrupmn in the Buyback, the Equity Shares held by members of the Pramater and Promater Group shall not be
nsidered for computing the entitiement ratio. in accordance with the proviso to Requlation 4{iv) (a) of the Buyback
H.ﬂguldlluna. and Lo that extent, the Eligibée Shareholders will have a higher Buyback Entitlement ratio, The Buyback
will not ressult In any benefit o Promatar and Promater Group or any Directors of the Company excapt to the extent of
increase in their shareholding as per the response received in the Buyback, as a result of the extinguishment of Equity
Shares which will lead to reduction in the equity share capital of the Company past Buyback. Any change in vating
rights of the peemoter and mambers of the promoter group of the Company pursuant to compietion of Buyback wil
not resultin any change in control over the Company.
Pursuant to the proposad Buyback and depending on the respanse to the Buyback, the vating rights of the Promotars
and Promader Group in the Company which constitutes 36.97% as on date, may change. We confirm that after the
completion of the Buyback, the public shareholding of the Company shall nat fall below the minirmum level required as
per Regulation 38 of the SEBI (LODR) Regulations, 2015
NO DEFAULTS
The: Company confirms that there are no defaults subsisting in the repayment of deposits, interest payment tharaan,
redemption of debentures or payment of imterest thareon or redemption of preference shares or payment of dividend
due o any shargholder, or repayment of any term loans or intarest payable thereon 1o any Knancial mstitution or
banking company.
COMFIRMATIONS FROM THE COMPANY AS PER THE PROVISIONS OF THE SEBI BUYBACK REGULATIONS AND
THE COMPANIES ACT
all the equity shares of the Comgany are fully paid-up:
tha Company shall notissue and aliot any Equity Shares or other specified securities including by way of bonus issue
1ill the expiry of the buyback period i.e. from the date of Board meeting appraving the Buyback of its equity shares till
the date on which the payment of consideration to shargholders who have accepted the buyback offer is made in
accordance with the Act and the SEBI Buyback Regulations (*Buyback Perind");
the Company, as per the provisions of Section 68(8) of the Act, shall not make any further issue of the same kind of
Equity Shares or other securities incheding allotment of new equity shares under Section 62(1)(a) or ather specified
securities within a period of B (six) months after the completion of the Buyback except by way of bonus shares or
Equity Shares issvad in order to discharge subsisting obkgations such as conversion of warrants, stock option
schemes, sweaf equity or conversion of preferance shares or debentures info Equity Shares;
unless olherwise as may be specifically permitted vnder any relaxation circular issued by SEBI, as per Regulation
24{1){f) of the SEB| Buyback Requlations, the Company shall not raise further capital for a period of one year from the
expiry of the Buyback Period i.e. the date on which the payment of consideration to shareholders wha have accepted
the buyback offer is mad Lin discharge of subsisting ofigations;
the Company shall not buyback its Equity Shares or other specified securities from any person through negotiated
deal whether on or off the stock exchanges or through spot ransactions o through any prvale arrangement in the
impdementation of the Buyback;
the aggregats amount of the Buyback.e. upto T 14,45,00,000/- (Rupaes Fourtezn Crores and Forty-Five Lakhs Only)
does not excead 10% of the aggregate of tha total paid up equity share capital and free reservas of the Company s per
the latest audited standalone and consolidated financial statements, of the Company, for the financial year ended
March 31, 2026, whichever is lower;
the number of Equity Shares proposed fo be purchased under the Buyback i.e. 8.50,000 (Rupees Eight Lakh Fifty
Thousand) fully Equity Shares does not exceed 25% of the total number of Egquily shares in the total paid-up equity
capital of the Company as per the latest audited standalone and consolidated financial statements, respectively, for
the financial year ended March 31, 2026;
there are no panding schemes of amalgamation or compromise or arrangement pursuant o the Act (“Scheme")
imvalving the Company, and no public announcement of the Buyback shall be made during pendency of any such
Scheme;

amount of permissible capital payment towards the buyback of Equity Shares in accordan ce with the requirement of
Section 63(2)(b) of the Act and Reguiation 4(i) of the Buyback Regulations, based on the latest audited standalone
and consolidatad financial statements of the Company for the year endad March 31, 2026. This Statemant lxas been
prepared by the Management, which we have initialed for the purposas of identification anly.

Management's Responsibility

3. The preparation of the Statement in accordance with Section 68(2)(b) of the Act and in compliznce with Section 66,
69 and 70 of the Act and Buy-Back Reguiations, is the rasponsibility of the Board of Direclors of the Company,
including the computation of the amoun permissible capital payment, the preparation and maintenance of all
accounting and other relevant supporting records and decuments. This responsibility includes the dasign,
implamentation and maintenance of internal control relevart to the preparation and presertation of the Statement and
applying an appropriata basis of preparation; and making estimates that Inthe circy

4. TheBoard of Diractors are responsible to make a full inguiry into the alfairs and prospects of the Company and to form
an opinion that the Company will ba able to pay its debits from the data of board meeting approving the Buyback of its
Equity Shares i.2. Wednesday, May 13. 2026 (hereinafter refarrad as the “date of the Board meeting”) and will not be
rendered insoivert within a period of ane year from the date of board meeting at which the proposal for buyback was
appraved by the Board of Direclors of the Gompany and in forming the opinion, it has taken into account the iabilities
(including prospective and contingent Eabiiities) as if the Company were being wound up under the provisions of the
Act ar the Insolvency and Bankrupicy Code, 2016. As the Buyback Regulations and the Act do not define the term
“ingoivent”, the GCompany has applied the guidance provided in Ind AS 1, Presentation of Fimancial Stataments, which
ralate to the assessment of the Company's ahility to continee as a going concam for a period of ene year from the date
of Board meeting i.e. Wednesday, May 13, 2026

Auditor's Responsibility:

5. Pursuant to the requiremeants of the Buyback Requlations, it is our responsibility (o provide reasonable assurance
whather;
(i) we have inguired into the state of affaxs of the Company in relation 1o the audited standalone and consabdated

financial stataments for the year ended March 31, 2026, as approved by the Board of Directors of the Company
anMay 13, 2025;

(i} the amount of permissible capital payment as stated in - .f«nnc:xurc.-\ rormc proposed buy-back of Equity Snarcs
has been properly determined considering the audited standal ements and audited li
financia! statements for the year ended March 31, 2026 in accordance with Section 63(2)(b) of the Act and
Ragulation 4{1) of the Buyback Ragulations;

(iii} the Board of Dirgctors of the Company in their mesting dated Wednesday, May 13, 2026, have formed the

opinion a5 specifiad in Glause (x) of Schedubs 110 the Buyback Regulations, on reasonable grounds and that the
Company will nat, having regard to its state of affairs, be rendered insolvent (as defined in management
responsibility abowve) within a period of one year fram the date of the Board Meeting i.a. Wadnesday, May 13,
2026 with regard 1o the proposed buyback are declared

6. Theaudited standalone financial statements and audited cor financial
above, which wa have considered for the purpose of this repor, have been audited by us, onwhich we have Issuad an
unmadified audit opinion vide our reports dated May 13, 2026. Our audit of these financial siztements were

in &t with the on Auditing, as specified under Section 143(10) of the Act and other
applicable authoritalive pronouncements issued by the Institute of Charlered Accountants of India (‘the ICAI'). Those

Standards require that wa plan and perform the audiz to obtain reasonable assurance about whether the financial

statements are free of matenal misstatement. Our audit was not planned and performed in connection with any

fransactions to identify matiers that may be of potential inferest to third parties.

7. Dur engagement invalves performing procedures to obtain sufficient appropriate evidence on the above reporting.
The procadures sefected depend on the auditor's judgement. including the assessmant of the risks associated with
the abave reporting. We accesdingly performed the following proceduras:

i. Examined that the amount of maximum permissible capital payment towards the Buyback as detailed
“Annexure A" has been computed In accordance with the limits specified in Section 68(2) of the Act and
Regulation 4{f) and the proviso to Regulation 5(i) b) of the Buyback Regulations;

Inquiredinto the state of affairs of the Gompany with reference to the audited standalone imancial statements and

audited consolidated financial statements as atfor the year ended March 31, 2026,

iil. Examinad Director's deciarations for the purpose of buy back and solvency of the Company:

iv. Inguired if the Board of Directors, i its meeting held on Wadnesday, May 13, 2026, has formed the opinion a5
specified in Clause (x) of Sehedula | o the Buyback Regulations, on reasonable grounds that the Company will
not, having regard 1o its state of affairs, be rendered insolvert within a period of one year from the date of the
Board meeting.

v. Traced the amounts of paid-up equity share capital, refained eamings and General Reserves as mentioned in
“Annexure A" from the audited standalone financial statemeants and avdited consolidated financial statements for

arended March 31, 2026,

vi. Examined that the Buy Back approved by Board of Directors in its meeting held on Wednesday, May 13, 2026 is
autharized by the Articles of Association of the Company,

ined that all the shares for buy-back are fully paid-up

i, Verified the arithresical accuracy of thie amounts mentioned in ‘Annesire A
ix. W have obtained approp ul of the Company, and
¥. Examined that the ratio of the aggregate of secured and unsecured debts owed by the Company after the Buyback

shall not be more than twice 15 paid-up capital and free reserves based on the audited standalone financial
and audezd 1 fimancial for the year ended March 31, 2026 as detailed in
“Annexure A7

B, We parforrmed tha procadures in accordance with the requiremants of the Guidanca Note on ‘Reports of Certillcatas
for Special Purposes’ issued by the ICAL The Guidance Note requires that we comply with the ethical raquirements of
the Code of Ethics issuad by the ICAI

referred toin 5
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9. We have complied wilh the relevant applicable requirements of the Standard an Quality Control (SQC) 1, Quality
Control for Firms that Perform Audits and Reviews of Historical Financial information, and Other Assurance and
Ralatad Services Engagements.

10, Wehave not performed an audit, the objective of which would be expression of an opinion ¢n the financial statements,
specified elements, accounts or items thereof, for the purpose of this Report. Accordingly, we do not express such an

thesa Equity Sharas are held for different schemes/ sub-accounts and have a different demat account |

based on Information prepared by the Registrar and Transfer Agent as per the shareholdar records recalved from the
Depositories. Further, the Equity Shares held under the category of "clearing members™ or "corporata body margin
account” or “corporate body-broker” as per the beneficial position data as on Record Date with comman PAN ars not
proposed to be clubbed together lor determining their entitlement and will be considered separately, whers these

notarized copy of death carlificale and succession cerliicate or probaled will,
if the: original shareholder is decaas«a atc., as applicable. In addition, if the address of the Eligible Sharehaldar has
undergone a changs from the address registered in the register of members of the Company, the Eligible Shareholder
would be required 10 submit a self-attested copy of address proo! consisting of any ane of the fallowing documents:
valid Aadnaar card, voter identity card or passport.

opinion. Equity Shares are assumed 1o be held on behalf of chents. ) ) Based on these documents, the cancerned Sefler Member shall piace the bid on behalf of the Eligioie Sharehalder

Conclusion 13.10. After accepting the Equity Shares tendered on the basis of entitiement, the Equity Shares left to be bought back, if holding Equity Shares in physical form who wishes to tender Equity Shares in the Buyback using the Acquisition

11, Basedon inquiries condueted and our examination as above, we repoet that: any, in one category shall first be accepted, in proportion to the Equity Shares tendered over and above ther Window of the Stock Exchanges. Upon placing the bid, the Seller ember shall provide a TRS generated by the Stock
a We have inguited inlo the Stals of Afais of the Company inrellion 1o s [etest audited standalons fiancial entithmentin e offer by EagRle Shars hoidess n el atery, ard tHerealtar tony Fligile snarcholdess Who fiave *biding system o the Eligible Shareholder. The TR will contain the detals of the order submitted fike folio

and audited consolidata fi forthe year ended March 31, 2026, tendered over andabove their entitlementin the other category. N numbe, crtficate umber, stineve number, number o Equty Shares endere. t.
by The amount of permissible capital payment towards the propased buy back of equity shares as computed inthe  19-11. The participation of Eligible Sharenalders’ in the Buyback is voluntary. Eigible Shareholders may choose b ) any Seller Member Eliginte Sharehalder who places a bid for physical shares, is required to deliver the origing share
“Bnnexure & attached herewdth is, in our view properly determined In accordance with Secion 68(2)(b) of the parficipale, in partorin full, and receive cashin beu of Equity Shares acoepted under the Buyback, U'm? may choase certificate(s) and documents (as mentioned above) along with TRS generated by exchange bidding system upon
Act. The amounts of share capial and frs reserves have been exiracted rom ih audited standalons fivancial not to participate and enjoy a resultant Increase n their pert 9, aftarthe completh & placing of bid, either by, speed post or courier or hand delivery to he Registrar o the Buyback (at the address
and audited i sants o the Company for the year anded March 31, 2026; without &ny additional investment. Eligible Shzreholder may also accept a part of fheir emrﬂemeni. Eligible mentioned a paragraph 17 below) within 2 (two) working days of bidding but not later than the Offer Closing Date (by
&) The Board of Directors of the Company, at their meeting held on Wednesday, May 13, 2026, have formed their sShersho/der alsn have the option:of tendafey). Addincnal busty Sharss (18, Sqliy: Sires ver end allova thew 5:00 p.m.Indlin Standard Time) by Seller Member, Howeves, in a5 bios are placad by the Seir Member in the last
opinion as specified in Section 68 (5) of the Act and clause (x) of Schedule | to the Buyback Repulations, on entitiement) and participate in the shortfal created dug to non-participaion of some other shareholders, i any. The two days of the tendering period, the Seller Member/Eligipie Sharzholder shouid ensure that documents reach th
reesonable grounds and that the Company having regard to s state of affairs, wil not be rendared insolvent (as acceptance of any Equity Shares tendered in excess of the Buyback Enitlement by the Eligible Shareholders shall be registrar on or before the Buyback Window Closing Date. The envelope should be superscribed as "CYBERTECH
defined in manapemant responsibility bove) within a period of one year from the atoresaid dats Le. Wednesday, in terms of procedure outlined herein. In case any Eligible Shareholder or any person claiming to be an Eligible SYSTEMS AND suﬁwﬁng |_|m'|'[g BUYBACK OFFER". One copy of the TRS will be retained by the Registrar to the
May 13, 2026. Snaremzlder cannot participate in the Buiyback Offer for any reason, the Company, the Manager and th Registrar to Buyback and it will provi et of the same to the Sellar Member,

12. Based antherepresentations made by the and ather information and explanations given to us, which to kand thair officer be iabile inany mannerfor such non-participation. ) g TheEligile Shareholders holding physical Equity Shares should note that physical Equity Shares will not be accepted
the best of our knowledge and belief were necessary for this purpase, we are not aware o anything o indicate that the 13.12. 1 the Buyback entitlement for any shareholder is not a round number, then the fractional entiflement shall be ignored unless the compéete sel of documents is submitied. Accentance of the physical Equity Shares for Buyback by the
opinion expressed by the Directors in e declaration as to any of the matters mentioned in e deciaration is for computation of entitlement to tender Equity Sharesin the Buybiack. Company shall be subject to verification as per the SEBI Buyback Regulations and any further directions issued in this
WBasonabie in ci asal the date of d i 13.13. The miaxi undler the Buyback by an Eligible Sh Jer cannot exceed the number of Equity Shares held regard. The Registrar to the Buyback will verity such bids based on the documents submitted on a daily basis and till

Restriction on use by the shareholder as on the Record Date. In case the Eligible Shareholder holds Equity Shares through muliipia demat such time the Designated Stock Exchange shall display such bids as ‘Unconfirmed Physical Bids', Once, Registrar 1o

13, This report has been issued at the request of the Company solely for use of the Company (i} in connection with the ::ffn”l;“:h‘:ﬁ::g:;fmg"a demat account cannot exeaed the numaer of Equity Shares held in that demat account 121 ml::?; m;‘u:mhme blsifﬁ :r\:‘flel nﬁ;[rww a3 *Confrmed Bids'. The reasans for Regisirar's reiection will be

: e ; 1 Sact : ; :
;ﬂ;ﬁf’cl:,';:ﬁg'r‘.s“Lf'i'ﬁ.';'tﬁm“"ﬁEﬂ_ﬂifﬂwjgﬁnﬂsﬂjﬁ,ﬁﬂﬁ;ﬂ g:. E{;:",ﬁ“ﬂ,f&ﬁ:mﬁgﬁ:ﬁ; 13.14. The Equilty Shares tendered as per the entitement by Eligible Sharehoiders as well as additional Equity Shares  f)  In case any Eligible Shareholder has submitted Equity Shares in physical form for dematenalisation, such Eligible
include in the public announcement, letter of ofier and mr;er documents pertaining to buy-back to be sent ta the tenderad. if any, will be accepted as per the procedure laid down in SEBI Buyback Regulations. The settlement of the should ensure that the p of getting the Equity Shares dematerizlised is completed well in time so
sharehalders of the Company or filad with (a) the Registrar of Companies, Securilies and Exchange Saard of India, Tenders under the Buyback will be dona using the Stock Exchange Mechanism notifled by SEBI vide SEBI Circutars. thatthey can participate inthe Buyback before Buyback Windaw Closing Date.

Stock Exghanges, public shareholders and any other reguiatory aulhority as per applicable law and b} the Central Ftilhis shargholders wil iscetus a Lgierof Offer along with a lenderofter for theirreap 9} Incase the Equity Shares are held iation basis, the Eligible , being a Non-Resident
Depasitory Sarvices (India) Limited, National Securties Depository Limited and (i) for prasiding to Saffron Capital =0 RAracpabing WA BB B O Foeord s should obtain and enciase  ketlr from ts dealer/bank 0 that at the time of amulrlnu such Equity
Advisors Private Limiled ("Ine manﬁgm“]. each for the purpose of buybackof equity shares and for their diigence 13.15. The auyhxk from sharehnlder; who are persans msid_em outside India, including the foreign naﬂ_fnliu investars, Shares, payment for the same was made by such Eligible Shargholder, fmm the appropriate account as specifiad by
and may rot be sultable for any other purpose. Acordingly, we do ot accept or assume any liabilty or any duty of erstwhile overseas corporaté badies and non-resident Indian, etc., shall be subject to such approvals, if any andto the REIin its approval. In case the Eligible Sharenolder, being a Non-resident Shareholder, is notin a position io produce
care for any ather purpose or fo any other persan to whom this repart is Shown or inio whese hands it may come etent required from the concemed authorities including approvals from e Reserve Bank of India under Foreign Ihe said certificate, the Equity Shares would be deemed 1o have been acquired on non-repatriation basis, and in that
without our prior consentin wriling. Exchange Management Act, 1989, as amended, and the rules and requlations framed these under, and such case, Eligite Sharsholdsr shall submita cansent etter addrassed 1o the Company, allowing the Company to make the

For LODHA & CO LLP approvals shall be required bo be taken by such non-resident shareholders themselves. payment on anon i basis the valid Equity accepted under the Buyback.
CHARTERED ACCOUNTANTS 1316 Detaded instructions for participation in the Buybach (tander of Equity Shares in the Buyback) as wel as the rel n An gistared st dder holding physical shares may also tender mlr Equity Shares In the Buyback by
Firm Registration No. 301051E/E300284 fimetable will be included in the Letter of Offer which, along with the lender offer form will be sent in due course to the submitiing the duly executed transfer deed for transfer of shares, purchased prior to the Record Date, in their name,
: Si/- Eligitle Sharshalders. However, if any Eligible Sharesholder has nol registered an email address with the Depositaries along with the offer form, copy of their PAN Card and of the persen from whom they have purchased shares and other
R. P Baradiya oron receipt of arequest by Registrar to the Buyback and Manager to he Buyback o recalve a copy of Letter of Offarin redevant documents as required for transfer, if any. In the tendering process, the Shareholder's Broker may also
3 physical format from such Eligible Shareholder (to whom Letter of Offer and tender form were emailed). a physical process the orders recaivad from the Eligible Sharsholders.
Membershin No: ::'1';; form shall be sent by speed post, registered post or courier to such shareholder's registered postal bafiotaddressas 15, METHOD OF SETTLEMENT
Place: Mumbai i z;n:u:'; l:?mmmsl b availabla with the Company. Upon finalization of the basis of acceptance &s perthe SEBI Buyback Regulations:
Date: May 13, 2026 ’ 14. PROCESS AND METHODOLOGY TO BE ADOPTED FORBUYBACK ) 1. Tnesettlement oftrades shal be carried outin 2 manner similar to setflsment of tranes inthe: secondary market and a5
A A 14.1.The Buyback is open to all Eligibde Shareholders/beneficial owners of the Equity Shares of the Company, halding intimated by the Clearing G timeto time, pliance with the SEBI Girculars.
o sg“'n;dsgagsfma n Dh?sr:ﬂ form l;;;’:;“ﬁ;'g“'}o'if ""t::*! demalenaﬁzet\lﬂuém ["gED';“ Sllrlmu?bg 3|5 ";'e“'t'e B The Company will pay the consideration to the Company Broker, who will transfer the consideration pertaining to the
= cord Date. Any person who doas nof quity Shares of our Company as onthe Record Date will not be eligible to i o' (

Conpualon of amoun f pemisi capta paymet Svardsboyack o Eufy hares, o aocancs WIR| gt Syaackand EdySharesndr by s prson(s sl cONGaon ot o euns shall ot ot S Chenkrs e proscibag by B5E an NSE nd Carng

lnw:rnnm:rm::mimp Capital and Fres Reserves of Standalane and 7.5 1) b of the Buyback Regulation Le. | 14.2.The Buyback shall be implemented using the “Mechanism for acquisiton of shares thraugh Stock Exchiange”, as Corparation fram time to time. For demat sharas acceptad under the Buyback, such baneficial owners wil raceive

2 in lakhs) prescribed under the SEBI Buyback regulations to the extent permissible and shall be implemented using the Stock funds payout in their bank account as provided by the depasitory system directly to the Cleasing Corporation. If
Amoun 28 AmOuRT a8 Exchange Mechanism notified by SEBI vide SEBI Circuiars and in accordance with the procedure prescribed in the Eligibie Shareholdars' bank account details are not availabla or if the funds transfer instruction Is rejected by the RBL.'

Companies Act and the SEBI Buyback Regulations and &5 may be determined by the Board (including Committes tha concerned bank(s), duz 10 any reason, then the amount payabla 1o the will b

Particulars Eer SIynldalane ner cu_n.:nlldaud authorized to complete the formalities of the Buyback) and on such terms and conditions as may be permitted by law tothe setiement account of the Seller Member for onward fransfer to such Eligible Sharshalders.
nancial nancia § from hn)lekatlme. _ ) _ o M. For the Eligible Sharaholders holding Equity Shares in physical form, the funds pay-out would e given to their
. . . 14.3.For of the Buyback, the Company has appointad Choice Equity Broking Private Limited as the respective Sefing Member's settlement accounts for releasing the same to the respective Eligible Shareholder's
| Paid-up equity share capital registerad broker to the Company (“Company Broker”) to facilitate the process of tendering of Equity Shares through account.

(3,11,30,593 equity shares of Rs. 10 each fully paid up) A 3.113.08 3.113.08 the Stock Exchange Mechanism for the Buyback and through whom the purchases and settlements on accountof the & 1n case of certain Eligible Shareholders viz., NAls, non-residents etc, (whers thers are specific RBI and other
| Free Reservas as per Section 68 of the Act Buyback would be made by the Company, The contact datalls of the Company's Broker ara as follows: reguiatory reguirements pertaining 1o funds payout) who do not opt to setlle through custodians, the funds payout
- Secirities Premium 5,806, 16 5,896.16 Name: Choice Equity Broking Private Limited woulld be givan to their respective Sharenolder Broker's settlement accounts for relaasing the sama to the respactive
| - Retained eamings 6,008 96 10,426 60 Address: Sunil Patodia Tower, J B Nagar, Andneri (East), Mumbai-400059, Manharashtra, india; Eligile Shareholder's accownt For this purpose, the client type details would be collacted from the depositories,
- Other Comprehensive income (294.23) 1294.23) Contact Person: Mr. Jeetender Joshi (Senior Manager): wherzas funds payout pertaining to the bids setled through custodians will be transferred fo the setilemeant bank
Total Free Reserves B 1161079 16,028.53 Tel. No.: + 91 22-69835201; account of the custodian, each in accordance with tha applicable mechanism prascribed by the BSE and the Claaring

Total Paid-up Capital and Free Reserves C=A+B| 1472385 19,141.59 m::.ﬂlJ'Eﬂenﬂe!-iolshé@chnicﬂinﬁﬂ-cnm: gnrpnraﬁon from ﬁmehmtimc_ " ; i s
s www.choiceindia. com v Detaits in respect of shareholder's entitlement for tender offer process will be provided to the Clearing Corporation by
mgmrunﬁzfsmmbé%gﬁ:aég%m?ﬁ gﬁ;ﬁgﬁ:&f;ﬁn&?%&hf&g Investor Email ID: ig@choicaindia.com the Company or Regutrarrolhe_ﬂuyhack_ 0On receipt of the same, Clearing Corporation will cancel lien on tha excess
with Regulation 5 (i) (b} of the Buyback Regulation i.e. lower of 10% of 1,472.38 SEBI Registration No: INZOD0 160131 or unaccepted blocked shares in the demat account of the shareholder. On the settiement date, all blocked shares

ImaJ Paid-up Capital and Free Reserves of Standalonz and Consolidated 14.4.The Company shall raquest BSE to provide a separate acquisidon window {“Acquisition Window™) to facilitaie mentioned in the accapted bid will be learing Gorporati

placing of sell orders by EBgible Shareholders who wish to tender Equity Shares in the Buyback, BSE has been  vi.  Ifthe securities transfer instruction is rB]acled inthe depository system, due o anyrssuethen such securities will be

Buyhackamaun! proposed by the Board of Directars a5 per the resolution appointed as the ‘Designated Stock Exchange for the purpose of this Buyback. The detaits of the Acguisition Window Lo th Broker's dep y pool account for onward transfer to the Elig

dated Wednesday, May 13, 2026, based on the audited standalone and 1.443.00 will be specified by Stock Exchanges from time totime. vii. Any excess demat shares or unaccepted demat shares, if any, tendered by the Eligible Shareholders would be

! financ forthe year ended March 31, 2026 14.5.During the tendering period, the order for salling the Equity Shares will be placed in the Acquisition Window by the returned to them by the Clearing Corporation dirctly to the respective Eligible Shareholders” DR Account. In case of

gk Eligible Sharehoiders throwgh their respective stockbrokers (“Seller Member”) during normal trading houss of the custodian participant orders, excess demat shares or unaccepted demat shares, if any, will be returned to tha

# Equity er o Capilal Rese, ol considered for the purpose of free reserves. . i : . : 5 : 4 ;

secondary market. The Seller Member may enter orders for Equity Shares hedd in dematerialised form as well as respective custodian dapository pool account. In the case of inter depository, Clearing Corporation will cancel the
fﬁ?i? ssg:fmfn:?ﬂm Ca_mraiﬁeserve o0t snd Foregn Curfency Transiaiion ReSars nat coisiterad for physical farm. excess orunzccepted shares in tarpet depository. The source depositery will not be able to release the lien without a
FrHpos 14.6.In the event the Seller Member of any Eligible Sharcholder is not registered with Stock Exchanges as a trading release of 10T message from targat depository. Further, release of IDT message shall be sent by target depository

For and on behalf of the Board of Di f Cy ¥ d Software Limited member/stack broker, then that ERgible Shareholder can approach any BSE/NSE repistered stock broker and can either based on cancellation request received from Clearing Corporation or sutomatically generated after maiching

Sd/- register hamself by using web based Unigue Chignt Code appiication (“UCC™) facility through the registered stock with bid accepted detail as received from the Company or the Registrar to the Buyback, Post receiving the IDT

Steven Jeske broker (after submitting all details as may be required by such BSE repistered stock broker in compliance with message rom target depository, source Depository will canceliFelease excess or unaccepted block shares in the

Non-Executive Director appiicable law). In case the Eligible Sharehodders is unable to register himself using UCC facility throwgh any ather demat account ofthe shareholder. Post clumplc‘l:nn wal'lqﬁl'll'lﬂ period a!‘ld rel:cwlng_!hc Tequisite details viz., de!'nal

pennippo registerad stockbrokar, then that Eligile Shareholder may approach the Company’s Broker i.e. Choica Equity Broking accaunt defails and accepied bid quantity, source depository shall debit the securities as per the communication/

* Private Limited to place thedr bids subjact to completion of ‘know your customer’ requirements as required by the message received Irom targel depository to the extent of accepted bid shares from sharsholder's demal account and

Sd/- Company's Broker credititto Claaring Corporation settlemant account In target depository on satfement date,

Ramasubramanian Sankaran 14,7, Eligitia Shareholders will have to tendar thair Equity Shares from the sama demat account in which they were holding Vil - The Equity Shares bowght back in gemat form would be transterred dirgctly to the cemat account of the Gompany

Whole Time Director such Equity Shares as an the Record Date, and in case of multiple demat accounts, Eigible Shareholders are required opered for the Buyback {“Company Demat Escrow Account”) provided it is indicated by the Company's Broker or it

DIN: 05350841 1o tender the applications separately from each demat account In case of any changes in the demat account in which will be transferred by the Company’s Broker to the Company Demat Escrow Accourt on receipt of the Equity Shares

the Equily Shares were held as on Record Date, such Eligible Shareholders should provide sufficient proof of the same from the clearing and setflement mechanism of the Stock Exchanges.

Place: Mumbai tothe Registrar and such tendered Equity Shares may be accepted subject to appropriate werification and validationby . The Eligible Shareholders of the demat shares will have ta ensure that they keep the depository participant ("DP")

Date: May 13, 2025 the Registrar to the Buyback. account active and unblocked to receive credit in case of return of demat shares, due to rejection or due fo

] 14.8. Modification/cancellation of orders and multiple bids from a single Eligible Sharenalder will only be allowed during the non-acceptance in the Buyback. Further, Eligible Shareholders will have to ensure that they keep the bank account

Unquote tendering pericd of the Buyback. Multile bids mads by a single Eligible Shareholder for seling Equity Shares shall be attached with the DP account active and updated ive Credit remi dueto of buyback of shares

(i Lakhs) clubbed and considered as “one bid” for the purposes of aceeptance. ERgible Shareholders are requested to consult by the Compny. . _ . ;
their rasg Selar Member regarding the same, ¥ Inrelation to tha physical Equity Share: If physical Equity Sharas tendered by Eligible Shareholders ara not accepted,
Debl to Total Paid-up Capital and Free Reserves as per Regulation 4ii) of the Buyback Regulations 14.9.The cumulative quantity of Equity Shares tendered undsr the Buyback shal be made available on the website of the the shars certificate would be returned to such Eligibée Sharehokders by ordinary/spead past or courier at the Eligible
Particulars Standal BSE at www.bseindia.com throughout the tendering peried and will be updated at specific intervals during the Shareholder's sole risk. The Company also encourages Eligible Sharehokders holding physical shares to
Debt tendering period. dematerialize their physical shares.
Working Gapilal ipans 3T FEFE] 14,10, The Company will not accept Equity Shares tendered for Buyback which are under restraint order of the courtorany %I The Sefler Member(s) would issue a contract note to their raspective Efigible Shareholders for the Equi};- Shares
Total Debt A 37723 7723 othier competent autherity for transfer/sale and/or titke in respect of which is otherwise under dispute or where koss of accepted under the Buyhack. The Company Broker would issue a contract note to the Gomgany for the Equity Shares
Total Paid-up Capital and Free Reserves for the year ended — share certificates has been nolified o the Company and the duplicats share certficates have notbeen issued either  accepted under the Buyback. _
March 31, 2026 B {47230 | 1472384 due 10 such raquest baing under procass as per the provisions of law or otherwise. xli.  Eligible Shareholders who intand o participata in the Buyback should C_nnsun their respactive Seller Membar(s) _fnr
; T - - = A A 14.11, In accordance with Regulation 24(v) of the SEBI Buyback Regulations, the Company shall not buyback locked-in payment ta them of any cost, applicabie taxes, charges and expenses (including brokerage) etc., that may be levied
”E—N-Mww Equity Shares and non-iransterable Equity Shares untd the pandency of the lock-n ar until such Equity Shares by the Shareholder Broker(s) upon the Eligitke Shareholders for tendering Eguity Shares in the Buyback (sacondary
(B P Sy sack) E=AB | 0025 | 00197 became ransferabiz. The Gomgany shall aiso not aceegt tha Equity Shares offered for Buyback where the itia to such market transaction). The Buyback consideraion recelved by tha Edgible Shareholdars In respect of accepted Equity
Proposed Buyback " . - 0 1,445.00 Equity Shares is under dispute or edherwise not clear. Shares could be net of such costs, applicable taxes, charges and expenses (including brokerage) and the Company
Debt/ [Paid-up Capital + Free Reserves(inchuding securities premium)] E=h(6-D) | 0.0284 0021 14.12. Procedure to be followed by Equity Shareholders holding Equity Shares in the dematerialised form: and the Manager to the Buy-back accept no respansibility to bear or pay such additional cost, charges and expenses
Ratie (Past Buyback} a)  Eligibke Shareholders who Gesire la tender their Equily Shares in the electronic form under the Buyback wouihaveto  (meluding brokerage) i Iy by the Eligible Sh _ _
For CyberTech $ Limited o 50 through their respective Seller Member by indicating to the concerned Seller Member, the details of Equity il The fien marked against unaccepted Equity _5h6f95 wil be released, if any, or would be by ordinary/speed post or
Shares they intend to tender under the Buyback. courler {in case of physical shares) at the Elgible Shareholders sole risk, Eligitle Shareholders should ensure that

§d/- b)  The Sellar Memder would be required to place an orderbid on behalf of the Eligible Sharaholdars who wish to tander their depositary gccount is maintaingd till all formalities pertaining to the Buyback are completed,

Praveen Agarwal Equity Shares in the Buyhack using the Acquisition Window of Stock Exchanges. xiv.  The Equily Shares accepted, Dnuuht and lying to the credit of the (_:ompa_ny Demal Escrow ﬁnccnqnt and the Equity

Chief Financial Dfficer ¢} The relevant details and the setlement number under which the lien will be marked on the Equity Shares tendered for Shares bought back and acceptad In physical form will be extinguished in the manner and following the procedure

Place: Mumbai the Buyback shall be informed in a separate circular that will be issued by the Stock Exchanges and/or the Clearing prescrined inthe SEE| Buyback Regulations. o i e

Dale: May 13, 2026 Corporation. W Par_hcupauun inthe Buyb_auk by Eligible Sharsholders may trigger capltal gains taxation in hufia and in thelr_cclun_!ry of
) | d)  Thelien shall be marked by the Seer Member in thi account of the Eligible Shareholders for the Equity Shares residence. The transaction of Buyback would also be chargeable to securities transaction tax in India. Eligible

12. PRIOR APPROVAL OBTAINED FROM THE LENDERS OF THE COMPANY IN CASE OF BREACH OF ANY COVENANT tendered inthe Buyback Tha details of the shares markad as lienin the demat account of the Eligible Shareholder shall Shareholders will receive a letler of ofter, which will contain more detailed note on taxation, In due course, Howsver, in
WITH SUCH LENDER(S) be provided by the National Securities Depository Limited and Central Depository Services (india) Limited view of the particularized nature of ax consequences, Eligible Sharshaldars are advised to consult their own Iegal,
The covenants in relation to financing arrangements/borrowings with lenders are not being breached pursuant o the (“Depositaries”) to the Clearing Corporations. In case, the demat account of the Eligible Shareholders ks held in one financial and tax advisors for the applicable tax implications prior to participating in the Buyback.

Buyback and accordingly prior consant of such lendars in terms of Regulation 5(i)(c) and Schedule 1() of the depository and chearing member paol and clearing corporation accountis held with other depositary, the Equity 16. COMPLIANCE OFFICER

Buyback Requiations are not required; Shares tenderad under the Buyback shall be Biocked in the shareholders demat account at the source d i The Company has desig the following person a5 Compliance Officer for the Buyback {“Compliance Officer™):
13. RECORD DATE AND SHAREHOLDER ENTITLEMENT during the tendering period. Iner Depository Tender Offer (“IDT") insfruction shall be initiated by the £||g|hlc Name: Sarita Lestaramani
13.1.As required under the SEBI Buyback Regulations, the Company has fixed Friday, May 29, 2026 as the Record Date Shareholder at source depository fo clearing member pool! clearing corporation account at farget depository. Source = Company Secretary & Chiet Legal Officer (Comphance Officer)

(“Record Date") for the purpose of determining the enfitlement and the names of the Eligible Shareholders, who will depository shall block the Eligible Shareholder's securilies e, translers from Iree balance to blockad balance) and Nt | Aa55aT

beellglhlempzrmpalem:heBuyha«:n The tendering period for the Buyback offes wil commence from not kater than sand IDT message to target depasiiory for confirming creation of Ben. Detalls of Equity Shares blocked in the Eligible | Membership No.

4 (four) i 5 fromthe R d shall remain open for a period of 5 (Fiva) working days. Shareholders demat account shall be provided by the target depository to the Claaring Corporation. CIN - L72100MH1995PL G084788 :

13.2 As perthe Buyback Regulations and such oter circulars or nafifications, as may be applicable, indus course, Eligible &) For custodian participant orders for demat shares, earty pay-in is mandatory prior o confirmation of order/ bid by | Registeredoffice: | CyberTech House, Plot No. B - 83/ 64/ 65, Road No. 21/34, J. B. Sawant Marg, MIDC, Wagle
Shareholders will receive the |etter of offer in relation o the Buyback {“Letter of OHer"} along with a fender offer form custodian participant. The custodian participant shall either condirm or reject the orders not later than the closing of Estate, Thane (Wasl)- 400604, Maharashira, India
indicating the entitlement of the Eligible Shareholder for participating in the Buyback. Even If the Eligible Shareholder trading hours on the last day of the tendering period (*Buyback Window Closing Dale”). all ed | Email: Cssl ybertech com
does not recaive the Letter of Offer along with a fender form, the Eligible Shareholder may participate and tender arders shall be deamed to be rajected. For all confirmed custodian participant orders, order modification by the Websile: hitps.ayb .COm
shares in the Buyback. All of the Equity Shareholders of the Company as on Record Date will be efigible to participate concemed Saller Member shall revoke the custodizn confirmation and the revised order shall be sent to the custodian Contact: 022-5963 9200
i the Buyback, again for confirmation, " -~ P — " " n

133, 1der the SEB Buyback Regulations, the dispatch of the Letter of Offer shall be through electronicmodain ) Upan placing the bid, the Seller Member shall provie a Transation Regisiration Skip (*TRS") gensrated by the stack :p;r;sfﬂmnzng g U&%a:“drl:el;;r::!alﬁll;ﬂﬂﬂﬂﬂ uaf;ﬂﬂ:'l%ammy Sonday a;ﬁ';:;ﬁ:ms:}i":fmﬁ:g
accordance with the provisions of the Act, within 2 (two) working days from the Recard Date and if any Eligible axchange bidding system to the Eligitle Sharshalder on whosa behalf the order/ bid has been placed. TRS will contain manﬁonﬁdau.drr;ss S !

Shareholder has not registered an email address with the Depositories, o in the case of a request from any Eligible details of order submitted like Bid 10 number, application number, DP 10, Client 10, number of Equity Shares tendered 17. INVESTOR SERVICE CENTRE AND uEGlsnunTumE BlleClt
Shareholder to receive a copy of the Letter of Offer in physical form, a physical copy shall be sent by speed post or etc. In case of non-receipt of the completed tender form and other documents, but lien marked on Equity Shares and a The Company has appointed the z e
registered postor courier bo such shareholders registered postal address as avaiiable with the Cormpany. valid bid in the exchange bidding system, the bid by such Elfgible Shareholder shall be deemed to have been accepted. MUFG lNTI‘l'IElNDlI\ BRIVATE L!MITED

13.4. After dispatch of the Letter of Offer, the Company will publish an advertisement in all edtions of an English national ) Itis clarified that in case of demat shares, submission of the tender form and TRS is not mandatory. After the raceipt of as Link Infi Private Limiled)
daily and al editions of a Hindi national daily, and Mumbai edition of a regicnal language Marathi dady to inform the the demat Equity Shares by the Clearing Corparation and a valid béd in the exchange bidding system, the Buyback shall . o
Eligible Shareholders about the completion of dispaich of Ledtar of Offer. The dispatch advertisement willalso Include b deamed 1o have been accepted for Eligible holding Equity Shases i dematform, ) MUFG o cdk:'““\f‘m ;mhmf‘” IstFloo, LBS Marg,
helink for shareholders to check thedr entiflsment under the Buyback. h)  Eliginke sharehaldrs who have tendered their demat shares in the buyback shall also provide allrelevant documents, khroli (West), Mumbal 400083

13.5, The Equity Shares proposed to be bought back as a part of the Buyback are divided in two categories
() resar y for Small § {* alegory”}; and
() general category for all other Eliginke Shareholders {“General Category™)

13.6.As defined In Reguiation 2(i{n} of the SEBI Buyback Regquiations, a “Small Shareholder” is a shargholdar of the
Company who holds Equity Shares having market value, on the basis of closing price of such Equity Shares on the
Stock Exchanges on which the highest frading volume in respect of Equity Shares as on the Record Dale was recorded
of not more than T 2,00,000 (Rupees Two Lakh only).

13.7.In accordance with the provisa to F 6 of the SEBI Buyback . 15% (fifteen percant) of the number
of Equity Shares which the Gompany proposes o Buyback or number of Equity Shares entitied as per the
shareholding of Small Shareholders as on the Record Date, whichever is higher, shall be reserved for the small
shareholders a5 part of this Buyback. The Company believes that this resarvation for small sharehoiders would
enefit a large number of public shargholdars, who would get classified as “Small Shareholder™, Given that the
promaoters and member of the promoter groug of the Comgany have expressed their intention not o participate in the
Buyback. the Eguity Shares held by promoters and member of the promoter group shall not be considerad for
computing the entillement ratio, in accordance with the proviso to Regulation 4 (ivjia) of the SEBI Buyback
Regulations, and to that extent, the Ellgible Shareholders will have a higher Buyback Entitlement Ratio,

13.8.Based on the shareholding on the Record Date. the Company will detesming the entilerment of each Eligible
Shareholder inc!ucinu sm-all shareholders, to tender their Equity Shares in the Buyback. This entitement for sach
Eligible will be cal h bar of Equity Shares held by the respective shareholder as on
the Record Date and the ratio of Buyhat:k appllcuble in the category to which such sharsholder balangs (“Buyback
Eritlement™). The final number of Equity Shares the Compary will purchase from each Eligible Shareholdes will be
based on the fofal number of Equity Shares fenderad. The Company shall accept all the Equity Share«s validly tendered
in the Buyback by Eligible Shareholders, on the basis of their Buyback Enti a: ]
the Comgany may nol perchase all of the Equity Shares tanderad by the Eligible Shareholders in the Buyback.

13.9.In accordance with Regulation 9(ix) of the SEBI Buyback Regulations, in order to ensure that the same Eligible

which are necessary to ensure fransferability of the demat shares in respect of the tender form to be sent. Such
documants may includa (out not be limited ta): {i) duly attasted power of attarney, if any person other than the efigible
shareholder has signed the tender form; (i) duly attested/notarized copy of death cerfificate and succession
certificate’ legal heirship certificate or probated will, in case any eligivde shareholder is deceased, or court approved
schame uf merges amaluamawn fora company: and (i) In case of companies, the nacessary certified corporate
authon. hcding board and! or genearal
The Eligible Shareholders will have to ensure that they keap the deposltor'.' participant ("DP") account active and
unilocked to receive cradit in case of return of Equity Shares due to rejection or due to prorated buyback decided by
the Company. Further, Efigible Shareholders will have fo ensure that they keap the bank account attached with the DP
account active and updated 1o receive credit remitlance due 1o acceptance of buyback of shares by the Cormpany. In
the event if any Equity Shares are fandered to Clearing Corporation, excess dematerialized equity shares or
unaccepted dematerialized equity shares, if any, tendered by the Eligible Sharsholders would be returned to them by
the respective Clearing Gorporation. I the securities transfer instruction is rejected in the depositary systam, due to
any Issue then such securities will be transferrad to tha Seller Member's depository poo! account for onward transter
o the Ellglhle Shareholder. On me date of the seftlement, in case of Custodian Parficipant orders, excess
dematerialized shares or izad shares, il any, will be returned to the respective custodian
dapaository pool account,
In case the Equity Shares are held on repatriation basis, the Eligibls Shareholders, being a Non-Resident Shareholder,
should obtain and enclose a letter from it authorized dealerdank confieming that at the tame of acquiring such Equity
Shares, payment for the same was made by such Eligible Shareholder, from the appropriate account as specified by
RBI inits approval. In case the Eligible Sharehalder, being & Non-resident Shareholder, i notin a position to produce
the said certificate, the Equity Shares would be deemad to have been acquired on non-repatriation basis, and in that
case, Eliginks Shareholder shall submit a consent letter addressed to the Company, alowing the Company to make the
payment on a non-repatriation basis inrt’.rspual:t ofthe valid Equity Shares accepied under the Buyback.

1o be fallgwed by registered Equity ity in the Physical Form:
In accurdanoe with SEBI Circular dated July 31, 2020 (Circular No SEBYHO/CFD/CMDT/CIRP/2020/144),

Tel: +918108114949; Fax: +91 22 40186060
E-mail: cybertech. buybacki@in mpms. mufg.com
Website: www.in.mpms.mufg.com

Conlact Person: Shanti Gopalkrishnan

SEBI Registration No.: INROOGO04058

Validity Period: Fermanent Registration

Incase of any query, the ERgible Shareholders may contact the Registrar to the Buyback, appeinted as the Investor Service
Gantre for the purpose of the Buyback, from 10.00 a.m. {IST) to 5.00 p.m, (15T) on all working days except Saturcay,

Sunday and pubfic holidays at the above e
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Safiron Capital Advisors Private Limited

608, Sixth Floor, Centre Point, Andheri-Kurla Road,

J. B. Nagar, Andheri {East), Mumbai - 400 059, Maharashtra, India.
Tel. No.: +9122 49730204

E-mail 10: buybacks@saflronadvisor com

Investor Grievance E-mail I0: i
Website: www.saffronadvisor.com

Corporate Identification Number: UGT1 20MH2007PTC166711
SEBI Registration Number: INMOO0M 1211

Contact Person: Pooja Jain

-Lom

DIRECTORS' RESPONSIBILITY

As per Regulation 241 (a) of the SEBI Buyback Regulations, the Board accepts full and final responsitility for al the
information contained i this Public A and for the i i all ather

circulars, etc., which may be issued in redation to the Buyback and confirms that the information in such documends

Shiareholder with multiple demit accounts/ folios do not receive a higher entitlement under the Small Shareholder aJ i i i ial i i i scloadi

category, the Equity Srfa.ms hetd by such Eligible Shareholder with agcummun PAN shall be clubbed together for shareholders holding shares In physical form are allowed to tender such shares in a buyback undertaken through ﬁ#ﬂmﬂ will contain true, factual and material information and does nol and will nat contain any mésleading

determining the category (Small Shareholder or Gensral Category) and their entitiement under the Buyback. In cass of tender offer route. However, such tendering shall be as per the provisions of the SEBI Buyback ians and terms FOR AND ON BEHALF OF THE BOARD OF DIRECTORS OF CYBERTECH SYSTEMS AND SOFTWARELIMITED

joint ing, the Company will chub together the Equity Shares held in cases where the sequence of the PANS of of the Letter of (ffer.

the joint shareholders is identical and where the PANS of all joint shareholders are not available, the Company will b} Eliginle Shareholders who are holding physical shares and intend to participate in the Buyback will be required to

check the sequence of the names of the joint shareholders and clul together the Equity Shares held in such cases approach their respactive Sefler Member along with the complate set of documents for verification procedures to be Steven Jeske Ramasubramanian Sankaran EARITA LEELARAMANI

where the name of joint shareholders are identical. n case of Eligible Shareholders holding physical Equity Shares, carried out betore placement of the bid. Such cocemants will include the () the Tender Form duly signed by all Eligible S Sd/- Sd-

where the sequence of PAMNs Is identical and where the FANS of all joint shareholdars are not avallable, the Reglstrar to Shareholders (in case shares are in joint names, in the same order in which they hold the shares), (o) original share T . T = =

the Buyback will chack the sequence of tha names of th joint holders and club topather the Equity Shares held in such certificate(s), {c) valid share transler formis)/Form SH-4 duly filled and signed by the fransferors {i.e. by all registered Non-Executive Directar Vibole-Time Director Company Secretary & Compliance OHicer

cases where the sequence of the PANs and name of joint shareholders are identical. The shareholding of institutional Shareholders in same order and as per the spacimen signatures registered with the Company) and duly witnessed at DIN: 01964333 DIN: 05350841 ICs! ip Number: A35567

ivvestors like mitiad funds, i , lareign i { forgign partlalio invastors ete. with the approprate place authorzing the transfer in favour of tha Company, (d) saff-attested copy of PAN Card(s) of 8l prace: Mumbai

commaoa PAN will not be clubbed W:hw for (le!s(mlnung the category and will be considered separatily, where Eligible Shareholders, (g any other relevant documents such as power of attomey, corporate authorization (including — Date: May 14, 2026 gt G
- - - - - - > e L)
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Systems and Software Limited
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CYBERTECH SYSTEMS AND SOFTWARE LIMITED

Registered Office: CyberTech House, Plot No. B - 63 / 64 / 65, Road No. 21/34, J. B. Sawant Marg, MIDC, Wagle Estate, Thane (West)- 400604, Maharashtra, IndiaTel. No. 022-6983 9200;
Email: cssl.investors@cybertech.com; Website: hitps://cybertech.com Corporate Identification Number (CIN): L72100MH1995PLC084788 Contact Person: Ms. Sarita Leelaramani, Company Secretary & Compliance Officer

PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS, BENEFICIAL OWNERS OF EQUITY
SHARES OF CYBERTECH SYSTEMS AND SOFTWARE LIMITED IN CONNECTION WITH THE BUYBACK OF EQUITY
SHARES ON A PROPORTIONATE BASIS THROUGH TENDER OFFER ROUTE USING STOCK EXCHANGE MECHANISM TO
THE PUBLIC SHAREHOLDERS OF THE COMPANY (“BUYBACK™)

This Public Announcement {"Public Announcement™ or “PA”) is being made in relation to the buyback of fully paid-up
Equity Shares, of face value of ¥ 10/- (Rupees Ten only) each ("Equity Shares"), by CyberTech Systems and Software
Limited ("Company”) from the Equity Shareholders’ Beneficial Owners of the Company ("Buyback, Buyback Offer/ Offer”)
through the tender offer route using the Mechanism for acquisition of shares through Stock Exchange pursuant to Tender-
Offers under Takeovers, Buy Back and Delisting (“Stock Exchange Mechanism®) notified by SEBI vide Gircular
CIR/CFD:POLICYCELL1/2015 dated April 13, 2015 read with the SEBI Circular CFD/DCR2/CIR/Pf2016/131 dated
December 9, 2016 and the SEBI Circular SEBI'HO/CFD/DCR-II'CIR/P/2021/615 dated August 13, 2021 and the SEBI
circular SEBIFHO/CFD/PoD-2/F/CIR/2023/35 dated March 08, 2023, such other circulars or notifications, as may be
applicable, including any amendments or statutory modifications for the time being in force (“SEBI Circulars”), pursuant
to the provisions of Regulation 7(i) and other applicable provisions of the Securities and Exchange Board of India (Buyback

of Securities) Regulations, 2018 (“SEBI Buyback Regulations”) as amended (including any statutory modification(s)

amendment(s) or re-enactments from time to time) and contains the disclosures as specified in Schedule Il read with
Schedule | of the SEBI Buyback Regulations.

OFFER TO BUYBACK UP TO 8,50,000 (EIGHT LAKH FIFTY THOUSAND) FULLY PAID-UP EQUITY SHARES OF FACE
VALUE OF % 10/- (RUPEES TEN ONLY) EACH OF THE COMPANY (“EQUITY SHARES") AT A PRICE OF 2 170/- (RUPEES
ONE HUNDRED AND SEVENTY OMNLY) ("BUYBACK PRICE*) PER EQUITY SHARE, PAYABLE IN CASH, FOR AN
AGGREGATE AMOUNT NOT EXCEEDING ¥ 14,45,00,000 (RUPEES FOURTEEN CRORES AND FORTY FIVE LAKHS
ONLY), FROM THE EQUITY SHAREHOLDERS / BENEFICIAL OWNERS OF THE EQUITY SHARES OF THE COMPANY AS
ON THE RECORD DATE, ON A PROPORTIONATE BASIS THROUGH TENDER OFFER ROUTE USING THE STOCK
EXCHANGE MECHANISM.

Certain figures contained in this Public Announcement, including financial information, have been subject to rounding-off
adjustments. All decimals have been rounded off to 2 (two) decimal points. In certain instances, (i) the sum or percentage
change of such numbers may not conform exactly to the total figure given; and (ii) the sum of the numbers in a column row
in certain tables may not conform exactly to the total figure given for that column or row.

1.
¥,

DETAILS OF THE BUYBACK OFFER AND BUYBACK PRICE

The Board of Directors of the Company, (which expression shall include any committee constituted and authorized by
the Board to exercise its powers) (“Board”), at its megting held on Wednesday, May 13, 2026, (*Board Meeting™)
has, pursuant to the provisions of Article 6A of the Articles of Association of the Company, Sections 68, 69 and 70
and all other applicable provisions, if any, of the Companies Act, 2013, as amended (“Companies Act”), the
Companies (Share Capital and Debentures) Rules, 2014, to the extent applicable (“Share Capital Rules”), the
Companies (Management and Administration) Rules, 2014 ("Management Rules™) and in compliance with the SEBI
Buyback Regulations, the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015, as amended (“SEBI Listing Regulations”) and subject to such other approvals, permissions,
consents, sanctions and exemptions as may be necessary and subject to any modifications and conditions, if any, as
may be prescribed or imposed by the Securities and Exchange Board of India (“SEBI"), Registrar of Companies,
Mumbai, Maharashtra (“ROC"™), BSE Limited (“BSE™), National Stock Exchange of India Limited (“NSE™) and/ or
other authorities, institutions or bodies (together with SEBI, BSE and NSE, the "Appropriate Authorities™), as may be
necessary, and subject to such conditions, alterations, amendments and modifications as may be prescribed or
imposed by them while granting such approvals, permissions, consents, sanctions and exemptions which may be
agreed by the Board, approved the buyback by the Gompany of up to 8,50,000 {Eight Lakh Fifty Thousand) fully paid-
up Equity Shares of face value of 10/ (Rupees Ten only), representing up to 2.73% of the total number of Equity
Shares in the existing total paid-up Equity Share Capital at a price of 170/~ (Rupees One Hundred and Seventy Only)
per Equity Share ("Buyback Price™) payable in cash for an aggregate amount up to and not exceeding ¥
14,45,00,000:- (Rupees Fourteen Crores and Forty Five Lakhs Only), (“Buyback Size") which represents 9.81% and
7.55% of the aggregate of the total paid-up capital and free reserves as per the latest audited standalone and
consolidated financial statements of the Company, respectively, for the financial year ended March 31, 2026, which is
within the prescribed limit of 10% of the total paid up equity share capital and free reserves excluding Transaction Cost
(as defined below}), on a proportionate basis through the tender offer (“Tender Offer”) route as prescribed under the
SEBI Buyback Regulations, from all of the Equity Shareholders/Beneficial Owners of the Company who hold Equity
Shares as of the Record Date (as defined below) (“Buyback™).

. In accordance with Regulation 5(via) of the SEBI Buyback Regulations, the Board or Buyback Committee may

increase the maximum Buyback Price and decrease the number of Equity Shares proposed to be bought back
provided that there is no change in the Buyback Size, till 1 (one) working day prior to the Record Date fixed for the
purpose of Buyback.

. Since the Buyback is 10% or less of the aggregate of the total paid up equity share capital and free reserves of the

Company based on both audited standalone financial statements and consolidated financial statements of the
Company for the financial year ended March 31, 2026, the approval of the shareholders is not required for the
Buyback interms of the SEBI Buyback Regulations and the Companies Act.

. The Company proposes to Buyback up to 8,50,000 (Eight Lakh Fifty Thousand) fully paid-up Equity Shares of the

Company, representing 2.73% of the total number of Equity Shares in the existing total paid-up Equity Share Capital for
the financial year ended March 31, 2026, which is within the limit of 25% as per the provisions of the Companies Act
and the SEBI Buyback Regulations.

. The Company confirms that as required under Section 68(2)(d) of the Companies Act and Regulation 4(ji) of SEBI

Buyback Regulations, the ratio of the aggregate of secured and unsecured debts owed by the Company to the paid-up
share capital and free reserves shall be less than 2:1 on standalone and consolidated financial statements of the
Company after the proposed Buyback.

. The Buyback Size does notinclude any expenses or transaction costs incurred or to be incurred for the buyback, such

as, brokerage, filing fees, advisory fees, intermediaries’ fees, public announcement publication expenses, printing
and dispatch expenses, applicable taxes such as securities transaction tax, goods and services tax, stamp duty etc.
and other incidental and related expenses (“Transaction Costs™),

. The Equity Shares are listed on the BSE Limited (“BSE"™) and the National Stock Exchange of India Limited (“NSE™)

(hereinafter together referred to as the “*Stock Exchanges™).

. The Buyback shall be uncertaken on a proportionate basis from the Equity Shareholders/Beneficial Owners of the

Company as on the Record Date (as defined below) (except any shareholders; beneficial owners who may be
specifically prohibited under the applicable laws by Appropriate Authorities), excluding the Promoters and members
of the Promoter Group, who hold Equity Shares as on Record Date (“Eligible Shareholders™) through the tender offer
process prescribed under Regulation d(iv)(a) of the SEBI Buyback Regulations and subject to applicable laws, shall
be implermented by tendering of Equity Shares by Eligible Shareholders and settlement of the same through the Stock
Exchange Mechanism as specified in the SEBI Circulars, In this regard, the Company will request the BSE to provide
the acquisition window for facilitating tendering of Equity Shares under the Buyback and for the purposes of this
Buyback, BSE will be the designated stock exchange (“Designated Stock Exchange”).

. Interms of the SEBI Buyback Regulations, under Tender Offer route, Promoters, members of the Promaoter Group and

person in control of the Company have an option to participate in the Buyback. In this regard, Promoters and members
of the Promoter Group and persons in control of the Gompany, vide their letters dated May 13, 2026, have expressed
their intention not to participate in the Buyback. To the extent of Buyback Entitlement to Promoters and members of the
Promater Group shall be now given to the Public Shareholders of the Company.

1.10.The Buyback from the Eligible Shareholders who are residents outside India including non-resident Indians, foreign

nafianals, foreign corporate bodies (including erstwhile overseas corporate bodies), foreign institutional investors:
foreign portfolio investors, shall be subject to such approvals, if any, and to the extent necessary or required from the
concerned authorities including approvals from the Reserve Bank of India (“RBI") under the Foreign Exchange
Management Act, 1999 and the rules and regulations framed thereunder, and that such approvals shall be required to
be taken by such non-resident shareholders.

1.11.The Buyback will not resultin any benefit to the Promoters and members of the Promoter Group, persans in control of

the Company or any directors of the Company except to the extent of increase in their shareholding percentage as per
the response received in the Buyback, as a result of the extinguishment of Equity Shares which will lead to reductionin
the Equity Share Capital of the Gompany post Buyback. The Gompany confirms that after the completion of the
Buyback, the non-promoter shareholding of the Company shall not fall below the minimum level required as per
Regulation 38 of the SEBI Listing Regulations, as amended. Any change in voting rights of the Promoter and member
of the Promoter Group of the Company pursuant to completion of Buyback will not result in any change in control aver
the Company.

1.12.Participation in the Buyback by Eligible Shareholders may frigger capital gains taxation in India and in their country of

residence. The transaction of Buyback would also be chargeable to securities transaction tax in India. Eligible
Shareholders will receive a letter of offer, which will contain more detailed note on taxation, in due course. However, in
view of the particularized nature of tax consequences, Eligible Shareholders are advised to consult their own legal,
financial and tax advisors for the applicable taximplications prior to participating in the Buyback.

1.13. A copy of this Public Announcement is available on the website of the Company at https://cybertech.com, website of
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the Manager to the Buyback at www.saffronadvisor.com, and is expected to be available on the website of the SEBI at
www.sebi.gov.in and on the website of the Stock Exchanges at www.bseindia.com and www.nseindia.com.
NECESSITY FOR THE BUYBACK

The Board at its meeting held on Wednesday, May 13, 2026 considered the accumulated free reserves, cash liquidity,
strategic and operational cash requirements of the Company reflected in the latest available audited standalone and
consolidated financial staternents for the financial year ended March 31, 2026 and considered and approved to
Buyback of up to 8,50,000 (Eight Lakh Fifty Thousand) fully paid-up Equity Shares of face value of #10:- (Rupees Ten
Only) at a price of 170/~ (Rupees One Hundred and Seventy Only) each from the Eligible Shareholders of the
Company and decided to allocate up to ¥14,45,00,000/- (Rupees Fourteen Crores and Forty Five Lakhs Only)
excluding the Transaction Costs, for distributing to the Eligible Shareholders through the Buyback which will help the
Company to achieve the following objectives:

The Buyback will help the Company to return surplus cash to its shareholders holding Equity Shares, thereby,
enhancing the overall return to shareholders;

The Buyback, which is being implemented through the tender offer route as prescribed under the SEBI Buyback
Regulations, would involve allocation of number of Equity Shares as per their entitiernent or 15% of the number of
Equity Shares to be bought back whichever is higher, reserved for the small shareholders. The Company believes that
this reservation for small shareholders would benefit a large number of public shareholders, who would get classified
as "small shareholder" as per Regulation 2(j)(n) of the SEBI Buyback Regulations;

The Buyback may help in improving its return on equity, by reduction in the equity base, thereby leading to long term
increase in shareholders' value; and

The Buyback gives an option to the shareholders holding Equity Shares of the Company, who can choose to
participate and get cash in lieu of Equity Shares to be accepted under the Buyback offer or they may choose not to
participate and enjoy a resultant increase in their percentage shareholding, post the Buyback offer, without additional
investment.

Accordingly, the above proposed objectives could be achieved by returning part of the surplus cash back to
shareholders through the Buyback process and lead to reduction of outstanding Shares. Further, the Buyback will not
in any manner impair the ability of the Company to pursue growth opportunities or meet its cash requirements for
business operations.

MAXIMUM AMOUNT REQUIRED UNDER THE BUYBACK AND ITS PERCENTAGE OF THE TOTAL PAID UP EQUITY
SHARE CAPITAL AND FREE RESERVES AND SOURCES OF FUNDS FROM WHICH BUYBACK WOULD BE
FINANCED

The maximum amount required under the Buyback will not exceed 14,45,00,000;- (Rupees Fourteen Grores and
Forty-Five Lakhs Only) (“Buyback Size™), excluding Transaction Costs. The said amount constitutes 9.81% and
7.55% of the aggregate of the total paid-up capital and free reserves as per the latest audited standalone and
consolidated financial statements of the Company, respectively, for the financial year ended March 31, 2026, whichis
within the prescribed limit of 10%.

The Buyback is 10% or less of aggregate of the total paid up equity share capital and free reserves of the Company
based on both audited standalone and consolidated financial statements of the Company for the financial year ended
March 31, 2026, permitted through the board approval route as per the provisions of the Companies Act and Buyback
Regulations.

The funds for the implementation of the Buyback (including the Transaction Costs) will be sourced out of the free
reserves or securities premium account of the Company andfor such other source as may be permitted by the SEBI
Buyback Regulations or the Companies Act.

The Company shall transfer from its free reserves or securities premium account and ;or such other sources as may
be permitted by law, a sum equal to the nominal value of the Equity Shares sa bought back to the capital redemption
reserve account and details of such transfer shall be disclosed in its subsequent audited financial statements,

The funds borrowed, if any, from banks and financial institutions will not be used for the purpose of the Buyback.
MAXIMUM BUYBACK PRICE AND THE BASIS OF ARRIVING AT THE BUYBACK PRICE

The Equity Shares of the Company are proposed to be bought back at a price of 170/ (Rupees One Hundred and
Seventy Only) ("Buyback Price") per Equity Share.

The Buyback Price has been arrived at after considering various factors including, but not limited to trends in the

43,
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volume weighted average market prices of the Equity Shares traded on the Stock Exchanges where the Equity Shares
are listed, the closing market price of the Equity Shares on the Stock Exchanges, the net worth of the Company, price
earnings ratio, impact on other financial parameters and the possible impact of Buyback on the earnings per Equity
Share.

Inline with the: recent market practice in relation to the Buybacks, the Buyback Price represents;

Premiurm of 41.95% and 41.88% over the volume weighted average market price of the Equity Shares on BSE and
NSE, respectively, during the three months preceding Thursday, May 07, 2026, being the date of intimation to the
Stock Exchanges for the board meeting to consider the proposal of the Buyback (“Intimation Date™).

Premium of 33.29% and 32.71% over the volume weighted average market price of the Equity Shares on BSE and
NSE, respectively, during the 2 {twa) weeks preceding the Intimation Date.

Premium of 32.87% and 32.44% over the closing price of the Equity Shares on BSE and NSE, respectively as on the
day preceding the Intimation Date.

Premium of 20.22% and 20.34% over the closing price of the Equity Shares on BSE and NSE, respectively as on date
of Board Meeting i.e., Wednesday, May 13, 2026.

The closing market price of the Equity Shares as on the date of intimation of the Board Meeting for considering the
Buyback, being Thursday, May 07, 2026, was ¥ 125.65:- on BSE and ¥ 126.41/- on NSE.

The closing market price of the Equity Shares on the date of Board Meeting for considering the Buyback, being
Wednesday, May 13, 2026 was T 141.40/~ on BSE and ¥ 141.37:- on NSE.

MAXIMUM NUMBER OF EQUITY SHARES THAT THE COMPANY PROPOSES TO BUYBACK

At Buyback Price and Buyback Size, the Company proposes to Buyback up to 8,50,000 (Eight Lakh Fifty Thousand)
fully paid-up Equity Shares of face value of 10/ (Rupess Ten each) each of the Company, representing up to 2.73%
of the tatal number of Equity Shares in the existing total paid-up Equity Share Capital, which shall not exceed 25% of
the total number of Equity Shares in the existing total paid-up Equity Share Capital of the Company at the Buyback
Price for an amount not exceeding ¥14,45,00,000/- (Rupees Fourteen Crores and Forty-Five Lakhs Only).

METHOD TO BEADOPTED FOR THE BUYBACK

The Buyback shall be on a proportionate basis, through the tender offer route, as prescribed under the SEBI Buyback
Regulations, to the extent permissible, and the *Mechanism for acquisition of shares through Stock Exchanges”
notified by SEBI vide circular CIR/CFD/POLICYCELL:1/2015 dated April 13, 2015 read with the SEBI Circular
CFD/DCR2/CIR; P:2016/131 dated December 9, 2016 and the SEBI Circular SEBI/HO/CFD/DCR-II:CIR/P/2021/615
dated August 13, 2021, the SEBI circular SEBI-HO/CFD/PoD-2;P/CIR; 202335 dated March 08, 2023 including any
amendments or statutory modifications for the time being in force (“SEBI Circulars”). The Buyback shall be
implemented in accordance with the Companies Act read with the rules framed there under, to the extent applicable,
the SEBI Buyback Regulations and on such terms and conditions as may be deemed fit by the Company. In this
regard, the Company will request the BSE to provide the acquisition window for facilitating tendering of Equity Shares
underthe Buyback. For the purposes of this Buyback, BSE will be the designated stock exchange.

DETAILS OF THE SHAREHOLDING AND TRANSACTIONS OF THE PROMOTERS, MEMBERS OF THE PROMOTER
GROUF, DIRECTORS OF PROMOTERS/MEMBERS OF THE PROMOTER GROUP, DIRECTORS, KEY MANAGERIAL
PERSONNEL AND PERSON IN CONTROL OF THE COMPANY, IN THE EQUITY SHARES OF THE COMPANY

. The aggregate shareholding of the (i) Promoters, members of the Promoter Group (“Promoter Group”) and Persons

in Gontro! of the Company, if any; (i) the Directors of the Promaters or Promoter Group, where Promoter or Promoter
Groupis a Company; and (iif) Directors and Key Manaperial Personnel of the Company as on the Board Meeting Date,
i.e., Wednesday, May 13, 2026 and as of the date of this Public Announcement i.e. Thursday, May 14, 2026, are as
follows:

Aggregate shareholding of the Promoters, Promoter Group and Person in Control of the Company in the Company:

Name of the Shareholders Promoter/Promoter Number of Equity % of paid-up equity
Group Shares held share capital

Viswanath Tadimety Promoter 46,77.975 15.03

Steven Jeske Promater Group 2281433 7.33

Sukhada Tadimety Promoter Group 11,21,592 3.60

Amogha Tadimety Promoter Group 8,04,320 2.58

Amulya Tadimety Promaoter Group 8,00,000 2.57

Sanjay R Shanbhag Promaoter Group 58,275 0.18

Jyothi Tadimety Promoter Group 30,026 0.10
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Red Banyan Holdings LLC Pramoter Group 17,35,000 557

Total 1,15,08,621 36.97

(i

Aggregate shareholding in the Company i.e., CyberTech Systems and Software Limited of the directors of the
Promoter or Promoter Group, where the Promoter or Promoter Group is a company as on the Board Meeting Date, and
on the date of the Public Announcement:

No.

Number of Equity Shares
held in CyberTech Systems
and Software Limited

% of paid-up equity

Name of the Promoter share capital

Group Gompany

Name of
Director*

Red Banyan Holdings LLC Viswanath Tadimety 46,77,975 15.03

Sukhada Tadimety 11,21,592 3.60

(i)

*Viswanath Tadimely and Sukhada Tadimety are investment Partner — Class A of Red Banyan Hoidings LLC and are
also the promoler of the Company.

Aggregate Shareholding of the Directors and Key Managerial Personnel of the Company as on the Board Meeting Date
and on the date of the Public Announcement:

S.

Name of the Shareholder % of

Shareholding

Designation No. of Equity

Shares held

A. Directors

1.

Viswanath Tadimety* Director 46,77 975 15.03

Steven Jaske** Dirgctor 22,581,433 7.33

Amogha Tadimety** Director 8,04,320 2.58

Ramasubramanian Sankaran Executive Director 2,02,531 0.65

Haresh Desai Independent Director 2500 0.00

Anant Govind Amdekar Independent Director 0.00 0.00

Rahul Mehta Independent Director 0.00 0.00

Justin Marezban Bharucha Independent Director 0.00 0.00
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Angela Cook Wilcox Independent Director 0.00 0.00

Total (A) 79,68,759 25.6

B. Key Managerial Personnel

1.

[ Praveen Agarwal [ Chief Financial Officer 150 0.00

2.

| Sarita Leglaramani | Company Secretary & Compliance Officer 0 0.00

Total (B) 150 0.00

*Viswanath Tadimety is also the promater of the Company.
** Steven Jeske and Amogha Tadimety forms part of Promoter Group.
{iv). There are no outstanding Employee Stock Options (*Options™) held by the directors and key managerial personnel of

the Company as on the date of this Public Announcement.

7.2. Except as mentioned below, no Equity Shares of the Gompany were either purchased or sold by the Promoters &
members of the Promoter Group and Person in Control of the Company, Directors of the Promater Group Company
and Directors and Key Managerial Personnel of the Company, during a period of six months preceding the date of the
Board Meeting Date, i.e. Wednesday, May 13, 2026 and till the date of this Public Announcement;

Sr. Name of Aggregate No. Nature of | Maximum | Date of Minimum Date of
No.| Shareholder of Equity Shares | Transaction | Price (I)* | Maximum Price Minimum
purchased or sold Price 2 Price
1. | Mr Viswanath 1,686,742 Market 155 13-11-2025 953 | 09-03-2026
Tadimety Purchase
2. | Mr. Haresh Desai 2500 Market 155 13-11-2025 953 | 09-03-2026
Purchase

*High Price of {ast 6 (six) manths taken from NSE.
** ow Price of last 6 (six} months taken from NSE.
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INTENTION OF THE PROMOTERS, MEMBERS OF THE PROMOTER GROUP AND PERSONS IN CONTROL OF THE
COMPANY TO TENDER THEIR EQUITY SHARES IN THE BUYBACK

In terms of the SEBI Buyback Regulations, under the tender offer route, the Promoter and Promoter Group have an
option to participate in the Buyback. However, the Promater and Promoter Group of the Company have expressed
their intention that they do not wish to participate in the Buyback vide their letters dated May 13, 2026.

Accordingly, the disclosure required as per the paragraph (viii) of the Schedule | of the SEBI Buyback Regulations are
not applicable. Given that the Promoter and member of the Promoter Group have expressed their intention not to
participate in the Buyback, the Equity Shares held by members of the Promoter and Promoter Group shall not be
considered for computing the entitiement ratio, in accordance with the proviso to Regulation 4(iv) (a) of the Buyback
Regulations, and to that extent, the Eligible Shareholders will have a higher Buyback Entitlement ratio. The Buyback
will not result in any benefit to Promoter and Promoter Group or any Directors of the Company except to the extent of
increase in their shareholding as per the response received in the Buyback, as a result of the extinguishment of Equity
Shares which will lead to reduction in the equity share capital of the Company post Buyback. Any change in voting
rights of the promoter and members of the promoter group of the Company pursuant to completion of Buyback will
not resultin any change in control over the Company.

Pursuant to the proposed Buyback and depending on the response to the Buyback, the voting rights of the Promoters
and Promoter Group in the Company which constitutes 36.97% as on date, may change. We confirm that after the
completion of the Buyback, the public shareholding of the Company shall not fall below the minimurm level required as
per Regulation 38 of the SEBI {LODR) Regulations, 2015.

NODEFAULTS

The Company confirms that there are no defaults subsisting in the repayment of deposits, interest payment thereon,
redemption of debentures or payment of interest thereon or redemption of preference shares or payment of dividend
due to any shareholder, or repayment of any term loans or interest payable thereon to any financial institution or
banking company.

CONFIRMATIONS FROM THE COMPANY AS PER THE PROVISIONS OF THE SEBI BUYBACK REGULATIONS AND
THE COMPANIES ACT

allthe equity shares of the Company are fully paid-up;

the Company shall not issue and allot any Equity Shares or other specified securities including by way of bonus issue
till the expiry of the buyback period i.e. from the date of Board meeting approving the Buyback of its equity shares till
the date on which the payment of consideration to shareholders who have accepted the buyback offer is made in
accordance with the Act and the SEBI Buyback Regulations ("Buyback Period");

the Company, as per the provisions of Section 68(8) of the Act, shall not make any further issue of the same kind of
Equity Shares or other securities including allotment of new equity shares under Section 62(1)(a) or other specified
securities within a period of 6 (six) months after the completion of the Buyback except by way of bonus shares or
Equity Shares issued in order to discharge subsisting obligations such as conversion of warrants, stock option
schemes, sweat equity or conversion of preference shares or debentures into Equity Shares;

unless otherwise as may be specifically permitted under any relaxation circular issued by SEBI, as per Regulation
24(1)(f) of the SEBI Buyback Regulations, the Company shall not raise further capital for a period of one year from the
expiry of the Buyback Period i.e. the date on which the payment of consideration to sharehoiders who have accepted
the buyback offer is made exceptin discharge of subsisting obligations;

the Company shall not buyback its Equity Shares or other specified securities from any person through negotiated
deal whether on or off the stock exchanges or through spot transactions or through any private arrangement in the
implementation of the Buyback;

the aggregate amount of the Buybacki.e. upto ¥ 14,45,00,000- (Rupees Fourteen Crores and Forty-Five Lakhs Only)
does not exceed 10% of the aggregate of the total paid up equity share capital and free reserves of the Company as per
the latest audited standalone and consolidated financial statements, of the Company, for the financial year ended
March 31, 2026, whicheveris lower;

the number of Equity Shares proposed to be purchased under the Buyback i.e. 8,50,000 (Rupees Eight Lakh Fifty
Thousand) fully Equity Shares does not exceed 25% of the total number of Equity shares in the total paid-up equity
capital of the Company as per the latest audited standalone and consolidated financial statements, respectively, for
the financial year ended March 31, 2026;

there are no pending schemes of amalgamation or compromise or arrangement pursuant to the Act (“Scheme”)
involving the Company, and no public announcement of the Buyback shall be made during pendency of any such
Scheme;
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Quote

To

The Board of Directors

CyberTech Systems and Software Limited

CyberTech House, Plot No. B - 63, 64,65,

Road No. 21/34, J. B. Sawant Marg,

MIDC, Wagle Estate, Thane (West) - 400604

Maharashtra, India

Dear Sirs,

Re: Statutory Auditor's Report in respect of proposed buyback of Equity Shares by CyberTech Systems and Software
Limited (the "Company") pursuant to the requirements of the Companies Act, 2013 ("the Act”) and Schedule | of the
Securities and Exchange Board of India (Buy- Back of Securities) Regulations, 2018, as amended ("the Buyback
Regulations®)

1.

2.

Management's Responsibility

3

Auditor's Responsibility:

5.

. REPORT BY THE COMPANY'S STATUTORY AUDITOR

the Company shall not make any further offer of Buyback within a period of one year reckoned from the expiry of the

Buyback Period i.e. date on which the payment of consideration to shareholders who have accepted the Buyback

Dfferis made;

the Company shall not withdraw the Buyback offer after the public announcement of the Buy Back Offeris made;

the Company shall comply with the statutory and regulatory timelines in respect of the Buyback in such manner as

prescribed under the Act and/or the SEBI Buyback Regulations and any other applicable laws;

the Company shall not utilize any borrowed funds, whether secured or unsecured, of any form or nature, from banks

orfinancial institutions for the purpose of buying back its Equity Shares tendered in the Buyback;

the Company shall not directly or indirectly purchase its own Equity Shares through any subsidiary company

including its own subsidiary companies, or through any investment company or group of investment companies;

the Company shall earmark and make arrangements for adequate sources of funds for the purpose of the Buyback in

accordance with the SEBI Buyback Regulations;

the company is in compliance with the provisions of Section 92, 123, 127 and 129 of the Act;

the Company will ensure consequent reduction of its share capital post Buyback and the Equity Shares bought back

by the Gompany will be extinguished and physically destroyed in the manner prescribed under the SEBI Buyback

Regulations and the Act within the specified timelings;

there are no defaults {gither in past or subsisting) in the repayment of deposits, interest payment thereon, redemption

of debentures or payment of interest thereon or redemption of preference shares or payment of dividend due to any

shareholder, or repayment of any term loans or interest payable thereon to any shareholder or financial institution or

banking company, as the case may be;

the Company will not buyback Equity Shares which are locked-in or non-transferable until the pendency of such lock-

in or until the time the Equity Shares become transferable, as applicable;

the consideration for the Buyback shall be paid by the Company only in cash;

the ratio of the aggregate of secured and unsecured debts owed by the Company after the Buyback shall be less than

or equal to 2:1 of its paid-up capital and free reserves based on the audited standalone and consolidated financial

statements of the Company as per the latest audited standalone and consolidated financial statements for the financial

year ended March 31, 2026 respectively, whichever is lower as prescribed under the Act and the SEBI Buyback

Regulations;

the Comnpany shall transfer from its free reserves or securities premium account andy or such sources as may be

permitted by law, a sum equal to the nominal value of the Equity Shares bought back through the Buyback to the

capital redemption reserve account and the details of such transfer shall be disclosed in its subsequent audited

standalone and consolidated financial statements;

the Buyback shall not result in delisting of the Equity Shares or other specified securities from BSE Limited and

National Stock Exchange of India Limited (“Stock Exchanges™);

the Buyback would be subject to the condition of maintaining minimum public shareholding requirements as

specified in Regulation 38 of the SEBI Listing Regulations and under the Securities Contracts (Regulation) Rules,

1957, as amended;

as per Regulation 24(i)(e) of the SEBI Buyback Regulations, the promoters and members of promoter group, and their

associates shall not deal in the Equity Shares or other specified securities of the Company either through the stock

exchanges or off-market transactions (including inter-se transfer of Equity Shares among the promoters and

members of promoter group) from the date of the Board meeting approving buyback till the closing of the Buyback

Offer;

the Buyback will not be in contravention of Regulation 4(vii) of SEBI Buyback Regulations, i.e. the Company has not

made the offer of Buyback within a period of one year reckoned from the date of expiry of buyback period of the

preceding offer of buyback; and

As on the date this Public Announcement, the Company has obtained short credit facilities with lenders. In

accordance with Regulation 5(i){c) and Schedule | clause (xii) of the SEBI Buy Back Regulations, itis confirmed that

there is no breach of any covenants of loans taken and therefore the consent from the lenders in this regard is not

required to ber obtained by the Company;

The letter of offer with the tender form shall be dispatched to Eligible Shareholders within 2 (two) working days from

the Record Date.

CONFIRMATIONS FROM THE BOARD OF DIRECTORS OF THE COMPANY

As required under clause (x) of Schedule | in accordance with Regulation 5(iv) (b) of the SEBI Buyback Regulations,

the Board hereby confirms that it has made a full enquiry into the affairs and prospects of the Company and has

formed an opinion that:

« immediately following the date of Board Meeting, i.e., May 13, 2026 ("Board Resolution”) approving the Buyback,
there will be no grounds on which the Company could be found unable to pay its debts;

= as regards the Company's prospects for the year immediately following date of the Board Resolution, having
regard to Board's intentions with respect to the management of the Company's business during that year and to
the amount and character of the financial resources which will, in the Board's view, be available to the Company
during that year, the Company will be able to meet its liabilities as and when they fall due and will not be rendered
insolvent within a period of 1 (one) year from the date of the Board Resolution; and

+ informing the aforementioned opinion, the Board has taken into account the liabilities (including prospective and
contingent liabilities) as if the Company was being wound up under the provisions of the Companies Act or
Insolvency and Bankruptcy Code, 2016 (to the extent notified).

Report addressed to the Board of Directors by the Company’s Auditor on Permissible Capital Payment and Opinion
formed by the Directors regarding Insolvency.

The text of the report dated May 13, 2026, received from Lodha & Co LLP the Statutory Auditor of the Company
(“Auditor's Report”) addressed to the Board of Directors of the Company is reproduced below:

This report is issued in accordance with the terms of our engagement letter dated May 12, 2026 with CyberTech
Systems and Software Limited (“the Gompany™).

We have been requested by the Gompany to provide a report on the accompanying “Statement of Permissible Capital
Payment" {'Annexure A') (hereinafter referred to as the "Staternent”). The Statement contains the computation of the
amount of permissible capital payment towards the buyback of Equity Shares in accordance with the requirement of
Section 68(2)(b) of the Act and Regulation 4(i) of the Buyback Regulations, based on the latest audited standalone
and consolidated financial statements of the Company for the year ended March 31, 2026. This Statement has been
prepared by the Management, which we have initialed for the purposes of identification only.

The preparation of the Statement in accordance with Section 68(2)(b) of the Act and in compliance with Section 68,
69 and 70 of the Act and Buy-Back Regulations, is the responsibility of the Board of Directors of the Company,
including the computation of the amount of the permissible capital payment, the preparation and maintenance of all
accounting and other relevant supporting records and documents. This responsibility includes the design,
implementation and maintenance of internal control relevant to the preparation and presentation of the Statement and
applying an appropriate basis of preparation; and making estimates that are reasonable in the circumstances.

The Board of Directors are responsible to make a full inquiry into the affairs and prospects of the Company and to form
an opinion that the Company will be able to pay its debts from the date of board meeting approving the Buyback of its
Equity Shares i.e. Wednesday, May 13, 2026 (hereinafter referred as the "date of the Board meeting”) and will not be
rendered insalvent within a period of one year from the date of board meeting at which the proposal for buyback was
approved by the Board of Directors of the Company and in forming the apinion, it has taken into account the liabilities
{including prospective and contingent liabilities) as if the Company were being wound up under the provisions of the
Act or the Insolvency and Bankruptcy Code, 2016. As the Buyback Requlations and the Act do not define the term
“insolvent", the Company has applied the guidance provided in Ind AS 1, Presentation of Financial Statements, which
relate to the assessment of the Company's ability to continue as a going concern for a period of one year from the date
of Board meetingi.e. Wednesday, May 13, 2026

Pursuant to the requirements of the Buyback Regulations, it is our responsibility to provide reasonable assurance

whether:

(i} we have inquired into the state of affairs of the Company in relation to the audited standalone and consolidated
financial statements for the year ended March 31, 2026, as approved by the Board of Directors of the Company
onMay 13, 2026;

(i) the amount of permissible capital payment as stated in “*Annexure A" for the proposed buy-back of Equity Shares
has been properly determined considering the audited standalone financial statements and audited consolidated
financial statements for the year ended March 31, 2026 in accordance with Section 68(2)(b) of the Act and
Regulation 4{i) of the Buyback Regulations;

(i) the Board of Directors of the Company in their meeting dated Wednesday, May 13, 2026, have formed the
opinion as specified in Clause (x) of Schedule | to the Buyback Regulations, on reasonable grounds and that the
Gompany will not, having regard to its state of affairs, be rendered insolvent (as defined in management
responsibility above) within a period of one year from the date of the Board Meeting i.e. Wednesday, May 13,
2026 with regard to the proposed buyback are declared.

The audited standalone financial statements and audited consolidated financial statements referred to in paragraph 5

above, which we have considered for the purpose of this report, have been audited by us, on which we have issued an

unmodified audit opinion vide our reports dated May 13, 2026. Our audit of these financial staterments were
conducted in accordance with the Standards on Auditing, as specified under Section 143(10) of the Act and other
applicable authoritative pronouncements issued by the Institute of Chartered Accountants of India (‘the ICAI'). Those

Standards require that we plan and perform the audit to obtain reasonable assurance about whether the financial

staternents are free of material misstaternent. Our audit was not planned and performed in connection with any

transactions to identify matters that may be of potential interest to third parties,

Our engagement involves performing procedures to obtain sufficient appropriate evidence on the above reporting.

The procedures selected depend on the auditor's judgement, including the assessment of the risks associated with

the above reporting. We accordingly performed the following procedures:

i, Examined that the amount of maximum permissible capital payment towards the Buyback as detailed in
“Annexure A" has been computed in accordance with the limits specified in Section 68(2) of the Act and
Regulation 4(i) and the proviso to Regulation 5(i) (b) of the Buyback Regulations;

il. Inquired into the state of affairs of the Company with reference to the audited standalone financial statements and
audited consolidated financial statements as at for the year ended March 31, 2026;

jii.. Examined Director’s declarations forthe purpose of buy back and solvency of the Company;

iv. Inquired if the Board of Directors, in its meeting held on Wednesday, May 13, 2026, has formed the opinion as
specified in Clause (x) of Schedule | to the Buyback Regulations, on reasonable grounds that the Company will
not, having regard to its state of affairs, be rendered insolvent within a period of one year from the date of the
Board meeting.

v. Traced the amounts of paid-up equity share capital, retained earnings and General Reserves as mentioned in

“Annexure A" from the audited standalone financial statements and audited consolidated financial statements for

the year ended March 31, 2026;

Examined that the Buy Back approved by Board of Directors in its meeting held on Wednesday, May 13, 2026 is

authorized by the Articles of Association of the Company,

vil. Examined that all the shares for buy-back are fully paid-up;

viii. Verified the arithmetical accuracy of the amounts mentioned in "Annexure A”;

ix. We have obtained appropriate representations fromthe Management of the Company; and

x. Examined that the ratio of the aggregate of secured and unsecured debts owed by the Company after the Buyback
shall not be more than twice its paid-up capital and free reserves based on the audited standalone financial
statements and audited consolidated financial statements for the year ended March 31, 2026 as detailed in
"Annexure A";

We performed the procedures in accordance with the requirements of the Guidance Note on ‘Reports or Certificates

for Special Purposes' issued by the ICAI The Guidance Note requires that we comply with the ethical requirements of

the Code of Ethics issued by the ICAL
Continued on next page...
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9. We have complied with the relevant applicable requirements of the Standard on Quality Control (SQC) 1, Quality these Equity Shares are held for different schemes/ sub-accounts and have a different demat account nomenclature board resolution/ specimen signature), notarized copy of death certificate and succession certificate or probated will,
Contral for Firms that Perform Audits and Reviews of Historical Financial Information, and Other Assurance and based on information prepared by the Registrar and Transfer Agent as per the shareholder records received from the if the original sharehalder is deceased, etc., as applicable. In addition, if the address of the Eligible Shareholder has
Related Services Engagements. Depositories. Further, the Equity Shares held under the category of “clearing members™ or *corporate body margin undergone a change from the address registered in the register of members of the Company, the Eligible Shareholder

10, We have not performed an audit, the objective of which would be expression of an opinion on the financial statements, account” or “corparate body-broker” as per the beneficial position data as on Record Date with common PAN are not would be required to submit a self-attested copy of address proof consisting of any one of the following documents:
specified elements, accounts oritems thereof, for the purpose of this Report, Accardingly, we do nat express such an pmpaseﬁ to be clubbed together for determining t_he[r entitlernent and will be considered separately, where these valid Aadhaar card, voteridentity card or passport.
opinion, Equity Shares are:assumed to be held on behalf of clients. . . c) Based on these documents, the cancerned Seller Member shall place the bid on behalf of the Eligible Shareholder

Conclusion 13.10. After accepting the Equity Shares tendered on the basis of entitlement, the Equity Shares left to be bought back, if holding Equity Shares in physical form who wishes to tender Equity Shares in the Buyback using the Acquisition

11. Based oninquiries conductad and our examination as above, we raport that; any, in one category shall first be accepted, in proportion to the Equity Shares tendered over and above their Window of the Stack Exchanges. Upon placing the bid, the Seller Member shall provide a TRS generated by the Stock
a) We have inquired into the State of Affairs of the Company in relation to its latest audited standalone financial entitiement in the offer by Eligible Shareholders in that category, and thereafter from Eligible Shareholders who have Exchanges' bidding system to the Eligible Sharehalder. The TRS will contain the details of the order submitted like folio

statements and audited consolidated financial statements for the yearended March 31, 2026; tendered over and above their entiiementin the other category. - number, certificate number, distinctive number, number of Equity Shares tendered, etc.

b) The amount of permissible capital payment towards the proposed buy back of equity shares as computedinthe  15-11. The participation of Eligible Shareholders' in the Buyback is voluntary. Eligible Shareholders may choose 10 ) Any Seller Member/ Eligible Shareholder who places a bid for physical shares, is required to deliver the original share
“Annexure A" attached herewith is, in our view properly determined in accordance with Section 68(2)(b) of the participate, in partor i full, and receive cashin ieu of Equity Shares accepted under the Buyback, or they may choose certificate(s) and documents (as mentionad above) along with TRS generated by exchange bidding system upon
Act. The amounts of share capital and free reserves have been extracted from the audited standalone financial not to participate and enjoy a resultant increase in their percentage shareholding, after the completion of the Buyback, placing of bid, either by, speed post or courier or hand delivery to the Registrar to the Buyback (at the address
statements and audited consolidated financial statements of the Company for the year ended March 31, 2026; without any addtional investment. Eligible Shareholder may aiso accept a part of their entitlement. Eligible mentioned at paragraph 17 below] within 2 (two) working days of bidding but not later than the Offer Closing Date (by

¢) The Board of Directors of the Company, at their meeting held on Wednesday, May 13, 2026, have formed their Shareholder also have the option of tendering Additional Equity Shares (i.e. Equity Shares over and above their 5:00 p.m. Indian Standard Time) by Seller Member. However, in case bids are placed by the Seller Member in the last
opinion as specified in Section 68 (6] of the Act and clause (x) of Schedule | to the Buyback Regulations, on entitiement) and participate in the shortfall created due to non-participation of some other shareholders, if any. The two days of the tendering period, the Seller Member/Eligible Shareholder should ensure that documents reach the
reasonable grounds and that the Company having regard to its state of affairs, will not be rendered insolvent (as acceptance of any Equity Shares tendered in excess of the Buyback Entitlement by the Eligible Shareholders shall be registrar on or before the Buyback Window Closing Date. The envelope should be superscribed as “CYBERTECH
defined in management responsibility above) within a period of one year from the aforesaid date i.e. Wednesday, in terms of procedure n_u;lmed_herem, In case any Eligible Shareholder or any person claiming to be an _Ellgible SYSTEMS AND SOFTWARE LIMITED BUYBAGK OFFER”. One copy of the TRS will be retained by the Registrar to the
May 13, 2026. Shareholder cannot participate in the Buyback Offer for any reason, the Company, the Manager and the Registrar to Buyback and itwill provide acknowledgement of the same to the Seller Member,

12, Based on the representations made by the management, and other information and explanations given tous, which to the Buybackard their officers shall ot be llabla In any manner for such non-participation. A g}  TheEligible Shareholders holding physical Equity Shares should nate that physical Equity Shares will not be accepted
the bestof our knowledge and belief were necessary forthis purpose, we are notaware of anything to indicate that the 13.12. 1 the Buyback entitlement for any shareholder is nota round number, then the fractional entitlement shall be ignored unless the complete set of documents is submitied. Acceptance of the physical Equity Shares for Buyback by the
opinion expressed by the Directors in the declaration as to any of the matters mentioned in the declaration is for computation of entitiementto tender Equity Shares in the Buyback. _ Company shall be subject ta verification as per the SEBI Buyback Regulations and any further directions issued in this
unreasonable in circumstances as atthe date of declaration. 13.13. The maximum tender under the Buyback by an Eligible Shareholder cannot exceed the number of Equity Shares held regard. The Repistrar to the Buyback will verify such bids based on the decuments submitted on a daily basis and till

Restriction on use by the shareholder as on the Record Date. In case the Eligible Shareholder holds Equity Shares through multiple demat such time the Designated Stock Exchange shall display such bids as ‘Unconfirmed Physical Bids'. Once, Registrar to

13. This report has been issued at the request of the Gompany solely for use of the Gompany (i} in connection with the accounts, the tender through a demat account cannot exceed the number of Equity Shares hield in that demat account the Buyback confirms the bids it will be treated as ‘Confirmed Bids'. The reasons for Registrar’s rejection will be
proposed buy-back of equity shares of the Company in pursuance to the provisions of Sections 68 and other s onthe Record Date. ) - " ) available as download tothe Seller Member.
applicable provisions of the Act and Buy-back Regultions, (i) to enable the Board of Directors of the Company to 13.14. The Equ_r!y Shar_es tendered as per the entitlement by_’ Ehglblel Shareholders as well as additional Equity Shares f)  Incase any Eligible Shareholder has submitted Equity Shares in physical form for dematerialisation, such Eligible
include in the public announcement, letter of offer and other documents pertaining to buy-back to be sent to the tendered, if any, will be accepted as per the procedure laid down in SEBI Buyback Regulations. The settiement of the Shareholders should ensure that the process of getting the Equity Shares dematerialised is completed well in time so
shareholders of the Company or filed with (a) the Registrar of Companies, Securities and Exchange Board of India, tenders under the Buyback will be done using the Stock Exchange Mechanism notified by SEBI vide SEBI Circulars. thatthey can participate in the Buyback before Buyback Window Closing Date.

Stock Exchanges, public shareholders and any other regulatory authority as per applicable law and (b) the Central Eligible Shareholders will eceive a Letter of Offer along with a tender/offer form indicating their respective entitlement gy |n case the Equity Shares are held on repatriation basis, the Eligible Shareholders, being a Non-Resident Shareholder,

Depository Services (India) Limited, National Securities Depository Limited and (i) for praviding to Saffron Capital forparticipating inthe Buybackas on RecordDate. R . . should obtain and enclose a letter from its authorized dealer/bank confirming that at the time of acquiring such Equity

Advisors Private Limited (“the managers”), each for the purpose of buybackof equity shares and for their diligence 13- 15- The Buyback from shareholders who are persons resident outside India, including e foreign portfolio investors, Shares, payment for the same was made by such Eligible Sharehalder, from the apprapriate account as specified by

and may not be suitable for any ather purpose. Accordingly, we do not accept or assume any liability or any duty of erstwhile overseas corporate bodies and non-resident Indian, etc., shall be subject to such approvals, if any and to the RBI inits approval. In case the Eligible Shareholder, being a Non-resident Shareholder, is not in a position to produce
care for any other purpose or o any other person to wham this report is shown or into whose hands it may come extent required from the concerned authorities including approvals from the Reserve Bank of India under Foreign the said certificate, the Equity Shares would be deemed to have been acquired on non-repatriation basis, and in that
without our prior cansentin writing. Exchange Management Act, 1999, as amended, and the rules and regulations framed there under, and such case, Eligible Shareholder shall submit a consent letter addressed to the Company, allowing the Company to make the
For LODHA & CO LLP approvals shall be required to be taken by such non-resident shareholders themselves. payment on a non-repatriation basis in respect of the valid Equity Shares accepted under the Buyback.
CHARTERED ACCOUNTANTS  13-16. Detailed instructions for participation in the Buyback (tender of Equity Shares in the Buyback) as wellastherelevant 1) An unregistered shareholder holding physical shares may also tender their Equity Shares in the Buyback by
Firm Registration No. 301051E/E300284 timetable will be included in the Letter of Offer which, along with the tender offer form will be sent in due course to the submitting the duly executed transfer deed for transfer of shares, purchased prior to the Record Date, in their name.
Sd- Eligible Shareholders. However, i any Eligible Shareholder has not registered an email address with the Depositories along with the offer form, copy of their PAN Card and of the person from whom they have purchased shares and other
R. P Baradiya oron receipt of arequest by Registrar to the Buyback and Managerto the Buyback o receive a copy of Letter of Offerin relevant documents as required for transfer, if any. In the tendering process, the Shareholder’s Broker may also
i physical format from such Eligible Shareholder (to whom Letter of Offer and telnder form were emailed), a physical process the orders received from the Eligible Shareholders.
Membership No: 044101 form shall l?e sent by speed post, registered post or courier to such shareholder's registered postal ballot addressas 15, METHOD OF SETTLEMENT
Place: Mumbai UDIN: 26044101CTMWPNS143 available with the Company. Upon finalization of the basis of acceptance as per the SEBI Buyback Regulations:
Date: May 13, 2026 ) 14. PROCESS AND METHODOLOGY TO BE ADOPTED FOR BUYBACK The settlement of trades shall be carried outin a manner similar to settlement of trades in the secondary market and as
Rtk 14.1.The Buyback s open to all Eligible Shareholders/beneficial owners of the Equity Shares of the Company, holding intimated by the Clearing Carporation from time totime, and in compliance with the SEBI Circulars,
E‘;zg!rfdsg:{:s;nmeg:g ;hisr:g?]l;g:géi :;lésécfi;';f:;s} ‘;:]'E?&z fnergﬁta;;fgie;;‘}églgrgggt:'\:iﬁ:roetshg;? ?I;‘Iér;g ii.  The Company will pay the consideration to the Company Broker, who will transfer the consideration pertaining to the
Computation of amount of permissible capital payment towards buyback of Equity Shares in accordance with participate n thepruybackan dEquity Sharestgn deredby such personl()s] :hall ha rajectad. g BE;{'bE?k T]fl the C'\?a"r"“ﬂ Cﬂfhpﬂl"a“o” s bank account(s) as per the prescribed schedule. The settlement of fund
Section 68 (2) of the Companies Act, 2013 read with proviso to Regulation 5 (i) (b) of the Buyback Regulation i.e. ; ; i b bl . obligation for demat shares shall be affected as per the SEBI Circulars and as prescribed by BSE and NSE and Clearing
lower of 10% of Total Paid-up Capital and Free Reserves of Standalone and Consolidated Financial Statements. 14.2.Tha: Buyback shall he implemanted using thie “Mechanism for acquiskion, of shares Hirough Stck Fxchangs”, as Corporation from time to time. For demat shares accepted under the Buyback, such beneficial owners will receive
(% in lakhs) prescribed under the SEBI Buyback regulations to the extent permissible and shall be implemented using the Stock funds payout in their bank account as provided by the depository system directly to the Clearing Corporation. If
T I T T Exchange Mechanism notified by SEB ;lde SEBI Girculars and in accordance with the procedure prescribed in the Eligible Shareholders’ bank account details are not available or ifthe funds transfer instruction s rejected by the RBI/
Partivalars par Stimiskons | por-Consoidaind Companies Act and the SEBI Buyback Regulations and as may be determined by the Board (including Committee the concerned bank(s), due to any reason, then the amount payable to the concerned shareholders will be transferred
financial financlal authorized to complete the formalities of the Buyback) and on such terms and conditions as may be permitted by law tothe settlement account of the Seller Member for onward transfer o such Eligible Shareholders.
statemenis# |statements $ from time to time. ) ) ) o . jii.  For the Eligible Shareholders holding Equity Shares in physical form, the funds pay-out would be given to their
- - - 14.3.For implementation of the Buyback, the Company has appointed Choice Equity Broking Private Limited as the respective Selling Member's settiement accounts for releasing the same to the respective Eligible Shareholder's
| Paid-up equity share capital registered broker to the Company (“Company Broker") to facilitate the process of tendering of Equity Shares through account.
3,11,30,593 equity shares of Rs. 10 each fully paid up) A 3.113.06 3,113.06 the Stock Exchange Mechanism for the Buyback and through whom the purchases and settlements onaccountofthe |y case of certain Eligible Shareholders viz., NRIs, non-residents etc. (where there are specific RBI and other
Free He_s_er\res as per Section 68 of the Act Buyback wt_:uld be made bytha (_:ampa_ny._ The contact details of the Company’s Broker are as follows: requlatory requirements pertaining to funds paynut}lwhu do nat apt to settle through custodians, the funds payout
- Securities Premium 5,896.16 5.896.16 Name: Choice Equity Broking Private Limited ) ) would be given fo their respective Shareholder Broker's settlement accounts for releasing the same to the respective
- Retained earnings 6,008.96 10.426.60 Address: Sunil Patodia Tower, J B Nagar, Andheri (East), Mumbai-400099, Maharashtra, India; Eliginle Shareholder's account. For this purpose, the client type datails would be collected from the depositories,
- Other Comprehensive income (294.23) (294.23) Contact Person: Mr. Jeetender Joshi (Senior Manager); whereas funds payout pertaining to the bids settled through custodians will be transferred to the settlement bank
Total Free Reserves B 11,610.79 16.028.53 Tel. No.: + 91 22-69835291; account of the custodian, each in accordance with the applicable mechanism prescribed by the BSE and the Clearing
Total Paid-up Capital and Free Reserves C=A+B| 14,723.85 19,141.59 E-mail ID: jeetenderjoshi@choiceindia.com; Corporation from time to time.

r — - : Website: www.choiceindia.com v.  Details in respect of shareholder’s entitlement for tender offer process will be provided to the Clearing Corporation by
,':1'a‘;;Egﬂﬂ’aﬂigmﬁg{t’é‘igﬁﬁﬁ‘*‘ég%“fﬁf L?"‘{[ﬁéd éé}‘,‘ﬁ;’;ﬁf:s"ﬁﬁﬂuz"g,%“?gjg Investor Grievance Email ID: ig@choiceindia.com the Company or Registrar to the Buyback. On receipt of the same, Clearing Corporation will cancel lien on the excess
with Regulation 5 (i) (b) of the Buyback Regulation i.e. lower of 10% of 1,472.38 SEBIRegistration No: INZ000160131 or unaccepted blocked shares in the demat account of the sharehoider. On the settlement date, all blocked shares
Total Paid-up Capital and Free Reserves of Standalone and Consolidated 14.4.The Company shall request BSE to provide a separate acquisition window (“Acquisition Window™) to facilitate mentioned in the accepted bid will be transferred o the Clearing Corporation.

Financial Statements placing of sell orders by Eligible Shareholders who wish to tender Equity Shares in the Buyback. BSE has been  vi.  Ifthe securities transfer instruction is rejected in the depository system, due to any issue then such securities will be

Buyback amount proposed by the Board of Directors as per the resolution appointed as the ‘Designated Stock Exchange’ for the purpose of this Buyback. The details of the Acquisition Window fransferred to the Shareholder Broker’s depository pool account for onward transfer to the Eligible Shareholder.

dated Wednesday, May 13, 2026, based on the audited standalone and 1,445.00 will be specified by Stock Exchanges from time to fime. vil. Any excess demat shares or unaccepted demat shares, if any, tendered by the Eligible Shareholders would be

consolidated financial statements forthe year ended March 31, 2026 14.5.During the tendering period, the order for selling the Equity Shares will be placed in the Acquisition Window by the returned to them by the Clearing Corporation directly to the respective Eligible Shareholders’ DP Account. In case of

; ; p Eligible Shareholders through their respective stockbrokers (“Seller Member”) during normal trading hours of the custodian participant orders, excess demat shares or unaccepted demat shares, if any, will be returned to the

:;;Egs?rﬁf; :nn:;éa}{:: ;:;:::: Eiﬁjf;i;iﬁ:: ;ﬁiﬁiﬁﬁ;ﬁ;‘fgf gﬁ:er:r?; !T‘:::a;ﬁgie;?c;fsf;ﬁ;ﬁ:::ﬁdered for secopdary market. The Seller Member may enter orders for Equity Shares held in dematerialised form as well as respective custodian depusitqry pool acc nupt. In the case of inter qepnsilpry. Clearing Corporation will caqcel the

the purpose of free reserves. physical form. » _ _ _ . excess or unaccepted shares in target depqsﬂury. The source depository will not be able to release the lien w:thput a

14.6.In the event the Seller Member of any Eligible Sharenoider is not registered with Stock Exchanges as a trading release of DT message from target depository. Further, release of I0T message shall be sent by target depasitory

For and on behalf of the Board of Directors of CyberTech Systems and Software Limited member/stock broker, then that Eligible Shareholder can approach any BSE/NSE registered stock broker and can either based on cancellation request received from Clearing Corporation or automatically generated after matching

sd/- register himself by using web based Unique Client Gode application (*UCC™) facility through the registered stock with bid accepted detail as received from the Company or the Registrar to the Buyback. Post receiving the IDT

Steven Jeske broker (after submitting all details as may be required by such BSE registered stock broker in compliance with message from target depository, source Depository will cancel/release excess or unaccepted block shares in the

Non-Executive Director applicable law). In case the Eligible Shareholders is unable to register himself using UCC facility through any other demat account of the shareholder. Post completion of tendering period and receiving the requisite details viz., demat

DIN: 01964333 registered stockbroker, then that Eligible Shareholder may approach the Gompany's Brokeri.e. Choice Equity Broking account details and accepted bid quantity, source depository shall debit the securities as per the communication/

i Private Limited to place their bids subject to completion of ‘know your customer” requirements as required by the message received from target depository to the extent of accepted bid shares frorn shareholder's demat account and
Sd/- Company's Broker. credititto Clearing Corporation settiement account in target depository on settlement date.

Ramasubramanian Sankaran 14.7.Eligible Shareholders will have to tender their Equity Shares from the same demat account in which they were holding  viil. The Equity Shares bought back in demat form would be transferred directly to the demat account of the Company

Whole Time Director such Equity Shares as on the Record Date, and in case of multiple demat accounts, Eligible Shareholders are required opened for the Buyback (“Company Demat Escrow Account”) provided itis indicated by the Company's Broker or it

DIN: 05350841 to tender the applications separately from each demat account. In case of any changes in the demat account in which will be transferred by the Company’s Broker to the Company Demat Escrow Account on receipt of the Equity Shares

the Equity Shares were held as on Record Date, such Eligible Shareholders should provide sufficient proof of the same fromthe clearing and settlement mechanism of the Stock Exchanges.

Place: Mumbai tothe Registrar and such tendered Equity Shares may be accepted subject to appropriate verification and validationby . The Eligible Shareholders of the demat shares will have to ensure that they keep the depository participant (“DP")

Date: May 13, 2026 the Registrarto the Buyback. account active and unblocked to receive credit in case of return of demat shares, due to rejection or due to

' 14.8.Modification/cancellation of orders and multiple bids from a single Eligible Shareholder will only be allowed during the non-acceptance in the Buyback. Further, Eligible Shareholders will have to ensure that they keep the bank account

Unquote tendering period of the Buyback. Multiple bids made by a single Eligible Shareholder for selling Equity Shares shall be attached with the DP account active and updated to receive credit remittance due to acceptance of buyback of shares

@ in Lakhs) clubbed and considered as “one bid” for the purposes of acceptance. Eligible Shareholders are requested to consult bythe Company. ) . . .
- . _ - _ their respective Seller Member regarding the same. x. Inrelation to the physical Equity Share: f physical Equity Shares tendered by Eligible Shareholders are not accepted,

Debt to Total Paid-up Capital and Free Reserves as per Regulation 4(ii) of the Buyback Regulations 14.9. The cumulative quantity of Equity Shares tendered under the Buyback shall be made available on the website of the the share certificate would be returned to such Eligible Shareholders by ordinary/speed post or courier at the Eligible

Particulars Standalone| Consolidated BSE at www.bseindia.com throughout the tendering period and will be updated at specific intervals during the Shareholder's sole risk. The Company also encourages Eligible Shareholders holding physical shares to
Debi tendering period. dematerialize their physical shares,
Warking Capital loans 37703 17703 14.10. The Company will not accept Equity Shares tendered for Buyback which are under restraint order of the courtorany % The Seller Member(s) would issue a contract note to their respective Eligible Shareholders for the Equity Shares
Total Debt A 377.23 371.23 other competent authority for transfer/sale and/or title in respect of which is otherwise under dispute or where loss of accepted under the Buyback. The Company Broker would issue a contract note to the Company for the Equity Shares
Tolal Paid-up Capital and Free Reserves far the year ented share certificates has been notified to the Company and the duplicate share certificates have not been issued either 3CC§DT€d underthe Buybac!:_ o )
March 31, 2026 B 1279384 | 1472364 dustosuch requ&s? being under process as per the provisions of law or otherwise. xii. Eligible Shareholders who intend lo participate in the Buyback should qonSuIF their respective Seller Member(s) for
Debt / [Paid-up Gapital + Froe Rosorves (ohding sacurities promium)] . : 14.11. In accordance with Regulation 24(v) of the SEBI Buyback Regulations, the Company shall not buyback locked-in payment to them of any cost, applicable taxes, charges and expenses (including brokerage) efc.. that may be levied
L [P Ldp Auding securities promim) Equity Shares and non-transferable Equity Shares until the pendency af the lock-in or unfil such Equity Shares by the Shareholder Broker(s) upon the Eligible Shareholders for tendering Equity Shares in the Buyback {secondary
Ratio (Pre-Buyback) C=AB | 00256 | 0.0197 become transferable. The Company shal also not accept the Equity Shares offered for Buyback where the fille o such market transaction). The Buyback consideration received by the Eligiole Sharenolders in respect of accepted Equity
Proposed Buyback D 1.445.00 Equity Shares is under dispute or otherwise not clear. Shares could be net of such costs, applicable taxes, charges and expenses (including brokerage) and the Company
Dent/ [Paid-up Capital + Free Reserves(including securities premium)] E=A(B-D) | 0.0284 0.021 14.12. Pracedure to be followed by Equity Shareholders holding Equity Shares in the dematerialised form: and the Manager to the Buy-back accept na responsibility to bear or pay such additional cost, charges and expenses
Ratio (Post Buyback) 4 Eligible Shareholders who desire to tender their Equity Shares in the electronic form under the Buyback would haveto $;°"|J_d'"§ b”;szﬂge}_' incurred SO'\:'!;hEYthF E';%imﬁ Shﬁfﬂﬁ‘gmd'ﬁlfﬂ- i G e o wriionad
s do so through their respective Seller Member by indicating to the concernad Seller Member, the details of Equit xiii. - The lien marked against unaccepted Equity Shares will be released, if any, or would be by ordinary/speed post or

FOrGYberTock Systomrs and Suflveare Linited Shareslhey?ntend o tenp;erunderthe Buyback. g ‘ i courier (in case of physical shares) at the Eligible Shareholders’ sole risk. Eligible Shareholders should ensure that

Sd/- b)  The Seller Member would be required to place an order/bid on behalf of the Eligible Shareholders who wish to tender their depository accountis maintainedtill all formalities pertaining to the Buyback are completed.

Praveen Agarwal Equity Shares in the Buyback using the Acquisition Window of Stock Exchanges. xiv. The Equity Shares accepted, bought and lying to the predii of the Company Demat Escrow Account and the Equity

Chief Financial Officer ¢)  The relevant details and the settlement number under which the lien will be marked on the Equity Shares tendered for Shares bought back and accepted in physical form will be extinguished in the manner and following the procedure

Place: Mumbai the Buyback shall be informed in a separate circular that will be issued by the Stock Exchanges and/or the Clearing prescribedinthe SEBI Buyback Regulations, ) o o

Date: May 13, 2026 Corporation. XV, PaﬂICIDaIIOH inthe Buybgck by Eligible Shareholders may trigger capital gains Ita_lxatlon in Inqla and |r_nhe|r_coun_try of
) ' d)  The lien shall be marked by the Seller Member in the demat account of the Eligible Shareholders for the Equity Shares residence. The transaction of Buyback would also be chargeable to securities transaction tax in India. Eligible

12. PRIOR APPROVAL OBTAINED FROM THE LENDERS OF THE COMPANY IN CASE OF BREACH OF ANY COVENANT tendered in the Buyback. The details of the shares marked as lisn in the demat account of the Eligible Shareholder shall Shareholders will receive a letter of offer, which will contain more detailed note on taxation, in due course. However, in
WITH SUCH LENDER(S) be provided by the National Securities Depository Limited and Central Depository Services (India) Limited view qf the particularized nature of tax consequences, Eligible Shareholders are advised to consult their own legal,
The covenants in relation to financing arrangements/borrowings with lenders are not being breached pursuant to the (“Depositories™) to the Clearing Corporations. In case, the demat account of the Eligible Shareholders is held in one financial and tax advisors for the applicable tax implications priorto participating in the Buyback.

Buyback and accordingly prior cansent of such lenders in terms of Regulation 5()(c) and Schedule 1(xi) of the depository and clearing member poal and clearing corporation account is held with other depository, the Equity ~ 16. COMPLIANCE OFFICER

Buyback Regulations are not required; Shares tendered under the Buyback shall be blocked in the shareholders demat account at the source depository ~ The Company has designated the following person as Compliance Officer for the Buyback (“Compliance Officer”):

13. RECORD DATE AND SHAREHOLDER ENTITLEMENT during the tendering period. Inter Depository Tender Offer (“IDT”) instruction shall be initiated by the Eligible Name: Sarita Leelaramani

13.1. As required under the SEBI Buyback Regulations, the Company has fixed Friday, May 29, 2026 as the Record Date Shareholder at source depository to clearing member pool/ clearing corporation account at target depository. Source D |;atl " Company Secretary & Chief Leaal Officer (Compli Officer
(“Record Date”) for the purpose of determining the entitiement and the names of the Eligible Shareholders, who will depository shall block the Eligible Shareholder’s securities (i.e., transfers from free balance to blocked balance) and esignation: ompany cocrelary JerLe icer (Compliance Officer)
be eligible to participate in the Buyback. The tendering period for the Buyback offer will commence from not later than send IDT message to target depository for confirming creation of lien. Details of Equity Shares blocked in the Eligible Membership No. | A35587
4 (four) working days fromthe Record Date and shall remain open for a period of 5 (Five) working days. Shareholders demat account shall be provided by the target depository ta the Clearing Corporation. CIN_ L72100MH1995PLC084788 .

13.2.As perthe Buyback Regulations and such other circulars of notifications, as may be applicable, in due course, Eligible ) For custodian participant orders for demat shares, early pay-in is mandatory prior to confirmation of order/ bid by | Registeredoffice: | CyberTech House, Plot No. B - 63 / 64 / 65, Road No. 21/34, J. B. Sawant Marg, MIDG, Wagle
Shareholders will receive the letter of offer in relation to the Buyback (*Letter of Offer”) along with a tender offer form custodian participant. The custodian participant shall either confirm or reject the orders not later than the closing of Estate, Thane (West)- 400604, Maharashtra, India
indicating the entitlement of the Eligible Shareholder for participating in the Buyback. Even if the Eligible Shareholder trading hours on the last day of the tendering period (“Buyback Window Closing Date”), Thereafter, all unconfirmed | Email: Csslinvestors@cyhertech.com
does not receive the Letter of Offer along with a tender form, the Eligible Shareholder may participate and tender orders shall be deemed to be rejected. For all confirmed custodian participant orders, order modification by the Website: https://eybertech.com
shares in the Buyback. All of the Equity Shareholders of the Company as on Record Date will be eligible to participate concerned Seller Member shall revoke the custodian confirmation and the revised order shall be sent to the custodian Contact: 022-6983 9200
inthe Buyback. again for confirmation. i T 7 i : ;

13.3. As required under the SEBI Buyback Regulations, the dispatch of the Letter of Offer shall be through electronic modein -~ ) Upon placing the bid, the Seller Member shall provide a Transaction Registration Slip (“TRS™) generated by the stock L:Dcnisf g’ :}a[\]n:. ;:ar[l:lsc-?;] t%n; %rUt Upa;d rﬁ g'.snln:r? Sail?:,% x:r:; ‘az‘;;Eeigglptirggtﬁx;ogﬁnmd;az: g :t:bclti éh: Oﬁg;“f;'::&eeo;ggﬁg
accordance with the provisions of the Act, within 2 (two) working days from the Record Date and if any Eligible exchange bidding system to the Eligible Shareholder on whose behalf the order/ bid has been placed. TRS willcontain —— oeer oo SR &

Shareholder has not registered an email address with the Depositories, or in the case of a request from any Eligible details of order submitted like Bid 10 number, application number, DP ID, Client ID, number of Equity Shares tendered 17. INVESTOR séa\n CE CENTRE AND REGISTRAR T0 THE BUYBACK

Shareholder to receive a copy of the Letter of Offer in physical form, a physical copy shall be sent by speed post or etc. In case of non-receipt of the completed tender form and other documents, but lien marked on Equity Shares anda Thé} Gompany has appointed the fallowing as the Registrartothe Buyback:

registered post or courier to such shareholders registered postal address as available with the Company. valid bid in the exchange bidding system, the bid by such Eligible Sharehalder shall be deemed to have been accepted. MUFG INTIME INIJEHI. PRIVATE LIMITED

13.4. After dispatch of the Letter of Offer, the Company will publish an advertiserment in all editions of an English national g} Itis clarified thatin case of demat shares, submission of the tender form and TRS is not mandatory. After the receipt of " K Link Inti dia Private Limited
daily and all editions of a Hindi national daily, and Mumbai edition of a regional language Marathi daily to inform the the demat Equity Shares by the Clearing Corporation and a valid bid in the exchange bidding system, the Buyback shall ( orrneri?r nowm iz Linkdgime India Privats Limited)
Eligible Shareholders about the completion of dispatch of Letter of Offer. The dispatch advertisement will also include be deemed to have been accepted for Eligible Shareholders holding Equity Shares in demat form. (.) M U F G MUFG Intme Mﬁre;s. G101, Embas*:iy 247, 1stFloor, LBS Marg,
the link for shareholders to check their entitlement under the Buyback. h}  Eligible sharehalders who have tendered their demat shares in the buyback shall also provide all relevant documents, Vikhroli (West), Mumbai 400 083

13.5.The Equity Shares proposed to be bought back as a part of the Buyback are divided in two categories: which are necessary to ensure transferability of the demat shares in respect of the tender form to be sent. Such Tel: +_91 8108114949; Fax: *’,91 2249186060
(a) reserved category for Small Shareholders (“Reserved Category”); and documents may include (but not be limited to): (i) duly attested power of attorney, if any person other than the eligible E-mail: cybertech.buyback@in.mpms.mufg.com
(b) general category for all other Eligible Shareholders (“General Category”) shareholder has signed the tender form; (i) duly attested/notarized copy of death certificate and succession Website: WWW—'ﬂ-mDFUS-meﬂ-§0m

13.6.As defined in Regulation 2(i)(n} of the SEBI Buyback Regulations, a “Small Shareholder” is a shareholder of the certificate/ lagal heirship certificate or probated will, in case any eligible shareholder is deceased, or court approved Contact Person: Shanti Gopalkrishnan
Company who holds Equity Shares having market value, on the basis of closing price of such Equity Shares an the scheme of merger/ amalgamation for a company; and (iii) in case of companies, the necessary certified corporate SEBI Registration No.. INRODD004058
Stock Exchanges on which the highest trading valume in respect of Equity Shares as on the Record Date was recorded authorizations (including board and/ or general meeting resolutions). Validity Period; Permanent Registration
of notmore than ¥ 2,00,000 (Rupees Twa Lakh only). i) The Eligible Shareholders will have to ensure that they keep the depository participant (“DP") account active and  Incase of any query, the Eligible Shareholders may contact the Registrar to the Buyback, appointed as the Investor Service

13.7.In accordance with the proviso to Regulation 6 of the SEBI Buyback Regulations, 15% (fifteen percent) of the number unblocked to receive credit in case of return of Equity Shares due to rejection or due to prorated buyback decided by~ Centre for the purpose of the Buyback, from 10.00 a.m. {I5T) to 5.00 p.m. (IST) on all working days except Saturday,
of Equity Shares which the Company proposes to Buyback or number of Equity Shares entitled as per the the Company. Further, Eligible Shareholders will have to ensure that they keep the bank account attached with the DP Sunday and public holidays atthe above mentioned address.
shareholding of Small Shareholders as on the Recard Date, whichever is higher, shall be reserved for the small account active and updated to receive credit remittance due to acceptance of buyback of shares by the Company. In -~ 18.  MANAGER TO THE BUYBACK
shareholders as part of this Buyback. The Company believes that this reservation for small shareholders would the event if any Equity Shares are tendered to Clearing Corporation, excess dematerialized equity shares or  The Company has appointed the following as Manager to the Buyback:
benefit a large number of public shareholders, who would get classified as “Small Shareholder”. Given that the unaccepted dematerialized equity shares, if any, tendered by the Eligible Shareholders would be returned to them by Saffron Gapital Advisors Private Limited
promoters and member of the promater group of the Company have expressed their intention not to participate in the the respective Clearing Corporation. If the securities transfer instruction is rejected in the depository system, due to 605, Sixth Floor, Centre Point, Andheri-Kurla Road,

Buyback, the Equity Shares held by promoters and member of the promoter group shall not be considered for any issue then such securities will be transferred to the Seller Member's depository pool account for onward transfer S A F F R O N J. B. Nagar, Andneri (East), Mumbai - 400 059, Maharashtra, India.

computing the entitiement ratio, in accordance with the proviso to Regulation 4 (iv)(a) of the SEBI Buyback to the Eligible Shareholder. On the date of the settlement, in case of Custodian Participant orders, excess = Tel. No.: +91 2249730394

Regulations, and to that extent, the Eligible Shareholders will have a higher Buyback Entitlement Ratio. dematerialized shares or unaccepted dematerialized shares, if any, will be returned to the respective custodian ® ® » o o energising ideas g .0 buybacks@saffronadvisor.com

13.8.Based on the shareholding on the Record Date, the Company will determine the entitlement of each Eligible depository pool account. Investor Grievance E-mail ID: investorgrievar ffronadvisor.com
Shareholder including small shareholders, to tender their Equity Shares in the Buyback. This entitiement for each ) Incase the Equity Shares are held on repatriation basis, the Eligible Shareholders, being a Non-Resident Shareholder, Website; www.saffranadvisor. com
Eligible Shareholder will be calculated based on the number of Equity Shares held by the respective shareholder as on should obtain and enclose a letter from its authorized dealer/bank confirming that at the ime of acquiring such Equity Corporate Identification Number: US7120MH2007PTC 166711
the Record Date and the ratio of Buyback applicable in the category to which such shareholder belongs (*Buyback Shares, payment for the same was made by such Eligible Shareholder, from the appropriate account as specified by SEBI Registration Number: INM000011211
Entitlement”). The final number of Equity Shares the Company will purchase from each Eligible Shareholder will be RBlin its approval. In case the Eligible Shareholder, being a Non-resident Shareholder, is notin a position to produce Contact Person: Pooja Jain
based on the total number of Equity Shares tendered. The Company shall accept all the Equity Shares validly tendered the said certii;cate. the Equity Shares would be deemed to have been a%quired on nun-repatn‘agon basis, andinthat o bIRECTORS' RESPONSIBILITY ‘
inthe Buyback by Eligible Shareholders, on the basis of their Buyback Entitiement as on the Record Date. Accordingly, case, Eligible Shareholder shall submit a consent letier addressed to the Company, allowing the Company to make the ’ ; : : ko
the Gompany ey notpLmhase i of 6 Eqy Sharss andeeealby ho Blilo Shareho ke NHOBUYDIE. payment an a non-repatriation basis i respect of the valid Equity Shares accepted under the Buyback. R e R

; ; 3 : & 4 . - ; nnouncement and for the information contained in all other advertisements,
13.9.In accordance with Regulation 9{ix) of the SEBI Buyback Requlations, in order to ensure that the same Eligible  14.13. Procedure to be followed by registered Equity Shareholders holding Equity Shares in the Physical Form: circulars, etc .. which may be issued in relation to the Buyback and confirms.that the information in such documents

Shareholder with multiple demat accounts/ folios da not receive a higher entitlernent under the Small Shareholder @) In accordance with SEBI Circular dated July 31, 2020 (Circular No. SEBI/HO/CFD/CMD1/CIR/P/2020/144), cortair a;nd ';riil coniain)irue factual and material info!:mati o aiid di6s: ok and ill-not containany hiskads

3 o ; : : 3 - 3 y misleading
category, the Equity Shares held by such Eligible Shareholder with a common PAN shall be clubbed together for shareholders holding shares in physical form are allowed to tender such shares in a buyback undertaken through information.

S:]e_terrnlmng thg category (Small Sh_are holder or General Category} and tn?nenutlement underthe Buyback. In case of tender offer route, However, such tendering shall be as per the provisions of the SEBI Buyback Regulations and terms FOR AND ON BEHALF OF THE BOARD OF DIRECTORS OF CYBERTECH SYSTEMS AND SOFTWARE LIMITED

joint shareholding, the Gompany will club together the Equity Shares held in cases where the sequence of the PANs of ofthe Letter of Offer.

the joint shareholders is identical and where the PANS of all joint shareholders are not available, the Company will  b)  Eligible Shareholders who are holding physical shares and intend to participate in the Buyback will be required to

check the sequence of the names of the joint shareholders and club together the Equity Shares held in such cases approach their respective Seller Member along with the complete set of documents for verification procedures fo be Steven Jeske Ramasubramanian Sankaran SARITA LEELARAMANI

where the name of joint shareholders are identical. In case of Eligible Shareholders holding physical Equity Shares, garn'ed out before placement of the bid. Such documents will include the (a) the Tender Form duly signed by all Eligible Sa- Sd- Sd/-

where the sequence of PANS is identical and where the PANs of all joint shareholders are not available, the Registrar to hareholders (in case shares are in joint names, in the same order in which they hold the shares), (b) original share 7 e N ; ; ;

the Buyback will check the sequence of the names of the joint holders and club together the Equity Shares held in such certificate(s), (c) valid share transfer form(s)/Form SH-4 duly filled and signed by the transferors (i.e. by all registered el T K uior orisaniz Sacrétary S CarmHime i ORloer

cases where the sequence of the PANs and name of joint shareholders are identical. The shareholding of institutional Shareholders in same order and as per the specimen signatures registered with the Company) and duly witnessed at DIN: 01964333 DIN: 05350841 ICSI Membership Number: A35587

investors like mutual funds, insurance companies, foreign institutional investors/ foreign portfolio investors etc. with the appropriate place authorizing the transfer in favour of the Company, (d) self-attested copy of PAN Card(s) of all  pjage: Mumbai

common PAN will not be clubbed together for determining the category and will be considered separately, where Eligible Shareholders, () any other relevant documents such as power of attorney, corporate authorization (including Date: May 14, 2026 S
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